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LOK SABHA

Monday, Tth March, 1955

The Lok Sabha met at Eleven
of the Clock. _

[SARDAR HukAM SINGH in the Chair]
ORAL ANSWERS TO QUESTIONS
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ARTIFICIAL FIBRE

*586. Shri Jbulan Sinha: Will the
Minister of Commerce and Industry be
pleased to state the effect of artificial
fibre on the cotton, jute and wool in-
dustries in India, so far as the produc.
tion of these commodities is concern-
ed?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): So far
as Government are aware, artificlal
fibre has had no adverse effect on
production in the Cotton, Jute and
Wool Industries.

Shri Jhulan Sinha; May I know the
extent to which this artificial fibre has
been able to replace jute and cotton
grown here.

Shri Kanungo: It has not displaced
appreciably.

UraNrumM Ore  DrposrTs

*587. Shrl Keshavalengar: Will the
Prime Minister be pleased to state:

(a) the names of the ‘various States
where Uranium Ore deposits have
been discovered;
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{(b) whether these deposits are
being worked; and

(c) if so, at what cost and by which
agency (Public or Private)?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
Deposits of Uranium Ore have been
discovered in Bihar, Madras and Raj-
asthan States.

(b) and (c). The discovered de-
posits are mostly of low grade ura-
nium ore. Their extent is being
ascertained by trenching and drilling
operations. The mining stage has not
yet been reached and the question of
cost, therefore, does not arise. Where
uranium occurs as a by-product of
beryl and mica mining, it is worked
by lessees of mines and wunder the
supervision of the officers of the Raw
Materials Division of the Department
of Atomic Energy. Their whole output
is commissioned by the Department at
a fixed schedule of prices.
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Shri Anil K. Chanda: I have not got
that information with me.

Kumari Annie Mascareme: May 1
know whether you have set up any
factories in India for processing ura-
nium?

Shri Anil K. Chanda: The depart-
ment of Atomic Energy are setting up
s pilot plant at Ghatsila for the treat-
ment of the ore and recovery of
uranium from the ore obtained from
she Singhbum uranium belt,

Kumar{ Annie Mascarene: May 1
know whether that factory is set up
In the place where uranium is found
or far from that place?

Shri Anil K. Chanda: No. It is in
the areg item
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INDO-PAKISTAN BORDER

*588. Shri Krishnacharya Joshi:
Will the Prime Minister be pleased to -
state:

(a) whether there is a proposal to
erect barbed wire fencing on the Indo-
Pakistan border of East and West
Punjab; and

(b it so, when it will be erected?

The -Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) and (p). No,
Sir, . :

Shri Krishnacharya Joshi: May I
know whether there is any proposal
to demarcate the boundary line and
fix pillars?

Shri Sadath Ali Khan: The entire
boundary between Punjab (India)
and Punjab (Pakistan) is proposed to
be demarcated by the construction of
boundary pillars.

Shri Krishnacharya Joshi: May 1
know what.is the total mileage of this
boundary line between East and
West Punjab?

Shri Sadath Ali Khan: I should like
to have notice.

DrpLOMATIC RELATIONS

*589. Shri D C Sharma; Will the
Prime Minister be pleased to state the
names of the countries with which the
Government of India have established
diplomatic relations during 19547

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): We
established legation in Bulgaria and
Rumania and the Consulate General
at Jedda was raised to Legation level
during the year.

Shri D. C. Sharma: May I know
what is the approximate expenditure
that would be incurred in connection
with the opening of the Consulates?

Shri Anil K. Chanda: We have not
opened offices yet. Our Ambassador In
Yugoslavia has been accredited to
these countries.
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Shri D. C. Sharma: May I know it
there are any trade pacts or cultural
pacts existing at this time between
our country and these countries?

Shri Anil K. Chanda: I shou'd like

to have notice. 1 have an impression .

4hat we have no trade pacts with these
two countries yet.
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Shri Anil K. Chanda: With
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Shri Anil K. Chanda;:
list.

Shri M. S. Gurupadaswamy: 1 did
not follow the questlon. I want to
know whether the Government of India
is contemplating 1o open new Missions
in other countries this year?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Government of India have a
fairly long list of places where we
would like to have Missions of various
types. 1t is always a question of prio-
rity as to which we should take up
having regard to financial resources
and other matters. We have
chosen two or three this year. We
have got at least a dozen pending.

EVACUEE AGRICULTURAL LAND

*590. Shri Gidwani: Will the Minis.
ter of Rehabilitation be pleased to lay
a statement on the Table of the House
showing:

(a) the total area of evacuee agri-
cultural land in Bombay State;

(b) whether any evacuee agricul-
tural land has been allotted to
displaced persons on Quasi-permanent
hasis in lieu of their agricultural lands
left in Pakistan; and
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(c¢) if not, when such allotment is
likely to be made?

The Deputy Minjister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) The totul
area of evacuee agricultural land in
Bombay State is as under:

(i) Fully vested:—256858 acres.

(ii) Composite properties: 5862
acres.

(b) No.

(¢) The preliminary work is in
hand and allotment will commence
when &il necessary data have been
collected.

Shri Gildwani: How long will it
take?

Shri J. K. Bhonsle; Last time I was
in Bombay, 1 was promised that by
the end of March, the data would be
collected.

Shri Gidwani: In view of the fact
that already so many years have pass-
ed, will the Government give to such
of the displaced men as are desirous
of having cash compensation, cash
compensation instead of allotting them
the land?

Shri J. K. Bhonsle: In the first
place, we must allot all the available
land to the claimants. Secondly, if
land is not available in that particular
State, then we shall have to consider
giving them land if it is available in
other States. Thirdly when it comes
to a question of displaced persons
wanting cash in liew of land, the
matter will be considered then.

Shri Gidwani: Will the Government
see that the matter is expedited as
early as possible?

Shri J. K. Bhonasle: As I have said,
certainly.

Visrr or U.N. SECRETARY GENERAL

*591. Shri Raghunath BSingh: Will
the Prime Minister be pleased to
state:

(a) whether it is a fact that Ameri-
can newspapers have started anti-
Indian propaganda in connection with
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the reception of the U.N. Secretary-
General in Delhi, terming It as
correct but cool’ ‘non diplomacy’ etc.;
and

(b) if sn, the steps Government are
taking to counteract such false pro-
paganda?

The Deputy Minister ot External
Affgirs (Shri Anil K, Chanda): (a)
Some newspapers had described the
reception accorded to the U, N, Secre-
tary General in New Delhi as ‘cold’.

(b) The [ull facts of the reception
accorded to the U.N. Secretary-Gene-
ral were iinmediately brought to the
notice of all Indian Missions abrcad.
The Secretary-Seneral himeelf denied
the allegation in the course of a Press
Conference in New York and said that
the reception wccorded was ‘a pleasant
and a nice nne' .
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CONSTRUCTION OF SHOPS

*592. Shri Radha Raman: Will the
Minister of Rehabilitation be pleased
to state:

(a)
to construct @0
Nagar:

whether there is any proposal
shops at Ramesh

(b) the amount allotted for the pur-

posze ard tor the proposed market
near Red Fort in Delhi for displaced
persuns:

(¢) the date by which the buildings
mre expected {o be ready; and

(d) the type of buildings to be con-
structed?
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The Deputy Minister of Rebabiliia-
tion (Sbri J. K. Bhonsle): (a) Yes.

(b) The estimated expenditure on
fhe shops in Ramesh Nagar is Rs
2,08,700/- and thut on the Market
near the Red Fort is Rs. 10,30,500/-.

(r) Shops ‘n Ramesh Nagar are ex- ~
perted to be ready in June 1955 and
those in the Market near Red Fort by
August 1655,

(d) All shops will be single-storey-
ed.

Shri Radha Raman: May I know

how many shops are being construct-
ed in the Red Fort area?

Shri J. K, Bhonsle: 4)0 in a place
called Pleasure Garden Market and
864 in Lajpat Rui Market.

Shri Radha Raman: To whom are
these shops 1o be allotted? Are there
particular areas from which shop-
keeper. will be evicted and brought
here?

Shri J. K. Buonsle: They will be
allotted to eligible shop-keepers, and
actually the allotment is not done by
us. It is dene by the State Govern-
ment,

Mr. Chairman; What the hon.
Member wants to know is whether it
is intended that shop-keepers from

particular areas ur colonies would be
brought here, or would these be open
to all displaced persons or will they
be given priority?

Shri J. K. Bhonsle: Primarily for
thcse in Lajpat Fai Market.

Shri Radba Raman: May I know
what the Government have decided
with regard to the shifting of the
Lajpat Rai Market shop-keepers, mak-
ing that area permanently suitable for
shop-keepers as well as tenants?

Shri J. K. Bhonsle: As I have said,
we are constructing 864 shops there. 1
understand about 250 shops have been
vacated and the area has been given
over to us, and the engineers are busy
preparing the plans
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Shri Radha Raman: May I know if
these shop-keepers who will be asked
to shift from Lajpat Rai Market to
this Market will have to pay the same
rent as they are paying now, or will
there be some difference?

Shri J. K Bhonsle: No, Sir. They
w:ll have to pay according to the rent
that would be assessed on the cost of
constructions.

Locks

*“593. Shri M. S. Gurupadaswamy:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the reasons for importing door
locks, suit-case locks and other locks
from abroad; and

(b) whether it is a fact that due to
these imports, many persons have
been rendered unemployed in the
country?

The Minister of Commerce (Shri
Karmarkar): (a) Restricted imports
of ‘door locks' and ‘suit-case locks’ are
allowed partly to supplement the in-

digenous production and partly
to give an impetus to the in-
digenous manufacturers to turn out

locks in competitive quality and price.
(b) No, Sir.

Shri M. S. Gurupadaswamy: May I
know the total value of these goods
imported in 1954-55.

Shri Karmarkar: I could give my
hon. friend the amount for which they
were licensed.

January-June, 1954:

Door locks Rs. 39,200
Suit-case locks Rs. 58,317

July-December, 1954:

Door locks Rs. 80,551
Suit-case locks Rs. 91,004

About imports against these

ces, I have no figures.

Shri M. S, Gurnmdasirm!: May I
know the import duty imposed on
fhese imports?

Shri Karmarkar: It is as high as
$6-2/3 per cent.

licen-
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Shri M. 8. Gurupadaswamy: Is the
hon. Minister aware that these foreign
imports have led to serious competi-
tion as a result of which local locks
and local materials have gone out of
the market and there are no purchas-
ers?

Shri Karmarkar: It is not a fact that
the local locks have gone out of the
market, and one of the intentions is
to have a healthy competition between
imported locks which are imported at
& higher cost bearing this high duty
of 66 2/3 per cent and internal pro~
duction,
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CoNTROL ON PROFITS

*594, Shri Heda: Will the Minister
of Commerce and Indusiry be pleased
to state:

(a) whether it is a fact that Gove
ernment propose to control the profits
of tha importers on sales of domestic
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refrigerators  (complete), air-condi-
tioners and cooking ranges etc.;

(b) - it so, the percentage of profit
that is proposed to be allowed; and

(c) the measures that would be ad-
opted to effect such a control and
when these will be brought into
effect?

The Minister of Commerce (Shri
EKarmarkar): (a) to (c). The profits
obtained on these items are under re-
view by Government.

Shri Heda: Have the Government
any idea about the import price of air-
conditioners and the price at which
they are made available here?

Shri Karmarkar: We have an idea,
and we understand that in some cases
as high a profit as 70 per cent Iis
sharged on the imported air-condition-
ers. '

Shri Heda: May I know whether this
profit is not more than the Govern-
ment would like to permit, and if so,
what action is Government taking?

Shri Karmarkar: Certainly we con-
sider this to be a high profit. Recently
we had a meeting with the representa-
tives of.the importers and manufac-
tfurers and at that meeting they came
to certaln tentative conclusions. We
have not finalised our conclusions in
the matter.
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SI1LK INDUSTRY

*596. Shri S. C. Samanta: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the steps taken by Government
since 1947 {o revive the Silk Industry
in West Bengal;

(b) whether it is a fact that a large
number of orders for the supply of
silk and silk goods are being received :
by the West Bengal Government es-
pecially from Western countries; and

(¢) if so, whether any re-organisa-
tion of the Industry is contemplated?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a)
A statement on the assistance given
by the Central Government is laid om
the Table of the House. [See Appendix
IV, Annexure No. 2].

{b) and (¢). It is understend that
various countries have made enquiries
about West Bengal silk goods. The
State Government is taking steps to
organise the manufacture of goods
suited to their requirements and
tastes.

Shri 8. C. Samanta: About the pro-
pagation of Japanese varieties of
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mulberry in West Bengal, may I kn'ow
whether it has been accepted there, and
whether the mulberry distributed is
disease-free? '

Shri Kanungo: It is
assess it.

Shri 8. C. Samanta; May 1 know
whether the research station contem-
plated at a cost of Rs. 48,000 has been
established? If so, where?

Shri Kanongo: Berhampore.

Shri §. C. Samanta: I find for the
trials of improved models of Charka,
only Rs. 500 has been sanctioned. Is
it nol a fact that one Nidhi Ram Das
of Assam has manufactured a spin-
ning wheel which is very useful, and
may 1 know whether Government is
going to popularise it?

Shri Kanungo: That invention of
Mr. Das as well as any other inven-
tions will be tried.

Shri T. S. A. Chettlar: To ensure
foreign markets for us, have Govern-
ment taken steps to see that the qua-
lity of the goods exported is maintain-
ed?

Shri Kanungo: The State Govemn-
ment is taking proper steps in that
connection.

Shri T. 8. A. Chettiar: For exporting
goods?

Shri Kanungo: For inspection of
exported goods.

Shri 8. C. Samanta: May I know
whether we are using improved type
of Japanese reeling machinery, and
whether any attempt has been made
to manufacture reeling machinery in
India?

Shri Kanungo: Not yet, because we
are not sure of the patterns.

too early to

TAE TATA IRON AND STEEL COMPANY

*598. Shrimati Tarkeshwari Simha:
Wil the Minister of Commerce and
Industry be pleased to state:

(a) whether the Tata Iron and Steel
Works have put forward proposals for
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further expansion of their steel capa-
city of Jamshedpur;

(b) if so, the specific nature of their
expansion programme; and

(¢) what help, if any, Government
propose to render them?

The Minister of Commerce (Shri
Karmarkar): (a) The Tata Iron &
Steel Company have informed Gov-
ernment of their intention to seek
Government's approval to a scheme of
lurther expansion.

(b) The details of the scheme have
ncl yet been worked out.

(c) Does not arise at this stage.

Shrimati Tarkeshwarli Sinha: What
is the present output of stee]l manu-
factured by the Tatas and what will
be the capacity of their expansion
programme for the future?

Shri Karmarkar: The total capacity
in 1951 before expansion for saleable
sirel was 750,000 tons. The capacity
in 1958-59, after expansion, will 'be
931,000 tons.

Shrimati Tarkeshwari Sinha: What
will be the proportion of expansion? .

Shri Karmarkar: Detailed proposals
are being worked out. My hon. {riend
will wait till they are worked out.

Shrimati Tarkeshwari Sinha: May 1
know if the Government is aware that
any foreign capital has been invited
by the Tatas to participate in this
programme?

Shri Karmarkar: I should like to
have notice about that. So far as I
could see, my notes contain no infor-
mation on that.

Shri Basappa: In view of the socia-
listic pattern that we are aiming at, is
it advisable to give any more finan-
cial aid to a private company like

that?

Shri Karmarkar: 1 think my hea.
friend might find out another oppor-
tunity suitable for an amswer to this

question.
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Shri T. B. Vittal Rao: When was the

proposal submitted to Government by

the Tata Iron and Steel Company?

Shri Karmarkar; I have not got the
exact date with me, but it has been
very recent.

Shrimati Tarkeshwari BSinha: Be-
fore Tatas put forward this proposal
for Government's approval, and Gov-
ernment assured them of any further
financial help in this matter?

Shri Karmarkar: There is no as-
surance except that there is the gene-
ral assurance standing to everybody
that we are interested in the expan-
sion of steel.

RELIEF CaMPS

*599. Shri K. C. Sodhia: Will the
Minister of Rehabilitation be pleased
to state:

(a) the total number of inmates at
present in the permament rcliel camps
of displaced persons from East Pakis-
tan;

(b) whether any steps are being
taken to reduce their number;

(c) if so. the nature of the steps
taken; and

(d) the total expenditure incurred
on these camps during the year 18547

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) to (d).
The information is being collected and
will be laid on the Table of the Lok
Sabha in due course.

Shri K. C. Sodhia: What is the Spe-
cial nature of these permanent relief
centres as distinguished from other
camps?

Shri J. K. Bhonsle: They are a per-
manent liability on Government. As
regards the others, they are temporary
CAInpS.

Shri K. C. Sodhia: Why are they a
permanent liability?

Mr. Chairman;
taken it upon jtself.

Government have
So, there is no
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question of entering
menis now.

Shri K. C. Sodhia: 1 wanted to know
whether it depends upon the inmates
of these camps, or upon any other

into any argu-

consideration.
Shri J. K. Bhonsle: These are aged,
old and infirm, who unfortunately

cannot find a living for themselves,

SecoNp D.D,T. FACTORY

*600. Shri Sarangadhar Das: Wil
ihe Minister of Production be pleased
to refer to the reply given to starred
question No. 160 on the 18th Novem-
ber, 1954 and state:

(a) whether any expert committee
was appointed to suggest sites for the
second D.D.T. factory.

(b) it so, whether they have sub-
mitted any report

(c) whether any decision about the
site has beeu taken; and

(1) whether any offer of help for the
eslablishment of the factory has been
received from the U.S. Technical Co-
operation Mission in Indiu?

The Minisier of Production (Shri K
C. Reddyv): (a) No.

(b) Does not arise;
(c) Not yet;
(d) No.

Shri Sarangadhar Das: May I know
the names cf the sites that are being
considered?

Shri K. C. Reddy: I could give the
hon. Member this information. Origi-
nally, there were claims from these
States, Delhi, Ullasnagar and Parnara
in Bombay, a site in Calcutta, Alwaye
in Travancore-Cochin, Dalmianagar in
Bihar, Mandya in Mysore, and Raj-
pura in PEPSU.

Shri Sarangadbar Das: May I know
the capital required for this second
factory, and how it compares with that
for the present factory?

Sihrj K. C. Reddy: We have to take
into account several factors, before we

570

*
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make any such comparison. But
roughly, I may indicate that the capi-
tal that will be required for a plant to
produce 1,400 tons of D.D.T. will be
about Rs, 75 lakhs.

Crotn

*661. Shri Bishwa Nath Roy: Will
the Minister of Commerce and Indus-
try be pleased lo slate whether it is a
fact that the export of Irdian cloth
was more than the import of foreign
cloth during 19547

The Depuiy Minister of Commerce
and Industry (Shri Kanungo): Yes,
Sir. Much more than the imports.

Shri Bishwa Nath Roy: May I know
the value of the cloth exported last
year. and that of imported cloth last
year?

Shri Kanungo: The vulue of mill
cloth exported in 195¢ was Rs. 5814.58
lakhs. The export of handlcom cloth
amounted to 57.98 million yards. The
import of piece-gonds to India during
recent years, ie. in 1963-564 was
valued at Rs. 102 lakhs.

Shri Bishwa Nath Roy: May I know
whether any step has been taken for
improving the export of Indian cloth
to South-East Asian countries?

Shri Kanungo: Export promotion is
a continuous process.

Shri Altekar;: May I know the type
of cloth that is imported, and the type
that is exported?

Shri Kanungo: The types exported
are mostly greys of all sorts. Imports
are usually organdees, umbrella cloth,
and Italian satins.

Shri Bishwa Nath Roy: May I know
whether our export to Tibet decreased
last year in comparison with that
during the year before that year?

Shri Kanungo:
information.

Shri Gadilingana Gowd: On & pre-
vious occasion, it was stated by Gov-
ernment that there was shorfage o
colton yarn in this country. May I

I have not got the
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know what were the special reasons
that weighed with Government In

. allowing these exports?

Shri Kanungo: The internal needs.
are satisfled, and therefore, goods are
exported.

Shrimati Ammu Swaminadhan: The:
hon. Minister just now stated that
organdee is imported. In view of the
fact that India makes very fine mus-
lins, is it necessary for us to import
such cloth as organdee?

Shri Kanungo: Organdee is a very
small item.

Shrimati Sushama Sen: Satins are
made in India. So why should we im-
port_satins?

Shri Kanungo: Itallan satins are:
not made in India. '

AFGHAN DELEGATION

%603, Shri B. D. Shastrl: Will the
Miunister of Commerce and Industry
be pleased to state:

(a) whether any industrial Delega-
tion frcm Afghanistan visited this.
country in the middle of january,
1955;

(b) if so, the main purpose of their
visit; and

(c) whether the Delegation came
at the Invitation of Government?

The Deputy Minister of Commerce-
and Industry (Shri Kanungo): (a)
and (c). Yes, Sir.

(b) The main purpose of the delega-
tion's visit was to make a first-hand
study of the technique and set up of
Indian handloom textile organisation
and also cf cottage and small-scale in-
dustries.
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Export oF RICE

Wwill the
Industry

*g07. Shri Veeraswamy:
Minister of Commerce and
be pleased to state:

(a) whether any rice has been ex-
ported from India during 1954-55;

(b) if so, the quantily exported so
far; and

(c) the names of the harbours
through which the exports were
made?

The Minister of Commerce (8hri
Karmarkar): (a) Yes, Sir.

(b) 6930 tons from April up to
December, 1954.

(¢) Calcutta and Bombay.

Shri Veeraswamy: May I know t_he
names of the countries to which rice

has been exported?

Shri Karmarkar: 1 have not got
the names of the countries at the pre-
sent moment. I should like to ask for
notice,

Shri Ramachandra Reddi: May 1
know whether any rice from the
Andhra area was exported through
Bombay harbour?

Shri Earmarkar: It has now been
permitted from Madras port also, but
about Andhra rice through Bombay
or anywhere else, 1 have no informa-
tion at the present moment,

Shri Verraswamy: May I know the
reasons for exporting rice to  foreign
countries?

Shri Karmarkar: We had a limited
market for some of our better types
of rice In foreign countries prior to
the war, and we wanted to recultivate
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that market in view of the adequate
supply of rice for internal consun'p-
tiun in the country.

Dr. Rama Rao: May I know
whether any representations have
been received from Andhra mer-
chants to the effect that exports be
permitted from Andhra ports ke
Kakinada, Visakhapatnam ana
Masulipatnam? If so, may 1 know
why permission has not been granted
for the same?

Shri Karmarkar: Recently we have
made arrangement for exports
through Madrag port also, which I
think is near Andhra,.

Shri Sarangadhar Das: May I
know the names of the States from
which the export rice is drawn?

Shri Karmarkar: I do nut exactly
know the names of the States which
are actually exporters, but the :ex-
ports are available 1o all the States,

Pashmina WooL

*610. Shrimati Kamlendu Mati
Shah: Wil' .he Minister of Commerce
angd Industry be pleased to state:

(a) whether it is a fart that all
rood Pashmina Wool coming to Tehri-
Garhwal [rom Tibet in thce past has
been imported by China this year

(b) whether the people of Tehri-
Garhwal approached Government for
the loss that their wool and Pashmina
Industry will suffer in future on this
account; and

(c) if so, the action Governmenl
propose to iake in the matter? Vs

The Minister of Commerce (Shri
Karmarkar): (a) Government have
mo precise information. No sizeable
decline in our imports of wool s,
however, noticeable from trade
figures.

(b) and (¢). No representation has
been received by the Government of
India. Enquiries are, however, being
made from the State Governments im
the matter,
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SuPPLY OF WATER TO PAKISTAN

*611, Sardar Akarpurl: Will the
Minister of Irrigation and Power be
pleased to state: :

(a) when the rontract with Pakis-
tan pertaining to supply of canal-
water will terminate;

(b) whether the water of Upoer
Bari Doab Canal will be totally re-
served for Punjab or it will be dis-
tributed to other States =also; and
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(¢) if so, to which States?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) Presumabhly
the reference is to the Inter-
Dominion Agreement of the 4th May
1948. This agreement remains in
force until a fresh agreement |is
reached as a result of the negotia-
tions now going on between India
and Pakistan under the good officers
vf the International Bank for Recon-
struction and Development.

(b) and (c). The water now being
gEiven to Pakistan from the Upper
Bari Doab Canal, when withdrawn
progressively, will be utilised for tha
underdeveloped areas in the Punjab,
Rajasthan, P.EP.S.U. and Jammu
& Kashmir States.
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MEETING OF REGIONAL SETTLEMENT
COMMISSIONERS

*612. Shri T. B. Vittal Rao: Will
the Minister of Rehabllitation be
pleased to state:

(a) whether a meeting of the Re-
gional Settlement Commissioners was
held recently; and

(b) if so, the decisions arrived at
in the meeting?

The Deputy Minlster of Rehabilita-
tion (8hri J. K. Bhonsle): (a) Yes,

(b) The meeting was not experted
to take decisions, The recommenda-
tions of the meeting are under con-
sideration of the Ministry,

Bhri T. B. Vittal Rao: May | know
whether one of the subjects consider-
ed at this meeting was the flnalisatiom
of the draft rules framed under the
Displaced Persons (Comperisation
and Rehabilitation) Act, 1954, and if
so, whether the gsame has beea
finalised? ’
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Shri J. K, Bhonsle: As far as the
Ministry is concerned, we have
finalised the rules and they are now
before the Advisory Committee ap-
pointed by the Government,
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COMPENSATION TO DispLACED PERSONS

*614. Shri M. L. Agrawal: Wi!l the
Minister of Rehabilitation be pleased
1o state:

(a) the total amount of compensa-
tion in cash and kind paid to displac-
ed persons so far; and

(b) the names of the States where
the compensation has been paid and
the extent to which it has been paid?
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The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) and
(b). Two statements showing (i)
the amount of compensation paid to
displaced persons in cash and kind
(ii) and in the form of agricultural
land in the wvarious regions have
been placed on the Table of the Lok
Sabha [See Appendix IV, annexure
No. 3].

Shri M. L Agrawal: May I know
if the payments shown in Statement
No, 1 are full and complete pey-
ments by way of compensation pay-
able to these persons or are they to
get a second instalment also?

Shri J. K. Bhonsle: There is a
second instalment, This is what is
called interim compensation. The
word implies that.

Shri M. L. Agrawal: May I know
if the land and groves mentioned I
Statement No. 2 are in final adjust-
ment of the compensation payable to
displaced persons or these have only
been temporarily allotted to them?

Shri J. K. Bhonsle: These are final,

DrrLOMATIC IMMUNITY

*615. Shri H. N, Mukerjee: Will

the Prime Minister be pleased to
state: .
(a) the number of foreigners at
present in India who enjoy diplomatic
immunity or special privileges simi-
lar to those accorded to U, N, ex-
perts;

(b) how many of them are actually
diplomats accrediteg to vur country
or duly authorised U. N. experts; and

(c) how many of them are citizens
of the U.S.A. and the United King-
dom?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath All Khan): (a) 1499,

(b) Diplomats 333

Other staff of

Diplomatic Missions 795
Consular Officers 179
UN Officials & Experts 182
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(c) Cit.zens of the U.S.A, 247
U.K. Citizens 156

Shri H. N. Mukerjee: May I know
if Government are satisfied that there

is not a disproportionately large
diplomatic personnel from _certain
countries like the USA?

Shri N. M. All Khan: Yes,

Shri N, M, Lingam: May I know

if there are any citizens of the USSR
who have been given this diplomatic
immunity?

Shri Sadath All Khan: Of course.
* Shri N. M. Lingam:
are there?

Shri Sadath All Kbhan: 60.

Shri Heda: What was the number
last year and two years before and,
if the number is increasing, what are
the reasons for it?

Shri Sadath A4 Khan: I
like to have notice,

How many

shoula

Mr. Chairman: Question No. 618 is
in my name, It has been ruled that
no notice is to be taken of a Member
who is not in his seat, We shall go
to the next question,
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TYPE-WRITERS

*620, Shri Jhulan Sinha; Will the
Minister of Commerce and Industry
be pleased top state how the new
type-writers manufactured in India
compare with the imported type-
writers in quality?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): Com-
plete type-writers have not yet been
produced in the couniry, One firm in
the country has, however, reported
that it has manufactured about
9/10ths of the parts of a type-writer
and that it is conducting tests on
machines assembled from these parts.

Shri Jhulan Sinha: May I have an
idea of the comparative costs of the
type-writers manufactured here and
the imported type-writers?

Shri Eanumngo: It has not been put
on the market and there is no price
except an approximate value.
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DIRECT SAILING BETWEEN INDIA AND
INDONESIA

*621. Shri M. S. Gurupadaswamy:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any representation has
been received by Government from
the Southern India Chamber of Com-
merce for direct sailings being ar-
ranged between India and Indonesia
for larger import of hardware and
handloom goods;

(b) if so, the views of Government
thereon; and

(¢) whether any decision has been
taken in the matter?

»The Minister of Commerce (Shri
Karmarkar): (a) No, Sir,

(b) and (c¢). Do not arise.

Shri M. 8. Gurupadaswamy: May I
knew whether the Government of
Indonesia has approached the Gov-
ernment of India in this matter and
whether {hey have expressed any
upinion about this?

Shri Karmarkar: No. Sir, not so far
as 1 am aware.

Shri M. S. Gurupadaswamy: May I
know the tolal quantities of hardware
and handloom products that have been
imported into India from Indonesia?

Shri Karmarkar: We are exporting
handloom products and not importing.
We are not importing any handloom
products from Indenesia.
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Shrimati Tarkeshwari Sinha: May I
know what is the approximate differ-
ence in the price of tea that is sold
here and the price Indian tea fetches
in the export market?

Shri Karmarkar: I should like to
have notice for that,

Shrimati Tarkeshwari Sinha: Sir, a
week ago I put the same question and
the hon, Minister said that he would
like to have notice,

Shri Karmarkar: We do not take
notice like that. If she wishes to have
a reply she will have to table a ques-
tioa,

VisrT or A FOREIGN TEAM

*623. Shri Radha Raman: Will the
Minister of Planning be pleased to
state:

(a) whether Government are aware
that a team of young men represent-
ing various countrles is visiting In-
dia during the first week of January,
1956 for doing some constructive
work in the various Community Pro-
jects of India, in co.operation with
lh:l Young Socialist League of India;
an

(b) if s0, whether Government pro-

pase to give them facilities in this
werk? :
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The Deputy Minister of Planning
(Shri S. N. Mishra): (a) No.

(b) Does not arise.
Corree

%625, Shri Heda: Will the Minister
of Commerce and Industry be pleased

to state:

(a) what is the export
of coffee for 1854-35, and'

(b) how much has been exported
so far?

The Minister of Commerce (Shri
Karmarkar): (a) and (b). For the
present Government have accepted
the recommendation of the Coffee
Board that 4,000 tons of coffee should
be exporteq during the first four
months of the year 1953, Out of this,
2,000 tons of coffee have been permit-
ted for export during the months of
January and February 1855, Further
allocation of export will be determined
when a better estimate of the crop
is available,

Shri Heda: As it stands at present,
what is the government estimate of
the present crops and what they think
would be the consumption in the coun-
try?

Shri Karmarkar: We are not sure
of the estimate of the next year's crop.
As for consumption, coffee drinking
has been going up. Between 1948 and
1953, we find that consumption ranged
oetween 15,184 tons to 18,383 tons. In
1954 it is put at 20,000 tons,

Shri Heda: May I know the qualities
and the grades of coffee that were
exported in the ]ast two months?

Shri Karmarkar: A large quantity,
I think, was Arabica and a little of
Robusta, That is subject to correction,

Shri N. M, Lingam: May I know if
the reduction in the export duty was
intended to stimulate exports?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
The reduction is not jntendeg to sti-
mulate export, But, the reduction has
been made on the basis of an assess-

programme
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ment of the prices ruling for coffee in
the foreign markets,

A1 To DISPLACED STUDENTS AND
INSTITUTIONS

*626. Shri D. C. Sharma: Will the
Minister of Rehabilitation be pleased
to state:

(a) the financial aid given during
1954-55 so far to displaced students
from West Pakistan studylng in
schools and colleges; and

(b) the amount of aid given so far
to displaced schools and colleges from
West Pakistan during the above
period?

The Deputy Minister of Rehabilita-
tion (Shri J. K, Bhonsle): (a) Rs.
B5.97 lacs.

(b) Rs. 10.10 lacs.

Shri Sarangadhar Das: May I know
+what proportion the aid given to dis-
placed schools and colleges from West
Pakistan bears to the valuation of
the properties left by them in
Pakistan?

Shri J. K. Bhonsle: The Select Com-
unittee recommended and the Parlia-
ment decided, when the Compensation
Act was passed last session, that the
trust properties of the varioug institu-
tions that left their property behind
are not to be taken into consideration
and, as such, all schools and colleges
whether they were disrupted or non-
‘disrupted are ovn the same footing.

\

Shri D, C. Sharma: Has it come to
the notice of the hon. Minister that a
memorandum has been sent by dis-
placed schools and colleges to the
-effect that they are facing financial
crizis for lack of adequate assistance
from the Central Government?

Shri J. K. Bhonsle: 1 am not abso-
lutely sure about this particular
memrandum my hon. friend is talk-
ing about, The Government is, how-
ever, aware that the displaced schools
ard colleges are facing diffculties
with regard to funds and we have
done our best to help them.
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Shri D, C. Sharma: May I know
if the schools and colleges in the
border areas of the Punjab have been
given any preferential treatment in
this matter and, if so, of what kind?

Shri J, K. Bhonsie: We actually go
by the recommendations made by the
State Governments and also the
number of displaced students and
the teachers and the requirements: of
the various schools and colleges. If
the State Government recommends
any special treatment as is mentioned
by him, I promise that we will cer-
tainly take that into consideration.

Shri D, C. Sharma: May I know If
the assistance given to displaced stu-
dents frem West Pakistan studying
in colleges in India has been in the
nature of aid or loan or grant? In
what form has it been given?

Shri J. K. Bhonsle: They are all
grants, Formerly, we had given loans
and that has been washed away now,

Shri Gidwani: Will Government
consider the question of constructing
more schools and colleges in Ulhas-
nagar colony, which is an area oc-
cupied by the largest number of dis-
placed persons and in which there are
now only a few primary schools and
no secondary schools and colleges?

Shri J. K. Bhonsle: We are in cor-
respondence with the Government of °
Bombay in this matter.

ZAMINDARS' AND PRINCES' BUILDINGS

*629, Shri Sarangadhar Das: Will
the Minister of Works Housing and
Supply be pleased to state:

(a) wheiher there is a proposal for
the formation of a National Trust for
the Zamindars’ and Princes' build-
ings acquired by the State;

(b) if so, by what time this trust
is expected to be formed;

(c¢) the number of Zamindars’ and
Princes’ buildings so far acquired;
and

(d) the purpnse for which these
have been or are proposed to be uti-
lsed?
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The Minister of Works, Housing
and Supply (Serdar Swaran Singh):
(a) to (d). It is common knowledge
that a large number of buildings be-
longing to various Princes ang Zamin-
dars are either used not at ali or put
to very inadequate use and in many
cases these buildings are not even
being maintained properly. It has
been suggested that many of the
owners of such buildings may be
willing to part with them either com-
pletely or for a period of years with-
out particular consideration for the
return they might accept if a suitable
appeal is made to the owners, The
Governments of the various States
have accordingly been addressegq to
collect necessary information about
such buildings and to classify them
-according to the uses to which they
should be put, “before actually appeal-
ing to the owners to make them avail-
able for being utilised for the public
good. The buildings could be used
according to their side, accommoda-
tion and location for various purposes
such as hospitals, schools, children's
homes, libraries, recreation centres,
community halls, co-operative stores,
village panchayats, show-rooms for
cottage industry products, museums,
etc, by the Central or State Govern-
ments. It has also been suggested by
some people that some sort of &
‘National Trust’ should be created to
ensure proper management.

¥

TrxTILEs

*630. Bhri T. B. Vittal Rao: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government have con-
sidered the possible impact of the
import of certain varieties of textile
manufacturers of our industries and
on our forelgn exchange position; and

(b) if so, what is the position?

The Deputy Minister of Commeree
and Industry (Shri Kanungo): (a) and
(b). Yes, Sir. The position hag not

affected,

683 LSD
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AGRICULTURAL PROPERTY

*G31. Shri Gidwani: Will the Min.
ister of Rehabilitation be pleased to
state:

(a) the total number of claimants
for agricultural property belonging
to Sind, N.W.F.P,, and Baluchistan
respectively;

(b) the total acreage of land left
behind by them in Pakistan; and

(¢) the number of claimants fo
whom agricultural land has been al-
lotted so far, and the acreage thereof?

The Deputy Minister of Kehabilita-
tion (Shri J. K. Bhonsle): (a) the
total number of claimants for agri-
cultural property belonging to Bind,
N.W.F.P., and Baluchistan are 24,400,
9,070, and 130 respectively. .

(b) Claimg for 7.92 lakh standard
acres of land have been verified under
the Displaced Persons Claims Act,
1950 as having been owned by the land
owaers of Sind, N.W.F.P., and Balu-
chistan states.

(c) 9,727 claimants have been allot-
ted 1,98,633 acres of land and groves
worth Rs. 33,80,030 on a quas
permanent basis,

Shri Gidwani: What is the totai
acreage of lang in standard acres
avallable for allotment to olalmants
from non-Punjab area, including
Bahawalpur?

Shri J. K, Bhonsle: About 5§ lakhs
acres, ' -

Shri Gidwani: What would be the
total area in standard acres to which
they are entitled under the Compensa.
tion Scheme on the lines of the
Punjab?

Shri J, K, Bhomsle: I shall want
notice of that,

Shri Gldwani: Are Qovernment
aware that in Hyderabad (Deccan}
though land is allotted to some of the
displaced persons, they have not been
given possession of the same, and
will Government consider this ques-
tion and give them possession?
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Shri J. K. Bhonsle: There has been
some difficulty &!the allotment of the
Lands in Hyderabad, but I understand
now that a greater portion of this
problem has been solved and only a
few cases are left over. We will try to
spesd them up.

Russman CorroNn

¢G32. Shrimatl Tarkeshwarl Sinha:
Will the Minister of Commerce and
Industry be pleased to state:

{a) whether any Russian cotton heas
been imperted into the country re-
ceatly,

(b) it so, the quantity imported
and - the price paid per bale;

{c) how the price ocompares with
the prevailing market price; and

(d) whether in future more Russian
cotton will be imported into the
country?

‘The Deputy Minister of Commerce
and Indestry (Shri EKEswwngo): (a)
Yes, Bir,

(b) 60 bales during the year 1934,
The c.if. price of this cotton is Rs.
1560 per cendy (3 bales),

(c) The price is approximately the
same as for similar cotton imported
from other coumtries.

(d) Imports are freely licensed at
present from all countries.

Shrimatl Tarkeshwari. Sinha: May
I know how the suitabiMty of cotton
imported from Russia compares with

wee suitability of cotton imported
from other countries?

Shri Eanunge: That has got to be
tested, The import was only for a
small quantily and the mills have not
been able to assess their quality.

Shrimati Tarkeshwari Sinha: May
1 know the specific reason that led to
the import of Russian cotton -without
testing its suitability?

Siri Eanungo: It Is not a question
of testing. The filbre length was at-
treotive and now the mixtures and
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spinning procedure have got to be
worked out.

Shrimati Tarkeshwari Sinha: DNMay
I know .whether any cloth has been
maaufactured from this Russian cot-
ton?.

Shrl Kanungo: Must have been. It
was a small quantity of 60 bales, but
we have no information.

Shri Heda: 1 understand that
cotton was long staple cotton. Ir so,
how does it compare with the long
staple cotton we {import from Egypt
and we produce in Indla?

. Shri Kanungo: That cotton com-
pares favourably with cotton imported
from other countries, in flbre length.

Visas

*633. Shri M. L. Agrawal: Will the
Prime Minister be pleased to state:

(a) the number of Muslim emi-
grants belonging to Uttar Pradesh
who after having come from Pakistan
on short terms visa have overstayed
the permitted period in India; and

(b) whether their overstay is due
to their unwillingness to return to
Pakistan?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
The number of Pakistanis who over-
stayed the periods of their permits and
short term visas in the period from
1851 to 1854 was 609. It cannot be
said with certainty, however, that all
these came from Uttar Pradesh.

(b) Presumably their overstay
was due to their desire to stay on It
India and not to return to Pakistan,

Shri M. L. Agrawal: May I know
if any action has been taken against
the persons who have thus over-

stayed?

Shri Anil K. Chanda: Generally
they apply for extension of their visa
terms and the correspondence goes
on. .

Shri M. L. Agrawal: Are there no
cases where the maximum period al-
lowed by the visa had expired ana
there was no further extension?
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Shri Anil K, Chanda: I want notice
of the question,

Shri M. L. Agrawal: May I know
if, out of the 600 and odd persons
who overstayed, any belonged o the
category which was covered by the
Prime Minister Agreement qof 19507

Shri Anil K. Chanda: I have not
got the information.

ENTRY OF MUSLIMS INTO JAMMU AND
KASHMIR STATE

*635. Shri M. 8. Gurupadaswamy:
Will the Prime Minister be pleased
to state:

(a) whether it is a fact that about
49 Muslims were arrested on the
19th December, 1934, while trylog to
enter Jammu without permits;

(b) if so, tb# action taken agalnst
them; and

(c) the measures adopted to check
the entry of such persons?

The Parliamentary Secretary (o the
Minister of External Affairs (Bhrl
Sadath AN Khan): (a) to (c). 46
Muslims were arrested on the loth
December, 1054, while ftrying to
enter Jammu without permits. All of
them were sent back across the bor-
der. Police and military pickets have
been stationed on the border and
patrolling is undertaken with a view
to checking the unauthorised entry of
such persons.

_Shri M. S. Gurupadaswamy: May I
know whether these persons were Inter-
rogated by the Kashmir or Indlan
authorities? Was any attempt made
to find osut the purpose for which they
entered?

Shri Sadath Ali Khan: These are just
infiltration in the usual course.

Shri M. 8. Gurnpadaswamy: What is
the usual courge? Did they come for
peaceful purpese or did they come for
a hostile purpose?

Shri Sadath All Khan: The purpose
may be different; it was just a march,
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Shri M. 8. apadaswamy: How
many persons in " grbup cams
from the Pakistanl-held Xashmir

“territory and how many came from

Pakistan area?
Shri Sadath All Khan: I want notice.

Shri M. 8. Gurupasdaswamy: May I
know Wwhether any attempt has been
made by other persons to enter Jammu
and Kashmir?

Shri Sadath Ali Khan: We have no
information.
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Counum‘.‘l‘zﬁﬂ" TENEMENTS FOR
DispLactd “PEEEONS IN BoMBAY

#g38. Shri Gldwani: Will the Min-
{ster of Rehabilitation be pleased to

state:

‘(a) the total amount allotted to
the Bombay Government for the con-
struction bf tenements for displaced
persons settled in that State fcr the

year 1954-55;

'(b) whether the amount has been
spent by the State Government; and

’(¢) 1t not, the reasons therefor?’

The Deputy Minister of Rehabilitation
(8hri J. K. Bhonsle): '(a) Rs. 9234
lakhs.

(b) No.

(¢) (1) The State Government was
ousy with the completion of the
works sanctioned in previous years.

(i) Non-availibility of land.

‘(1) Inability to take up construc-
tion work during the lomg monsoon
period.

(iv) Opposition from displaced per-
sons to the vacation of barracks which
had to be converted into tenements.

(v) Delay. in determining the ‘Cent-
age Charges’ to be paid by the Central
Government to the Bombay State for
works executed throuzh the State
PW.D. S T

Bhrl Gldwanl: Will the amount be
epent in this year for the construction
of tenements or will it lapse?

Skri J. XK. Bhonsle: I rather think
that it will lapse.

Shri Gidwani: Wil provision be made
in the next vear’s budget for the
amount that will lapse this year?

Shri J. K. Bhonsle: That is for the
State Government to ask for.

~-
.

.,
TRADERE AND PriorrMs To TreeT

*g39. Shrimati Tarkeshwarl Sinha:

Will the Prime Minister be pleased
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to state:

(a) whether Government have re-
quested Ching to accord more facili-
ties to Indilans who annually visit
Tibet for trade and pilgrimage; and

(b) the reply recelved by Govern-
ment to, this request?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Al Khan): (a) and (b). The
Governments of India and China are
taking steps to implement in full the
Sino-Indlian Agreement on Tibet which
contains provislons for facllitles to
traders and pilgrims, protection of thelr
life and property and construction of
Rest Houses for pilgrims.

Shrimati Tarkeshwarl Sinha: May I
know the approximate number of

Indian traders and pilgrims who visit
Tibet annually?

Shrl Sadath Al Khan: It is three
times what it was last year. Last year
the average number was 400.

Shrimatl Tarkeshwarl Sinha: May I
know whether Indlan traders will be
allowed 1o carry fire-arms as they were
allowed before the Sino-Tndian Agree-
ment came into existence?

Shrl Sadath Ali Khan: No, Sir.
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SINGARFNT COLLIERTES

*341. Shvl T R. Vitial Ran: Wil the
Minister of Plannine be nleased tn
refer to the reply given to the starred
miection Nn. 51 on the 22nd Fehruarv,
1955 sand stdte the rate of Interest
to be charged as and when the Jnan
fa sanctinned from the gsnerinl o
ralonment Fund tn the HyAerahad
SJavernmar* o< assistance  far the

Bingareni Collierjes?
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The Depuiy Minister of FPlanning
(Shri S. N. Misra): The rate of interest
will be determined when a decision iz
taken on the request for the loan and
will depend upon the market conditions
prevailing at the time the loan is sanc-
tioned.

WRITTEN ANSWERS TO QUES-
TIONE
CoNNAUGHT CIRCUS MUNICIPAL
MARKET

*583. Sardar Hukam Singh: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether Government have re
celved any representation from the
Connaught Circus Municipal Market
Association asking for permanent re-
hablilitation of displaced persons who
were allotted temporary structures in
the market; and

(b) 1if so, the decision taken thereon?

The Devuty Minister of Rekabllitation
(Shri J. K, Bhonsle): (a) Yes,

(b) The matter is ur.der consideration
In consultation witk. the State Govern-
ment who suggest suitable sites for con-
struction of houses/shops for displaced

person ',
Smari~scaLe Invustries CORrORATION
f Shei € N. Das:
\ Shri Morarka:

WiN the Minister of Commerce and
Indusiry be pleased t{o state:

(a) whether it 13 a fact that a small-
scale Industries Corporation has been
set up recently; and

—

*584.

(h) i s0. the main features of this
Cornoration and the programme of
work chalked out so far?

The Devuty Minister of Commeree
and Tndustry (Shri Kanungo): (a)
Yes, Sir.

(hY A <fatemnnt {2 1afid An the Tahle
of tha Houiar [See Appendix IV, An-
nexure No. 4].
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Exporr oF Cromgfiro U.K.

*597. Dr. Ram Subhag Singh: Will
the Minister of Commerce and Industry
be pleased to state:

(a) whether a Minister of State of
the Government of U.K. had recently
come to New Delhi to discuss with the
Government of India the question of
import of Indian cloth in UK,;

(b) if so, whether that question was
discussed at the ministries level; and

(c) the outcome of the talks?

The Deputy Minister of Commerce
and Industry (Shri Kanunge): (a)
and (b). Yes, Sir. The discussions
were on various subjects including the
textile trade between India and the UK,

(e¢) The discussions were of an ex-
ploratory character.

INDIAN TECHNICAL PERSONNEL

*§02. Shrimati Renu Chakravarity:
Will the Minister of Production be
pleased to lay on the Table of the
House a statement showing the num-
ber of Indian technical personnel be-
longing to various state enterprises
under the control of the Ministry of
Prnduction, trained by foreign techni-
cal consultants during 1850-54, indicat-
ing the level of the training that was
imparted?

The Minieter of Production (Shri
K. C. Reddy): A statement containing
the required information is laid on the
Table of the Lok Sabha [See Appen-
dix IV, Annexure No. 5].

CorTAaGE INDUSTRIES

*g84. Th. Lakshman Singh Chatak:
Will the Minister of Commerce and
[ndusiry be pleased to state: .

(a) the names of the States which
have established centres for the
manufacture of bicycle parts and
knitting of wool garments, to give
Qllip to these cottage Industries: and

(b) how much work hag been done
so far and the programme for the
future? o
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The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a)
and (b). A statement is laid on.the
Table of the House. [See Appendix IV,
annexure No. 6].
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PARISTAN Ram oN KaMArrum
(TRIPURA)

*806. Shrl Dasarathg Deb: Will the
Prime Minister be pleased to state:

(a) whether there was a Pakistani
raid on the town area of Kamalpur
(Tripura) in the middle of 1950;

(b) whether 8 number of houses
and shops were completely gutted by
fire during that raid;

(¢) whether any representation was
made by the sufferers for full com-
pensation for the damage caused by
that raid; and

{(d) the steps taken to compensate
them fully?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a) and
(b). Yes. On the 1st April, 1950, a
number of evacuees from Kamalpur
to Bast Pakistan, who had crossed back
into Tripura, supported by some Pakis-
tani irregular forces, raided the town
and looted and burnt houses and the
entire bazar.

(c) and (d). No such representation
for compensation was received. An
immediaté protest against the incident
was made to the Government of Pa-
kistan who, however, denies partici-
pation in the raid by Pakistani forces,
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The Government of Tripura have
provided immediate relief to the victims
of the riots, to the extent of over
Rupees 2 lakhs, by way of cash doles,
rehabilitation loans ad hoc grants ete.,
In addition to free distribution of wool-
len and cotton garments and blankets.

ForeicN COMPETITION

*608. Shri K. P. Tripathi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether if is a fact that the
indigenous manufacture of textile ma-
chinery is suffering from competition
with foreign products; angd

(b) if so, the steps Government
propose to take in the matter?

The Deputy Minister of Commerce
and Mudiistry (Shri XKanungo): (a)
No, Sir.

(b) Doesg not arise.

PEx-wc TALRS ON AMERICAN
PRISONERS

*609. Shri Amjad Al: Wil the
Prime Minister be pleased to state:

(a) whether Government have re-
ceived any reports on the talks in
Peking between Dr. Hammarskjoeld
and Mr. Chou En-lai from India's
Ambassador in-Peking or from India's

Permanent Representative at the
United Nations; and

(b) if so, the contents of the re-
ports?

The Deputy Minister of External /
Affairs (Shri Anil E. Chanda): (a)
Yes.

(b) These talks were confldential and
it is not in the public interest to dis-
close their contents, especlally when
they were held between a forelgn Gov-
ernment and the Secretary-General of
the United Nations.
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*§17. Shri N. Somana: Will the Minis-
ler of Planning be pleased io state:

(a) whether any expert committee
was constituted to examine the rela-
tive merits of the Hydel Schemes in
the South;

(b) if so, whether the committee has
submitted its report;

(c) the recommendations made by
the Committee; and

(d) which of them have been ac-
cepted?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) Yes, Sir.

(b) Yes, Sir.

{c) and (d). The report is under
examination.

Evacuee Prorerty DispUTE

*618. Sardar Hukam Singh: Will the
Minister of Rehabilitation be please®
- to state:

(a) whether the Pakistan’s Minis-
ter for Rehabilitation has addressed
any communication during December
1954 expressing the willingness of the
Pakistan Government to settle the
evacuee property dispute by negotia-
tions; and

(b) whether it is proposed to dis-
cuss this question in the near future?

The Deputy Minister of Rehabilitation
(Bhri J. K. Bhonsle): (a) Yes.

(b) Yes, discussions at Secretariat le-

;r:lﬁltarted at Karachi from lsy March,
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Dispracep PersoNs' COLONIES IN
TRIPURA

*627. Shri Dasaratha Deb: Will the
Minister of Rehabilitation be pleased
to lay a statement on the Table of
the House showing:

(a) the total number of displaced
persons’ colonies in Tripura;

(b) the totgl number of displaced
persons rehabilitated in these colonies;

(c) the total number of displaced
persons who deserted these colonies
at different times:

(d) the total number of displaced

persons getting agricultural loan in
these colonies; and

(e) the uumber of displaced per-
sons getting less than 5 Konis of land
in these colonies?

‘The Deputy Minister of R=habdifits:
tion (Shri J. K. Bhonsle): (a) to (e).
A statement is laid on the Table of
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of the House [See Appendix IV, An-
ure No. 7].

ExroRT CREDIT GUARANTEE
CORPORATION

*628. Shrl K. P. Tripathi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government propose
to set up an Export Credit Guarantee
Corporation;

(b) if so, what commodities are
being considered for being so covered;

(c) the names of the countries for
which these guarantees will be given,
and

(d) the extent of the guarantee?

"The Minister of Commerce (Shri
Karmarkar): (a) to (d). A tentative
scheme for setting up an Export Credit
Guarantee Corporation has been pre-
pared. Detlails have yet to be finalis-
ed. Trade interests are being consult-
ed.

CoMmmuNAL RIoTINGS

*637. Sardar Hukam Singh: Will
the Minister of Rehabilitation be pleas-
ed to state:

(a) whether a Fact Finding Com-
mittee was appointed in 1948 to record
the statements of witnesses in con-
nection with the communal riotings
during 1947;

(b) the use to which these state-
ments have been put so far; and

(c) whether these statements are
open to Research Scholars for their
studies into the occurrences of these
times?

The Depuiy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) Yes,

(b) The statements form part of the
records relating to the happenings of
1947 and are consulted officially when-
ever occasion arises.

.(¢) No.
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Corree MARKRET EXPANSION (AMEND-
MENT) AcT

*640. Shri N. Somana: Will the
Minister of Commerce and Industry

_ be pleased to state:

(a) whether the term of the Coffee
Board has been extended;

(b) if so, upto what date;

(c) when the Board will be re-
constituted under ‘the provisions of
the Coffee Market Expansion (Amend-
ment) Act; and :

(d) whether the rules under the said
Act are ready?

The Minister of Commerce (Shri
EKarmarkar): (a) Yes, Sir.

(b) 31st March, 1855.

(c) It is expected that the Board will
be reconstituted under the amended
Coffee Act with effect from 1st Apnil,
1955.

(d) Rules are under preparation.

Buy AMERICAN ACT

140. Shri N. B. Chowdhury: Wil
the Minister of Commerce and In-
dustry be pleased to refer to {he reply
given to unstarred question No. 892
on the 22nd December, 1954 regarding
the Buy American Act of US.A. and
state what further steps have been
taken in the matter?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
The Buy American Act has not affect-
ed India’s trade with the U.S.A. to any
visible extent. The question of taking
steps to remove difficulties arising from
the enforcement of the Act in the U.S.A.
does not, therefore, arise.

Szconp Fivi YEarR Prax

141. Shri N. B. Chowdhury: Will
the Minister of Planning be pleased
to refer to the reply given to unstar-
red question No. 651 on the 6th
December, 1954 and state:

(a) whether the Government of
West Bengal have submitted, any
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schemes, other than irrigation Pro-
jects for inclusion in the Second Five
* Year Plan; and

{b) if so, the nature of the schemes

and the approximate amount involved
in each case?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) Yes, Sir.

(b) Schemes relating to the follow-
ing subjects have been received in the
Planning Commission :—

(Rs. lakhs)
1. Power 7,27,00

2. Minor Schemes cosiing less
than Rs. 10 lakhs —

Drainage 1,18,57
Flood Reliet 13.1¢
Burvey and Investigations 6.20
Training 1.08
COMPENSATION
142. Shri Karnl Singhjl: Wil the

Minister of Rehabilitation be plessed
to state the total number of displaced
persons who have been pald cornpen-
sation upto the 31st December, 1954
in Rajasthan with particular referen-
ce to the Bikaner Division?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): 7628 dis-
placed persons had been paid compen-
sation In Rajasthan upto 31st Decem-
ber 1054, in cash and by adjustment
of public dues and in the form of pro-
verties including agricultural lands.
All the separate figures for Bikaner
Division asked for are not avsilable,
but in that division 5270 displaced per-
sons have been alloited 1,03,684 acres
of agricultural lands as rompensation
in respect of their verifled claims.

TRAINING oF CoMMUNITY ORGANISEFS

143, Shri Deogam: Will the Minis
ter of Planning be pleased to state:

(a) whether Community Organi-
sers and other type of Soclal workers
from amongst the educated youths of
the tribal communiiies are belng

trained as stipulated in the Five Year
Plan:
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(b) if so, the number trained in
the Plan period, year-wise;

{c) the qualifications required of the
trainees: .

(d) the method of recruiting the
trainees; and

(e) tte pay and prospects of the
Community Organisens?

The Deputy Minister of Planning
(Shrl 8. N. Mishra): (a) to (e). As
there is no such functionary as “Com-
munity Organiser” in the Community
Project and N.E.S. Blocks, the exact
import of the question is not clear.
After tte details of the categories in
regard ‘o which the hon. Member
wants informaiion are clarified, the
information will have to be collected
from the State Governments.

Locks

144. Sbhri M. S. Gurupadaswamy:
Will the Minister of Commerce and In-
dustry e pleased to state:

(a) the number of door locks, suit-
case locks and other locks, imported
during fhe years 1952-53, 1953-54 and
1954-55 till the 31st January, 1955; and

(b) the names of the countries from
which these are imported?

The Minister of Commerce and In-
duostry (Shri T. T. Krishnamachari):
(a) Pre:se and accurate flgures are
not available.

- (b) Imports of door lccks and suit-
case locts are allowed from the Soft
Currency Area 0nly. The names of
individual countries are not available.

Crot

145. Shri M. S. Gurupadaswamy: -
Will the Minister of Commerce and
Industry be pleased to state.

(a) whether It {s a fact that Guv-
emmment have extended the sale of
time-barred cloth for another six
months;

(b) the total quantity of time-bar-
red cloth in the country on the 31st
December 1054;

(c) the reasons for a large quantity
of such cloth lying unseld: and
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(d) the steps taken by Government
to help the dealers in disposing of this
cloth?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) Yes, Bir.

(b) to (d). The Information re-
garding the total quantity of time-bar-
red cloth is not available as Govern-
ment do not maintain any statistics
relating to such cloth.

CarLpren’s Frum FestIvAaL

146. Sardar Hukam Bingh: Will the
Minister of Imformation and Broad-
casting be pleased to state:

(a) whether Government gave any
assistance to the Cultural Film So-
clety for the third Children's Film
Festival held recently in New Delhi;
and

(b) it so, the details of the assistan-
ce given?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Yes
Sir.

(h) A 35 mm, projector along with
the services of an operator and two
Children’s Film Magazines produced
by the Films Division were lent to the
Cultural Film Soclety.

CANE Jacaery (Gur)

147. Shri M. 8. Gurupadaswamy:
Will the Minister of Commerce and In-
dustry be pleased to state:

(a) whether any representation for
allowing private traders to export
cane jaggery and cane jaggery powder
was made to him during his recent
vigit to Madras;

(b) whether it is g fact that co-
operative societ{es have not been able
0 export the whole of the quota allot-
ted to them; and

(c) it so, whether any proposal to
allow private traders to export more
quantities {3 under ihe consideration
of Government?

The Minister of Commeree and In-
dusiry (Shri T. T. Krishnamachari):
(a) VYrs Bir. -
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(b) and (c¢). Export quotas granted
to cooperative societies are valid for
shipment till the end of March, 1955.
It is, therefore, too early to say how
far they will be able to utilize their
Quotas. In any case, with effect from
3rd February, 1955, export cf cane
jaggery and cane jaggery powder
is being licensed freely for shipment
by the end of March 1855. Traders
interested in participating in the ex-
port trade can apply to the Export
Trade Controllers. Even after this
liberalisation, actual exports have
been nominal.

CortTON

148, Sardar Lal Singh: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the quantity of cotton to be
imported from the U.S.A. during the
year 1955;

(b) its staple length;

(c) the approximate landed cost per
bale of the said cotton at the Indian
Ports; and

(d) the total cost involved?

The Minister of Commerce and In-
dustry (Shrl T. T. Erishnamachari):
(a) It is expected that about 125,000
bales will be imported.

(b) 1-1/16" and above.

(c) About Rs, 1568 per vandy of T84
1bs.

(d) About Rs. 11,76,41,800.

Starr IN ALR. STaTIONS

149. Shrimati Il Palchoudhury:
Will the Minister of Information amd
Broadcasting be pleased to state the
number of permanent and temporary
staff employed In each statfon of the
AIR?

The Minister of Information and
Broadcasting (Dr. Keskar): The iIn-
formation is being collected and will
be laid on the Tuole of the House
shortly.

€ "
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InniaN Hicr CommMmIsSIONER, LONDON

150. Shrl N. R. Naldu: Will the
Prime Minister be pleased to siate:

(a) whether it is a fact that India’s
New High Commissioner in London
has been provided with a new car;

(b) if so, the make of the car and
the amount spent on it;

(c) what happened to the two cars
which the former High Con missioner
was provided with; and

(d) wheiher they have been dis-
posed of and {f so, for whal price and
to whom they were sold?

The Prime Minister and Minister
of External Affairs (Shri Jawaharla)
Nehru): (a) No.

(b) Does not arise.

(c) The High Commissioner for India
in the United Kingdom had always
heen provided with only one car at
-dovernmént expense for his exclusive
e,

(d) The new High Commissioner is
using the sHiné car as was provided
for the use of the former High Ccmmis-
sioner.
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Provipent Funp

153. Sardar Hukam Singh: Will the
Minister of Rehabil.tation be pleased
to siate:

(a) whether any representations
have been received recently from dis-
placed teachers of private institutions
in West Pakistan for the payment of
their Provident Funds;

(b) whether any interim payments
have been made to them out of their
Provident Funds; and

(¢).whether any negot'ations have
been held with Pakistan on this
issue?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) to (c).
Yes.

FroLus

154. Sardar Igbal Singh: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the total number of forelgn
films imported into India in the year
1954 giving separate figures for each
country from where they were Im-
ported; and

(b) the total number of Indian films
exported during 1954, country-wise?

The Minister of Commerce and In-
dustry (Shri T. 7. Krishnamachari):
(a) and (b). The information as far
18 it is available is being collected ana
will be laid on the Table of the House.

— —
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1321
LOK SABHA
Monday, Tth March, 1955
The Lok Sabha met at Eleven
of the Clock
Hukam SINGH
Chair]
QUESTIONS AND ANSWERS

(See Part I)

[SArDAR in the

12 Noon.

Shri Nambiar (Mayuram): For the
information of the House I may say
that I gave notice of a motion on 3rd
March, 1955, calling attention under
rule 216 to an important matter re-
garding Pondicherry, The workers
there were beaten by the palice.
Pondicherry is now under us.

_llr. Chairman: That is a different
thing. When was notice given?

Shri Nambiar: Notice was given on
3rd March. Nothing has happened
about that. No information has been
given. Previously, when we wanted
to give adjournment motion notices,
we were advised by the Chair to uti-
lise rule 216 for such purposes, but
no useful purpose is served.

Mr. Chairman: I shall enquire.

PRESIDENT'S ASSENT TO BILL

Secretary: I am to inform the House
that the Constitution (Third Amend-
ment) Bill, which was passed by the
Houses of Parliament during the
Seventh Session, 1954, was assented
1o by the President on the 22nd Feb-
ruary, 1855.

894 LSD.

1322

COMMITTEE ON PRIVATE. MEM-
BERS' BILLS AND RESOLUTIONS

TWENTY-SECOND REPORT

Shri Altekar (North Satara): 1 beg
to present the Twenty-second Report
of the Committee on Private Mem-
bers’ Bills and Resolutions.

SUPPLEMENTARY DEMANDS FOR
GRANTS FOR 1954-55—RAILWAYS

The Minister of Railways and
Transport (Shri L. 'B. Shastri): I beg
to present a statement showing Sup-
plementary Demands for Grants for
expenditure of the Central Govern-
ment on Railways for the year 1854-
55,

SUPPLEMENTARY DEMANDS FOR
GR.ANTS FOR 1954-55—ANDHRA

m of Finance (Shri C. D.
Deshmukh): I beg to present a state-
ment showing Supplementary De-
mands for Grants for expenditure of
the Andhra State in 1954-55.

ANDHRA BUDGET FOR 1955-56

The Minister of Finance (Shri C. D
Deshmukh): 1 beg to present a state-
ment of the estimated receipts and
expenditure of the Andhra State for
the year 1955-56.

Although the results of the Andhra
elections are being declared by the
Returning Officers, they are likely to
be formally notified under Section 74
of the Representation of the People
Act, 1951, on or after the 15th March,
1955, with the result that it would
not be possible to summon the new
Legislature in time for passing the
Vote on Account before the close of
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the current financial year. It has, have already been circulated to Mem-

therefore, become necessary to present
the Andhra budget to the Parliament.
The basis on which these estimates
have been framed is explained in de-
tail in the White Paper circulated
with the budget documents. The bud-
get is based substantially on the exis-
ting level of receipts and expenditure
and measures for additional taxation
have been left to be considered
hy the new Ministry and the
Legislature. On the expenditure
side, the budget provides for
standing sanctions and for certain
new schemes which are essential and
practically inescapable. The Andhra
budget will be examined in detail in
due course by the new State Legis-
lature. Meanwhile, I propose to in-
vite the House to approve a Vote on
Account to cover the expenditure for
the first six months of the year and
pass the corresponding Appropriation
Bill. As the proposals for new
schemes of development, ete., will be
dealt with by the new Government,
I do not think the House would ex-
pect me to make any detailed speech
dealing with these estimates,

Mr. Chairman: Copies of the Andhra
Budget, 1955-56, which has been pre-
sented by the Minister of Finance,
are available for distribution to Mem-
bers from the Publications Counter.
Members may obtain copies of the
Budget papers from the Publication
Counter on request.

DEMANDS FOR GRANTS FOR 1955-
56—RAILWAYS

Demanp No. 1—Ramwway Boarp

Mr. Chairman: The House will now
take up further discussion on the De-
mands for Grants in respect of Rail-
ways. Demand No. 1 was under con-
sideration of the House on Friday,
the 4th March, 1955.

In addition to certain selected cut
motions moved on 4-3-1855, certain
further selected cut motions were
also indicated by Members on the 5th
March before 12 noon. Both the lists

bers, All the cut motions to Demand
No. 1 contained in these two lists will
be treated as moved. The numbers
given on the 5th March, are: 10, 11,
12, 15, 17, 20, 58, 60, 64, 67, 73, T4, 75,
79, 85, 86, 87, 88, 99, 100, 104, 105, 107,
108, 111, 113, 116, 183, 189, 190, 192,
193, 197 216, 222, 226, 336, 341, 342,
343, and 344,

Recognition to Southern Railway
Labour Union

Shri Nambiar (Mayuram): I beg to
move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

Discriminatory treatment to members
and office bearers of Southern Rail-
way Labour Union with respect to
collecting Union subscription from
members during off-duty hours.
Shri Nambiar: I beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.”

Refusal of special passes and casual
leave to delegates of General Council
of National Federation of Indien
Railwaymen held in Delhi,

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

Delay in Railway Board office in
disposal of representations on staff
matters.

Shri Nambiar: I beg to move:

“That the demand wunder the
head ‘Railway Board’ be reduced
by Rs. 100.”

Reinstatement of all staff discharged,
suspended or compulsorily kept om
leave under Safeguarding of National
Security Rules.

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”
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Need to change the present Discipline
and Arpeal Rules.

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100."

Increase in fares and freight charges

Shri T. B. Vittal Rao (Khammem):
I beg to move:

“That the demand under the
head ‘Railway Boad' be reduced
by Rs. 100."

Grievances of staff of former N S.
Reilway who have retained pre=
absorption conditions of service.

Shri T. B. Vittal Bao: I beg to
move:

“That the demand wunder the
head ‘Railway Board’ be reduced

by Rs. 100.”

Failure of Government to take over
private owned Light Railways like
B. P. Railway Barasat-Basirhat Rail-
way etc.

Shri Tushar Chatterjea (Seram-

pore): 1 beg to move:

“That the demand wunder the
head ‘Railway Board’ be reduced
by Rs. 100.”

Inadequate passenger amenities.
Shri Tushar Chatterjea: I beg to
move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.”

Re-instatement of all Pakistan-opted
employees

Shri Nambiar: I beg to move:
“That the demand wunder the

head ‘Railway Board' be reduced
by Rs. 100.”
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Extension of scope of subjects refer-
red to the One-man Tribunal by in-
clusion of (1) re-distribution of scales
according to the mature of work; (2)
thorough revision of Discipline and
Appeal Rules; (3) grant of equal pay
for equal work; (4) grant of full
Trade Union rights; and (5) re-in-
statement of all employees victimis-
ed since 1949, '

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

Need to stop direct recruitments to
oll promotion posts in class IIl and
IV categories and giving department-
al promotions,

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

Guarantee of full emoluments to
staff when found medically unfit for
some class but fit for other classes.
Shri Nambiar: I beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100"

Need to give up the 12-hour-a-day
system of intermittent duty for Rail-
waymen on lines.

Shri Nambiar: I beg to move:

“That the demand. under the
head ‘Railway Board’ be reduced
by Rs. 100.”

Reduction of gang-length to three
i:iles to ensure better maintenance of
track.

Shri Nambiar: I beg to move:

“That the demand wunder the
head ‘Railway Board’ be reduced
by Rs. 100.”

Supply of duty-dress to all workers.
Shri Nambiar: I beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100."
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Inadequate medical assistance to staff.
Sbri Nambiar: I beg to move:
“That the demand wunder the
head ‘Railway Board’ be reduced
by Rs. 100.”

Diserimination against accounts staff,
ex-B. N. Railway, regarding exemp-
tion from appearing in Appendix II
-A examination.

« Shri H. N. Mukerjee (Calcutta—
North—East): I beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

Representation of lowest grade clerks
in Ex. B. N. Railway Clearing Ac-
counts Office and Accounts Offices
for right of promotion to next higher
scale on seniority grounds.

Shri H. N. Mukerjee: I beg to move:

“That the demand under the
head ‘Railway Beard’ be reduced
by Rs. 100.”

Overcrowding in Janta Express and
other long-distance trains.

Shri H. N. Mukerjee: I beg to move:

"*“That the demand under the
head Railway Board’ be reduced
by Rs. 100.”

Need for electrification of Sealdah
Division, Eastern Ra#way.

Shri H. N. Mukerjee: I beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

Non-recognition of the only repre-
sentotive ution of workers at Chit-
taranjamn.

Shri H. N. Mukerjee: I beg to move:

“That the demand under the
head Railway Board' be reduced
by Rs. 100.”

Continued declaration of entire Chit-

taranjan township as prohibited area.
Shri H. N. Mukerjee: I beg to move:

“That the demand under the
head Railway Board' be reduced
by Rs. 100.”
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Question of examining effects of re-

grouping on working of railways and
economy of India.

Shri H. N. Mukerjee: I beg to move:
“That the demand under the

head ‘Railway Board’ be reduced
by Rs. 100"

Slow pace of construction of quarters
and gerious defects in quarters built
for class III and class IV employees.

Shri H. N. Mukerjee: I beg to move:

“That the demand wunder the
head ‘Railway Board' be reduced
by Rs. 100.”

Failure of Railway Security Organi-
sation and prevailing discontent of
Watch and Ward staff on account of
placing over their head officers from
Government's Police and Intelligence
Departments.

Shri H. N. Mukerjee: I beg to move:

“That the demand wunder the
head ‘Railway Boad’ be reduced
by Rs. 100.”

Desirability of taking over of Martin
Light Railways systems of 240 miles
viz., Howrah-Amta Railway, Howrah-
Sheakhala Railway; Arrah-Sasaram
Railway; Futwah-Islampur Railway
and Shahadra-Shaharanpur Railway.

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

Need to grant House Rent Allowance
to staff in all cities of one lakh po-
pulation such as Tanjore and Tuti-
corin (S. Railway) and Raipur (E,
Railway).

Shri Nambiar: I beg to move:

“That the demand wunder the
head ‘Railway Board’' be reduced
by Rs. 100.”

Increase of T. B, among Railwaymen
and inadequate provision for treat-
ment,

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Railway Board’ be reducea
by Rs. 100.”



1329 Demands for Grants

Routine promotions to accounts clerks
to next higher scale without insisting
on passing Appendir II-A Eramina-
tion.

Shri Nambiar: T beg to move:

“That the demand under the
head ‘Railway Board’' be reduced
by Rs. 100.”

Ban on sale of Soviet and Chinese
publications at Railway Station book-
stalls.

Shri Nambiar: 1 beg to move:

“That the demand under the
head ‘Railway Board’' be reduced
by Rs. 100."

Merger of half dearness allowance
with pay on the House Rent al-
lowance of employees in class ‘"
areas.

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

Strike situation in Kharagpur work-
shops

Shri H. N. Mukerjee: 1 beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

* Failure to open a new line between
Lakshmikantapur and Kakdwip

Shri K. K, Basu (Diamond Har-
bour): I beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

Classification of Lister Truck Drivers
and Riveters as semi-skilled at Kha-
ragpur Wagon-shop,

Shri N. B. Chowdhury
I beg to move:

(Ghatal):

“That the demand under the
head ‘Railway Board’ be reduced
by Bs 100
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Delay in settling gratuity cases of em-
ployees

Shri T. B. Vittal Rao: I
move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

beg to

Reinstatement of employees  who
opted originally for Pakistan

Shri T. B. Vittal Rao: I

move:

beg to

“That the demand wunder the
head ‘Railway Board’ be reduced
by Rs. 100"

Implementation of recommendations
of Gadgil Committee in case of em-
ployees who have opted for pre-N, S.
Railway conditions of service,

Shri T. B. Vittal Rao: I beg to
move:

“That the demand wunder the
head ‘Railway Board' be reduced
by Rs. 100.”

Revisior of scales of pay of station
Masters and Assistant Station Masters

Shri T. B. Vittal Rao: I beg to
move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100."

Revision of scales of pay of Train
Examiners
Sh.,ri T. B. Vittal Rao: I
move:

“That the demand wunder the
head Railway Boad' be reduced
by Rs. 100"

beg to

Mr. Chairman: All these cut motions
are before the House.

Shri Frank Anthony (Nominated-—
Anglo-Indians): May I ask whether
there is any time-limit in respect of
these Demands? I have a cut motion
under Demand No. 4. Generally, in
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respect of staff, there are many cut
motions. The majority of cut motions
have to deal with the staff. I could
have easily put my motion under De-
mand No. 1; but I think it should come
under “Administration” rather than
“Railway Board.”

Mr. Chairman: “Administration” is
also for discussion.  Therefore, the
hon. Member could speak on that De-
mand as well so far as the establish-
ment, staff, ete. are concerned, without
giving a cut motion particularly on
that Demand.

Shri Nambiar: I have been speaking
on the administration of the Railway
Board and the railways in general. I
was also indicating as to what all
items are to be included in the one-
man tribunal, for the Raflway Minister
indicated in his speech the other day
that he is prepared to include some
more items. I was saying that the
question of equal pay for equal work
should be considered and that item
included. I dealt with the drivers and
others who were doing the.same job
but were differently paid. I would
like to include the question of firemen
also in that list. The difference bet-
ween literate firemen ang illiterate
firemen as is shown by the Central
Pay Commission’s scales of pay should
be removed. I would also-like to in-
clude the question of a thorough
change in the discipline and appeal
rules. At present, the discipline and
appeal rules are very harsh, and the
workers are being punished in various
ways, so to say. The question of re-
version to lower scales is not accepted
by the Payment of Wages Act. There
are cases of such a nature in the Bom-
bay High Court, and the Bombay High
Court rejected such reversions. So
also is the case of deduction in the
provident fund contributions at the
time of retirement. It is also violating
the provisions of the Payment of
Wages Act. The increment cuts are
also ' against the Payment of Wages
Act. So, these items should come in
the items to be referred to the tribunal

‘4or reconsideration.
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I would add further that the several
concessions which the rail en-
joyed previously have been withdrawn
recently. These items are also to be
included in the items referred to, to
the one-man tribunal. I would indi-
cate a few of them which are very
important. The other day, I mention-
ed about the increase in the house-rent
of Class III and IV staff. I had also
said that rent-free quarters given to
the essential staff such as Station
Masters, pointsmen, etc, has been
withdrawn. This has to be recon-
sidered. So also is the question of
ban on confirmation. About a lakh and
odd workers have to be confirmed and
there is a ban against confirmation.
This should go. Invidious trade-tests
and efficiency bar must go. The direct
recruitment to promotion posts—Class
III and IV is a new innovation. Pro-
motion is barred to those who have
put in several years of service. This
should not be so. In the matter of
recruitment, preference should be
given to employees’ sens.

Dependents of railway servants to
be included in the category of men
to be treated and given free medical
aid. This was done previously.
Though the Central Pay Commission
scales were given to the temporary
gangmen on the lines, numbering
about 20,000,—they were treated as
temporary previously—the pay being
Rs. 30 and dearness allowance bemg
Rs. 40, totalling Rs. 70, the pay has
been reduced now, from Rs. 70 to
Rs. 30, because all those men have
been converted into casual labour.
There has been a very Serious cut in
their total emoluments. This also is
a subject to be considered.

I have next to say about the two to
three lakhs of workers who were pre-
viously given paid holidays for festi-
vities. zf they were Hindus, they
were given paid holidays for Diwali,
Pongal, ete., and for Muslims, Ramzan
was a paid holiday and for Christians,
Christmas, ete. were paid holidays.
These concessions were withdrawn.
They are asked to take leave now for
such festivities. It is very hard for
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staff to take leave on days where they
previously used to get paid holidays.
These things are to be reconsidered.
1 submit these may be included in the
terms of reference which are going to
be sent for decision of the tribunal.

With regard to the administration by
the Railway Board I have got a serious
criticism to make. I have brought to
the notice of the Railway Board cer-

ain cases of employees who formerly

opted for Pakistan, but did not go
there. Their reinstatement was
sought, but the Government now says
that those persons who formerly
opted for Pakistan but did not go, or
those who went and came back, must
be considered by the police before they
are taken back to duty. Even in reply
to one of the questions the hon. Minis-
ter emphasised that point. But, I
would submit that it is wro Those
persons who opted and might
have gone there, once they come back
they cannot be completely rejected
That will not be correct; they must be
taken back to duty.

Another point over which I have got
a strong criticismm is with regard to
the recent decision of the Railway
Board to convert the Watch and Ward
staff into what is known as security
department. This Watch and Ward
staff is supposed to be there to pre-
vent theft and pilferage. If that is so,
I have no objection. If it is with that
purpose that they want to convert
them into a security force by merely
changing the label, mnothing goes
wrong. But, the purpose is not that.
There is an ‘X’ Branch in the Watch
and Ward staff hereafter known as
security department. The job of this
branch is to see what all trade union
activities are going on in the railways
and also to report about the indi-
viduals. Their job is to spy against
trade union activities and persons con-
nected with them. To that I strongly
object. These ‘X' Branch people are
directly recruited from the C.ID.
Department of the police. They are
given special prometions over others
and they are asked to spy against the
railwaymen hereafter. I am told this
security police is going to be given
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training in arms. If that is so, I do
not know what will happen. If there
is any trade union activity, then the
Watch and Ward staff, who are here-
after to be armed, will be called to
suppress it. If that is the intention, if
the Central Government sitting in
Delhi and the Ministry of Railways
issuing orders through the General
Manager want to keep police under
their own direct control to suppress
any trade union movement by utilis-
ing these armed security police, then
it is something very serious. If there
is any difficulty and law and order are
to be maintained, there is the State
Police, Uptill now the State Police
has been used. Why should there be
an Armed Police controlled by the
Railway Board or Railway Ministry
to deal with such situations? I do not
know. If the intention is to prevent
them, then these few armed railway
Watch and Ward people cannot pre-
vent them unless and until they get
full co-operation of the State Police.
Therefore, I do not understand why
exactly they want to make this change.
This matter is a very serious one and
I have got a serious doubt that this is
an attempt to thwart the trade union
movement and to spy against labour
activities.

Mr. Chairman: The hon. Member
should now conclude.

Shri Nambiar: I have given about
13 to 14 cut motions.

Mr. Chairman: I know that, but
normally in cut motions only about
ten minutes are given to the Member
to speak.

Shri Nambiar: I will finish early.
Now, with regard to the Watch and
Ward staff, I think the Government
will consider this question.

Then I want to say a few words
about the departmental catering about
which Shri Shahnawaz Khan spoke so
much the other day. Of course, the
departmental catering is good. We
will get wholesome food and the
passengers will enjoy it. But, the
departmental catering should not be
at the cosu of the emplovees. Recently
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there was a circular issued in the
Southern Railway—a very interesting
circular—and that comes into force
from the 1st of March this year.
According to this circular, the staff
who were working in the catering
department and who were given two
meals a day, are hereafter to be given
opnly two packets of food. That is to
say, they want to economise on that.
The workers were given one cup of
coffee in the morning and another cup
in the evening. That has now been
cut into half a cup in the morning and
half a cup in the evening. I have got
a letter here from the workers. It
says:

“Now to our ill luck, a new
circular with a remarkable idea
was issued, which takes away the
privilege of taking free meals in
Indian Refreshment Room, and in
lieu of it, we are asked to take one
packet of Sambar bath (you must
have heard about sambar, it is a
iamous thing in the south) and
one packet of curd bath in mid-
day and the same during night
also, and we are given half a cup
of coffee in the morning and half
a cup of coffee in the evening in-
stead of full cup.”

This is the economy that the cater-
ing department is trying to bring in.
But recently the hon. Minister visited
Madurai. There he visited the re-
freshment room and talked to the
staff. He asked them: “How do you
do?” The staff said: “We are all
right” After his return the recent cut
in coffee and meal has happened. If
his visit has anything to do with it let
him say so. If not, I am prepared to
correct myself. I have received a
number of telegrams and representa-
tions in this connection. All of them
are here and he also has got a copy
of them. These are all telegrams
about the conversion of full meals into
gambar bath and curd bath. This is
‘how our Railway Administration
works. They want co-operation from
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the staff under socialist pattern of
soeiety. Very good. Of course, they
must have co-operation, but not by
reducing coffee into half a cup and a
full meal into one sambar bath.
Please correct these things. These
things must be considered by the hon.
Minister.

Then again. the conservancy char-
ges have been increased recently. For
the quarters 10 per cent. of the pay is
fixed as rent. Apart from that an ad-
ditional 1 per cent. of the pay is now
to be paid as conservancy charges. I
have brought this matter to the notice
of the Administration and 1 hope they
will consider and change it.

Lastly, the works committees are
not worked in the railway work:hops
and loco sheds. If you want co-opera-
tion between the staff and the Ad-
ministration, then there must be
works committees. In all other indus-
tries under the Indusirial Disputes Act
works committees are working but not
in the railways. Railways have been
excluded from it. Tools and other
things are lacking in the workshops.
There are several complaint: and these
lead to slow working. Accidents are
on the increase and safety measures
are on the decrease. Therefore, in
the interesi of production, these works
committees must be brought in and
also the safety measures are to be in-
troduced.

There is one more point and it is
about the confidential file. ] have
been representing to the Railway
Board to do away with thi: confiden-
tial file for stafl. Instead of doing
away with it, they have added what is
known as an ‘integrity’ column. The
officer above is to fill up this column
called “integrity column”. If the offi-
cer puts in “doubtful”, then the man
concerned iz rulned for ever. There-
fore, the officer above is the person
to decide about the future of the man
and the man concerned does not know
as to what is happening in his con-
fidential file. This column has been
included recently. Therefore instesa
of improving the situation, these hard-
ships are brought on the workers and
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there is, as I pointed out earlier, a lot
of discontentment amongst the staft.
This has to be done away with and
better relations should be established
for which the hon. Minister must take
the workers in‘o confidence. Their re-
presentative trade unions must be re-
cognised. He must not dogmatically
say: “I will not recognise it. I will
not do that” Dogmatic approach is
nct good. He must change his atti-
tude and do good. That is my appeal.

Shri Frank Anthony: Sir, I shall
confine my remarks to staff problems
and the disabilities of the staff.

My first submission is that the time
has come that the Railway Adminis-
tration should give serious considera-
tion to the question as to whether the
railwaymen in common with other
government servants should not be
entitled to receive pension and State
Provident Fund-cum-gratuity. I say
this advisedly—I expect the Railway
Minister has come to know that it is
axiomatic that in 9 cases out of 10,
within a period of 5 to 10 years after
retirement, the railwaymen are either
destitutes or semi-destitutes. It is not
that their scales of pay, by and large,
are inadequate. It is just because
they have no experience or know-
ledge as to how to invest their money.
By and large the railwaymen receive
much more in emoluments than the
employees in the P. and T. Depart-
ment; yet, at the age of 60 or 65, you
see an average railwayman either
walking in the streets begging or re-
duced to poverty and degradation,
while a retired telegraphis. s:ill con-
tinues to live with a modicum of res-
pectabilily, on a pension of Rs. 150 to
Rs. 200.

My reason for muking this request
is that 1 feel thal :he basis for cal-
culating Provident Fund remains the
same but the basis has not re-
mained the same in respect of
calculation of pension. For in-
stance, in the case of a senior
driver, his- emoluments may be any-
thing betwen Rs. 600 and Rs. 800.
He may get a Provident Fund of, let
us say, Rs. 40,000 to Rs. 50,000. Tf he
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were entitled to receive pension, he
might easily draw a pension of Rs. 300
to Rs. 350. Now, capital to bring a
return of Rs. 300 to'Rs. 350 could be
anything between Rs. 1 lakh and
Rs. 11 lakhs. If Rs. 40,000 to
Rs. 50,000 are invested even in gilt-
edged security, the investment cannot
give a man more than Rs. 150.

I do not think it will cost the Rail-
way Administration anything. I know
that the railwaymen are excessively
enamoured of getting a lump sum
and I do not think that in this
matter they are the best judges.
If there is anyone to object, it may
be left to the option of the railway-
men. It must be left to their option
in the first instance as to whether they
would like to conticue in the old
scheme of Provident Fund-cum-
gratuity or whether they would agree
to opt for pension scheme.

My next point is with regard to the
channels of promotion of loco staff.
As I observed the other day in a vast
administration like the railways ano-
inalies arc inevitable. But so far as
the loco staff are concerned there are
certain glaring anomalies which have
caused frustration and bitterness and
given rise to unrest. For instance.
there is the position of the former A
Grade Drivers of the Allahabad Divi-
sion. Those drivers were recruited on
the basis of a definite contract. Ac-
cording to their qualifications they
were recruited as Grade A Firemen;
they were guaranteed certain channels
of promotion. Now what has happen-
ed? These Grade A Drivers have
been lumped with literate and semi-
literate drivers. All their guaranteed
channels of promotion have been re-
trospectively taken away. Men who
were normally expected to run pas-
sengers and mails, men who were
operating these trains, have been
retrospectively demoted.  Seniority
is now calculated purely on the basis
of service, with the result that in-
experienced, unqualified men are in
charge of your mail and passernger
trains.
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This is also happening on the
Ferozepore Division. In that Division,
so far as the drivers are concerned,
your C Grade Drivers are now being
promoted to B Grade, irrespective of
their being literate or semi-literate.
The basis is seniority. So far as the
firemen are concerned, the railways
require that before they can be up-
graded from C Grade to B Grade Dri-
vers they must have the Matriculation
Certificate. So far as drivers are con-
cerneg that qualificalion hag been
completely waived.

On the Southern Railway we have
the reverse process. I represented
this to the Railway Board and I reg-
ret to say that the matter was mis-
understood. I represented in respect
of the staff of the former M. and S.
M. Railway. There the A Grade Fire-
men, like the Allahabad Division, these
loco people were recruited according
to academic qualifications. They had
to have either the S S, L. C.
or its equivalent. They were catego-
rically recruited as literate people.
They were categorised as literate peo-
ple. All their channels of promotion
were canalised on the basis of literate
staff. Many years after, retrospecti-
vely they were classified as semi-
literate staff. On this I respectfully
submit that it is not only a breach of
contract, but what is worse, it is a
breach of faith.

And I say this, with all respect,
that there has been an increase in the
incidence of accidents on the rail-
ways. 1 do not know whether the
Railway Minister will agree that the
statfs are not entirely without blame.
And if there is an impartial investi-
gation I venture the submission that
it will be found that because of this
new process of lumping the uneducat-
ed, ungualified drivers with those
who are qualified and more expe-
rienced, because these men have been
pitchforked into positions where they
do not hold the mecessary educational
qualifications or even the experience,
it will be found to be a contributory
factor to this increased incidence of
acgidents.

7 MARCH 1955 for 1955-56—Railways 1340

I have a word to say about station-
masters. These men admittedly oc-
cupy a key position. I am not trying
to draw any invidious distinction
between them and the loco staff. But
their duties are not only onerous but
multifarious, perhaps more multifar-
ious than those of any other category
of staff. Yet these people have
received a very step-motherly kind
of treatment. The Pay Commission
recommended for station-masters seven
scales of pay. And I do not
blame, the railwaymen do not
balance, the Pay Commission. I do not
hold a brief on behalf of the
Pay Commission because I was a
member of it, but I do say that many
of the anomalies which exist today
are because of the mal-classification,
the mal-implementation of the recom-
mendations of the Pay Commission.
The Pay Commission recommended
seven scales of pay for station-mas-
ters. How is it implemented? More
than 87 per cent. of the whole cate-
gory was squeezed into the lowest
scale. That was not the intention of
the Pay Commission. What did the
Joint Advisory Committee recom-
mend? They recommended that the
number of station-masters and assis-
tant station-masters in the grade of
100—185 should be at least 20 to 25
per cent. of those in the grade of
64—170. Even that small concession
was whittled down by the Railway
Board, It has been reduced from 25
to 12} per cent. What is the result
today? While some of the recom-
mendations made by the Central Ad-
visory Board are being implemented,
those with regard to the station-mas-
ters, by and large, are not being
carried out, with the result that we
get this invidious and completely
anomalous position that the staff
supervised by the station-masters are
in a higher grade and drawing higher
emoluments. Then there is this posi-
tion that certain posts like Traffic In-
spectors, Section Controllers, Station
Superintendents, which were open to
the station-masters have been gratui-
tously closed to them.

May I say a word about guards? I
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have represented the cases of the
station-masters and the guards to the
ad hoc Tribunal, But there are cel-
tain features with regard to the
guards which I wish to underline for
the attention of the Railway Minister.
For nstance, we have the guards of
the former B. and A. Railway. There
were only two classes in them. Now
the ratlways have established three
categories. Those who were formely
in Class B. have now been relegated
to the C. Class position. They are
losing 1 their emoluments and their
prospects today have been consider-
ably curtailed.

There is one particular fact that I
wich to draw the attention of the
Railway Minister to. There is one
piece of gross unwarranted discrimi-
nation against guards which cannot
be justiied on any kind of plea or
rational basis. I do not know whe-
ther the Minister is aware of it. A
guard and a driver working in the
same train, for the same period, do-
ing the same trip, being out of sta-
tion for the same period, a guard is
paid an allowance of one rupee eight
annas for a hundred miles while the
last category of driver gets three
rupees six annas. This allowance is
apparently for their food while they
are out on the line. Are we to um-
derstand that drivers automatically
have larger menus or their menus are
more  expensive? There is no ra-
tional basis in this. Both do the
same kind of job and perhaps have
equal edges of appetite. This is a
completely arbitrary  yard-stick.
There iz no yard-stick, it is a rule of
thumb, that a guard should be given
one rupee eight annas while going
out while a driver should be given
three rupees six annas—both, 1 sup-
pose, to get their food out of this
amount.

I wish to say a word about the
motor men of the Western Railway.
I represented this case not long ago
to the Rallway Board and that repre-
sentation was rejected. I am asking
the Railway Minister to review the
matter. I went into the case care-
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fully, and there is a very valed case
for sympathetic consideration of
their representation. They are the
electric train drivers, they are not sort
of mechanies. Unlike their counter-
parts on the steam locomotives they
run their trains by themselves with-
out any firemen or any one to help
them. They are much better quali-
fied than their counterparts on the
steam locomotives. They are all
matriculates at least. I have met
them. I say thisz, without trying to
make any invidious distinction, that
they are by and large an extremely
highly educated category of railway-
men. They have had five years of
specialised training. What is happen-
ing? One of the railway administra-
tions recommended that they should be
equated with the B. Grade men on the
steam locomotives. That request was
turned down. So far as guards are
concerned, the guards on these elec-
tric tramns have been equated with
B. Grade guards on the steam engine.
But, in the case of the men who are
actually driving the trains, this re-
quest has been turned down. One of
the ruilways did make a recommenda-
tion that they have a very good case.
I would ask the Minister to look into
their case.

Last year, I made a plea that over-
time should be calculateq on a week-
ly basis. 1 was under the impression
that the Deputy Minister, who is for-
tunately here, accepted my submis-
sion or that he made a statement
that overtime 1s in fact being caleu-
lated on a weekly basis. My infor-
mation is that that is not being done.
I would ask the Railway Minister to
look at the Adjudicator’s award. My
own very clear interprettion of the
Agjudicator’s award is this: so far as
overtime is concerned, the yard-stick
on which they based their recom-
mendation was a period of one week.
A week was the basis for calculating
human endurance. If that was the
umt for calculating human endurance.
I do not see why this overtime should
be calculated on a monthly basis.
The Railway Minister knows that they
have to put in about 231 hours over
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a month before they can earn over-
time. What is happening? For two
weeks, perhaps, the man is being
overworked. He is being made to
work for 150 hours or 180 hours. For
the rest of the two weeks, he is given
excessive rest. He gets no benefit
for the excessive overtime that he has
worked in the first fortnight. I res-
pectfully submit that that is not the
imention of the Adjudicator's award.
A week is the unit for assessing hu-
man endurance. If during that
period of one week a man is made to
work overtime, he should get the
benefit of that overtime, calculating
it on a weekly basis.

Then, there is the question of offi-
ciating allowances. Here, again, as
far as I am aware. there is no uni-
form principle subscribed to by the
railways. ‘rhe matter is left more cr
less to the ad hoc discretion of the
Jocal officials. As far as I can see, if
any railway official works for 21
days in an officiating capacity, he gets
an officiating allowance. In another
railway, if he works, for 42 days, he
gets it; in another railway it is 10
weeks. I would ask the Railway
NTinister to have a uniform principle
for the grant of officiating allowance.
Our Industrial courts have held that
officiating allowance iz not a matter
of grace. May 1 say this? I have
just represented a case to the Railway
Board. A man has been officiating
for two years; the Railway Board has
denied him any kind of officiating al-
lowance. This is quite wrong. At
any rate, in this matter, our Indus-
irial courts are unanimous that when
a man officiates in a higher post, he
shall be given an officiating allowance.
The basis may be wrong; but he
should be given at least the minimum
of the scale in which he is officiating.
If the pay that he is receiving is
higher than that, he should receive
one stage more added to his pay of
the officiating scale. That at least
should be the principle. This is the
principle enunciated by the Industrial
courts. So far as the period of offi-
ciating is concerned, 1 am asking the
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Minister to be generous. If he is go-
ing to make it uniform, let us err on
the side of generosity. I am aware
that the judgments of the various
Industrial courts are differing from
one another. We have the Tata Oil
Mills case and Greaves Cotton case.
In some cases they have said that
where the officers work for one week,
they shall be entitled to an officiating
allowance. In another case, they
fixed the period as one month. I
would earnestly request the Minister
to fix a uniform period after which
every person ofliviating in a higher
post shall be entitled to an officiating
allowance. I say that if he fixes it
ul one week or 10 days. that would
not be an ultra generous gesture.

I have a word to say about exac-
tions. In the time of the Minister's
predecessor, I was able to get the rail-
way administration to relent on this
question of exactions. The Railway
Minister is aware that with the intro-
duction of the prescribed scales. many
of the senior men have lost tremen-
dously, I brought the case of the
Jhansi drivers to the attention of the
Railway Minister. I showed that
because of the prescribed scales plus
the old rate exactions, these men
were losing from Rs. 100 to 150 per
month vis-a-vis their former average
emoluments. An assurance was given
by Shri Gopalaswami Ayyangar that
he would see that the exactions were
reduced In such a manner that, at
any rate, they got not less that what
they were getting before the imple-
mentation of the prescribed scales. I
make this earnest plea to the Minis-
ter. What is happening? 1 was tour-
ing in the former B. and A. Railway
the other day. Several people com-
plained that because the exactions re-
mained the same, their basic emolu-
ments are less under the prescribed
scales and there was a drop of Rs. 100
to Rs. 150 a month as compared with
their previous emoluments, which in
these days of inflationary spiral they
cannot afford. The mail drivers are
in the same position. In some places,
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the exaction is 60 miles;; on the Kan-
pur link, for some inexplicable rea-
son, the exaction was 100 miles, with
the result that the Kanpur drivers are
losing Rs. 100 to Rs. 120 as compared
with what they were getting before. 1
would ask the Minister to comply
with the assurance that was given to
me by Shri Gopalaswami Ayyanger
that though we will not add to their
emoluments, we will ensure that the
exactions are reduced zo that at least
they will not get less than that what
they were getting before.

I have got a word to say about run-
ning rooms. I brought this matter
up at the last Budget session. I am
glad to say that the Deputy Minister
gave me an assurance that he would
look into this matter. I believe that
some steps were taken with regard to
running rooms, particularly in the
Southern Railway. For zome inexpli-
cable reason—it is not inexplicable it
is explicable—in the running rooms
in the M. and S. M. Railway. which
is the most neglected and run down
railway system in the world, not only
in India, that condition is continuing.
That has a disastrously demoralising
effect on the stafft The complaints
that I get, T reproduce in my journal.
You get a small room, 2 cots and 22
men: no amenities, no linen, not even
some dirty drinking water. These are
things which can be attended to. The
climatic conditions in the M, and S, M.
Railway do not help any. I would
ask the Minister to issue stern orders
that some steps should be taken. I
am not asking for any sort of lavish
expenditure in this respect. If the
local officials take some steps, take
some real interest in this matter, I
feel that substantial improvement can
be effected.

Mr. Chairman: May I ask the hon.
Member to shorten the rest of his
speech?

Shri Frank Anthony: I shall finish in
two minutes. There are two other items.
First, 1 shall deal with the question
of accidents. I do not know whether
the Railway Minister will accept that
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incidence of accidents has increased.
I did see a statement by him that
instructions had been issued to adopt
a stern attitude towards the siaff. I
am not making a plea on behalf of the
staff. If the staff are at fault, cer-
tainly. they should be dealt with ade-
quately. I do say that the staff
should not be made the scape-goat for
every accident. At a meeting over
which I  presided—it was attended
mostly by running staff people—they
analysed this position. They said,
yes, the staff are to blame and the
Railway Minister is responsible for
that. It is this lumping process by
which inexperienced and unqualified
men merely on the basis of seniority
are being pitchforked over the heads
of senior qualified men that is a con-
tributory factor so far as staff is con-
cerned. They were clear in their
minds that the Inspectorate staff are
not doing their duty. When I
toured, I have seen myself that all
kinds of outgrowths are either blur-
ring or obscuring the home signals.
I have seen it myself. Trees have
grown up, buildings have come up. I
am always dealing with these cases.
Sometimes I defend them in the court;
sometimes I defend them before the
Railway  Board. Due to some
mechanical defect, the outer signal is
drooping. I do not know why; but it
definitely droops. The home signal
cannot be seen. Even if it is on the
straight, it cannot be seen because it
is obscured by some kind of out-
growth, some kind of trees. Now, I
would make a request to the Railway
Minister to consider this. Why can’t
we have repeater home signals along-
«ide of the outer signal, so that even
if there is a curve, the man will be
able to see beyond the repeater signal
whether the home signal iz safe or
not? There is a case going on today.
I do not want to make any remarks
about it because it is sub judice but
there is overwhelming and conclu-
sive evidence that the outer signal
was definitely at safe. For some rea-
son the home signal was not at safe.
I do not know how. Engineers say
it cannot happen. but it does happen,
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and happens over and over again that
the outer is sea but the home is no. at
safe. 1 would say that particularly
where there are curves, we should
have repeater home signals, and at
any rate, these things which are ob-
scuring home signals should be re-
moved.

There is another contributory fac-
tor. The staff complain to me that
even when they have had no rest,
they are compelled to take out mail
and passenger trains. They say they
go to the officer and say that they
want relief, but they are compelled,
in spite of the fact that they have
had very little rest, under threat of
suspension to go out with another
mail or a passenger train. When
they are at the end of their physical
endurance, the officials compel them
to take out mail and pa:senger trains.
I would ask the Minister to issue
orders to his local officials that where
men complain that they have not had
adequate rest,—the fault is not theirs
—they should not be compelled to
take out mail or passenger trains.

There is also this feeling, particu-
larly on the Southern Railway, it is a
matter for which the Minister is not
to blame for,—but there is definitely
a feeling that the track on the Sou-
thern Railway particularly i; not safe.
I know that we have speed restric-
tions, but drivers are constantly
writing to me that in spite of these
speed restrictions, there is a consider-
able amount of hunting and lurching
that takes place. I do not know how
that can be remedied, but still it is
a matter which perhaps might be
gone iniu.

My last point i8 with regard to
vacation of quarters. The staff who
retire are made to vacate their quar-
ters immediately on retirement. With
this acute housing shortage particu-
larly in-the big cities, I would ask
the Railway Minister—I know that
be wants guarters for the staff who
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are actually in service, but at any
rate, when a man has put in 25 or
30 or 35 years in service, allow him
to remain for a reasonable time.
When 1 say “reasonable time”, it has
got to be assessed on this basis, that
the staffl should be allowed to retain
their quarters after retirement until
they are paid at least 90 per cent. of
their provident fund dues.

Mr. Chairman: Before the hon.
Member proceeds. I must bring to the
notice of the House that we must have
some allocation of time so far as
this and other Demands are concern-
ed. I can very well see that there
will be a large number of hon. Mem-
bers who might be anxiouw: to speak
on this Demand. So, if hon. Mem-
bers agree, we might carry on the dis-
cussion on this Demand for the whole
of today and have the 10th for the rest
of the Demands. If that appears to
be reasonable, then we can have that
allocation, or any other suggestion
that the hon. Members might make.

Shri M. S. Gurupadaswamy (My-
sore): That can be done.

Shri T. B. Vittal Rao: What you say
is quite convenient.

Mr. Chairman: We carry on the dis-
cussion on this Demand for the whole
of today, because there would be a
large number of Members wishing to
speak. I would request hon. Members
to exercise some restraint and con-
fine their remarks to as brief a time
as possible,

The Deputy Minister of Rallways
and Transport (Shri Alagesan): Up

to 5 p. m.¥
Mr. Chairman: Yes.

Shri T. B. Vittal Rao: Then, when
will the Minister reply?

Shri Nambiar: On the 11th,

Mr. Chairman: How long would he
like to take?

The Minister of Railways and
Transport (Shri L. B. Shastri): The
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Deputy Minister would be replying.
He may not take more than half an
houzt.

Mr. Chairman: Then, I will be call-
ing him at half past four. We will
be finishing at 5 p. .

So far as the individual Members
are concerned, I would request them
te confine their remarks to ten min-
utes.

Shri M. S. Gurupadaswamy: Make
it 15 minutes.

Mr. Chairman: 1 have no objec-
tion, provided we can adjust, because
there is alway: a large number of
Members who want to speak on these
cut motions. They have local grie-
vances and other complaints to make.
Therefore, normally ten minutes,
and in special cases it might be ex-
tended to 15 minutes.

Shri Gidwani (Thana): [ suggested
yesterday that those who have not
spoken in the General Discussion
might be given preference.

Mr. Chairman: I will keep that in
view also.

Shri Raghavachari (Penukonda):
Last year we had the practice of a
memorandum beicg submitted in res-
pect of certain cut motions relating
to local grievances ete.

Mr. Chairman: I have got a slip
here by Mr. Gowd. I am considering
it. Perhaps the same procedure may
be con:idered this year also.

Shri L. B, Shastri: 1 do not think it
is necessary to adopt the procedure
which was accepted last year, that is,
points being referred to the Railway
Ministry and a memorandum being
placed on the Table in reply to each
point. That is a wvery cumbersome
procedure, and it is not adopted in the
case of any other Ministry. We try
to reply here as many points as possi-
ble.

Shri V. G. Deshpande (Guna): We
are not given replie:. That is our
complaint.
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Shrli L. B. Shastri: There may be
certain points to which I am prepared
to send replies to the hon. Members,
referred to by them in this House.

Shri V. G. Deshpande: I have a com-
plaint to make.

Mr. Chairman: That. we can decide.
I have got a requisition that the same
procedare may be adopted. I have
also heard the objections that the hon.
Minister has got. I  will consider
them. I feel that there should be
something because all grievances can-
not be put here. All cut motions can-
not be diszcussed here. We have ad
opted the course that certain cut mo-
tions are to be selected. S0, we will
find some via mediac by which those
grievances also can be met, and there
may be a chance that the Minister can
look into them. They should be
brought to his notice at least, and he
should look into them. But I am not
giving my final decision. I will look
into it and then decide.

Shri A. M. Thomas (Ernakulam): I
would, at the outset, like to pay a tri-
bute to the Railway Board for its
satisfactory workiug.

You rightly emphasized that very
many Members would have local pro-
blems to ventilate at the time of the
discus:ion of the Railway Board. I
would, at the outset. like to discuss a
local matter, viz,, the E
lon railway line vis-a-vis the Ra.l.lway
Board. This link for the last three
yvears, as well as this year, has been
given prominence in the Budget
speech. In the present Budget speech,
the hon. Railway Minister has stated:

“The construction of the Quilon-
Ernakulam line is being taken up
in three phases. The entire line
s likely to be completed by April,
1957, but the Ernakulam-Kotta-
yam section, a length of 37 miles,
1s expected to be opened to traffic
by the end of the current year.”

Although the statement of the hon.
Minister is not quite in keeping with
the previous assurance given in this
House 1n answer to a question of mine
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that the line till Kottayam would be
opened in October, 1955, that does not
make much difference. It is only a
ditference of two or three months and
I have no complaint to make on this
account.

I would also like to emphasize here
that the “peed with which this line is
constructed and the energy displayed
Jn the construction of this line are
matters for congratulation as far as
the Railway Board is concerned. But
I have some complaint with regard to
this line. The general policy that is
heing adopted by the Railway Minist-
ry is gradual electrification of railwa;-
lines as far as possible. In para 30 of
his Budget speech, the hon. Minister
has stated:

“Speaking about electrification
generally, there is no doubt that,
with the increasing availability of
electric power from varicus hvdro-
electric and other projects, Rail-
ways have to take due notice of
this fact and plan their own elec-
trification programmes according-
ly. This is engaging the attention
of the Railway Board"

In his previous Budget speech also,
the hon. Minister ha: made a specific
reference to the line about which I am
speaking. and he had occasion to re-
mark:

“The question of providing elec-
trification for the operation of the
Quilon-Ernakulam link is also
under consideration.”

But in the Report by the Railway
Board submitted for the year 1953-b4.
on page 67, we find these remarks:

“There is, however, no proposal
at present for electrification of the
Madras-Bangalore and  Madras
Bezwada sections of this Railway.
As regards Quilon-Ernakulam line,
it ha: been decided after examina-
tion of the estimate not to electri-
fy this section for the present.”

I fail to see, having reéard to the
facts and figures in my possession,

T MARCH 1955

for 1955-56—Railways 1352

why the Railway Board has adopted
this decision, and the Railway Minister
has acceded to that.

Shri L. B. Shastri: That is an vld
story.

Shri A. M. Thomas: It i: not an uld
story. I shall just explain the posi-
tion. It has been stated on the floor
of this House that the additional cest
that would be necessary for electrifica-
tion of this line would be Rs. 155
crores. That is accordirg to the an-
swer given on the floor of this House
in reply to a question on 27th August
1954. But I believe that the Railway
Board as well ag the Ministry would
have found from the estimates that
Fave been supplied that this additional
investment of Rs. 1.5 crores or some-
where about that would be amply jus-
tified, having regard to the traffic in-
tensity which we can reasvnably anti-
cipate in that place.

[Sur1 Barman in the Chair.]

While intervening In the general di=-
cussion of the Railway Budget, the
hon. Parliamentary  Secretary to the
Minister of Railways and Transport
had occaslon to remark that the pri-
mary considerations that the Railway
Board will have for electrifying a line
will be firstly the intensity of the tra.
fic. and secondly the availability of
electric power. If these two primary
considerations are applied to this rafl-
way link, my submission is that no-
where in India would there be a hne
which calls for immediate electrifica-
nion when that line is thrown open tn
traffic, such as this line. According
to the present traffic estimation, it has
been said that the line has not been
shown as yielding a return of 4-25 per
cent. to make it financially justifiable.
But I venture to submit that having
regard to the traffic intensity and the
passenger traffic over this line, it
would be so heavy as to give double
the return that is anticipated, for the
density of population in the area
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through which the proposed line will
pass is the biggest in India, and per-
haps one of the biggest in the world.
And the extra cost involved as has just
been stated by me, is only Rs. 15
crores. But you would be able to find
that in case electric traction is used,
there will be a saving of Rs, 12 lakhs
per year. Even in spite of this
very tempting return, I cannot under-
stand why the Railway Board has
abandoned the proposal to electrify
this line, in spite of their general poli-
cy that is now being adopted by Go-

vernment.

Perhaps, Government may say that
even if we are going to have the line
electrified, when it is thrown open to
traffic by the end of this year, the ne-
cessary electric power may not be
available. If Government had come
to a dectsion early enough, I think the
State Government would have seen to
it that the projects from which elec-
tricity could have been supplied could
have been speeded up, and the neces-
sary power made available to the Rail-
ways. I suggest that what could be
done at present is this. Having re-
gard to the very high cost of coal,
especially when it is taken to the
southernmost corner of the country, I
would suggest that the Ernakulam-
Kottayam line could be put to use
immediately by arranging for electric
traction with the use of diesel engines
over these thirty miles in the shape
of multiple unit trains tll electric
Jocomotives are imported. Adfter the
electric  locomotives are introduced
between Ernakulam and Quilon, the
diesel stock could be used on the Qui-
lon-Trivandrum section, where condi-
tions are the same. and this too for
the same rea:ons as given out by me
earlier, namely that the present steam
traction is proving very costly. I
would, therefore, earnestly urge for
the consideration of the Railway
Ministry, this point which I have men-
tioned namely the electrification of
this line.

There are one or two other points
to which I would like to make a re-
ference during this discussion. The

694 LSD.
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first is relating te what we have gene-
rally termed as the PTQ concessions.
This is a matter which was raiseq in
the previous years also. But I do not
know the reason why there has been
no whisper about it during the dis-
cussion on the Budget this year.

Shri Alagesan: This may be reserv-
ed for the dizcussion on the General
Budget.

Shri A. M. Thomas: In the post-In-
dependence days, a modified system
of subsidiary railway travel on leave
for home or elsewhere was introduced.
This had been introduced in 1946, and
contiuned for a few subsequent years,
but it was abruptly stopped in 1949 or
s0. In spite of repeated requests on
the floor of this Housze in subsequent
years, no attempt has been made to

revive it or substitute it. I concede
that there have been some a of
these raflway concessions ths d

been granted to the Central (Govern-
ment railway employees, but the at-
tempt made to see.

Mr, : The hon. Minister's
suggestion is that thr: may be raised
at the time of the General Budget,

Shri A. 8. Thomas: I wish to know
from the Rallway Ministry what the
position is now. On previous ovca-
slons, an assurance was made on be-
half of the Railway Ministry that this
question would be examined, and we
are not yet in the know as to what
exactly has been the decision of Go-
vernment on the: score,

Shri Alagesan: PTO is a thing which
embraces all Government employees,
and as such 1t will be more appropri-
ate if this poinf is ralsed when the
General Budget is being discussed.

Shri A. M. Thomas: I would say
that in the Railway Budget itself, it is
the policy of Government to extend
the rallway concessions to 2: many
classes as possible. From the conclud-
ing portion of the hon. Minister's Bud-
get speech also, it will be noticed
that concessions have been extended
to several classes, the ‘'students’ class,
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the teachers' class, and so many other
classes, as also for so many other pur-
poses.

1 pM.

I do not understand why this desert-
ing case ha: been omitted to be comn-
sidered by the Minister when he intro-
duced the Budget and spoke on it.
Since it has been stated that it is a
matter which would more properly be
raised at the time of the General Bud-
get or discussion with regard to the
Home Ministry, I do not want to men-
tion about it further and bring for-
ward facts and figures which would
justifiy the grant of this concession.
But, all the same, I would urge on the
Railway Ministry to consider this as-
pect and prevail upon the Finance
Ministry to see that these concessions
are restored to the poor Central Go-
vernment employees.

Another thing that I would suggest
is that when the Railway Ministry is
considering the grant of new conces-
sions, one clas: may be added, because
they have been favourably considered
by other foreign countries, I mean, the
journalistic class. I wunderstand that
in other advanced countries conces-
sions have been accorded to journa-
lists for travelling throughout the
country. It is all the more necessary
in our case, when we are having the
Five Year Plan at work, that Pres:-
men should be given as much faecility
as possible to travel throughtoui the
country and report on what is exactly
taking place.

Shri T. B. Vittal Rao: They must be
given card passes.

Shri A, M. Thomas: It will be found
that 1f this concession is given, it will
be of considerable advantage even
from the publicity point of view, which
will be seen from the fact that recen-
ly some journalists were .....

Shri Nambiar: It may be profitable.

Shri A. M. Thomas: I do not say
*profitable’, but I think you are able
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to get a more or less tfrue picture of
the Railway Administration.

Shri Alagesan: Hear, hear.

Shri AL M. Thomas: I was able to
see In several leading dailies tribute
paid to the efficient working of the
rallways. Even facts, figures ang cir-
cumstances which we do not get from
even the publications of the Railway
Ministry or the Railway Board have
been marshalled by these journalists
who had occasion to travel throughout
the country. 1 would therefore,
suggest that even from the Govern-
ment's standpoint and the publicity
standpoint and ultimately  from
ithe standpoint of the interest of
the public, this is something which is
worthwhile considering, namely,
extending these concessions to the
journalistic class.

At the time of the general di.cus-
sion on the Budget, two or three Mem-
bers hailing from the south had occa-
gion to bring to the notice of the Rail-
way Ministry the necessity of having
Cape Comrin linked with the Sou-
thern Railway. That is, o! course,
very necessary, and I am glad to find
that an assurance is forthcoming from
the Ministry that a survey concerning
that line would be taken up. 1 would,
at the same time, urge that another
line, as a subsidiary line to the Quilon-
Ernakulam link, is a line which would
take us into the plantation area of that
State, namely the Devikolam area.
That means, linking Devikolam with
the proposed Ernakulam-Quilon line.
If you want to have the full benefit
out of the Quilon-Ernakulam link,
then that can be achieved only by
having a railway link with the planta-
tion areas, because, as we know, the
plantation areag in T. C. State pro-
duce commodities which earn much of
our exchange especially in the Dollar
areas, and it is worthwhile to give
rail facilities to the people in the plan-
tation areas so that the goods may be
speedily taken to the Cochin port and
from there taken to foreign countries.
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With these observations, I conclude.
1 hope that the very few modest sug-
gestions that I have placed would be
very favourably considered by the
Railway Ministry, and I zlso hope that
I won't be accused of any parochia-
lism because, as you know, charity
begins at home.

Shri Alagesan: No parcchialism.

w5t wime (feary-dae—sm-
afeq wifaat) : faw @fer & am
T FET FY AFSATET FT AW H S
B9 =q wA gy A a9 qu fear
2 A | FT FW O A ar w1
ar oifeEt & for o1 feod &1 3
¥ w1 7 £ TEEr & wwan fEr faew
TE @ aHaT | IHE AT G I[|H
ot smfer gf & sk =1 7 fomet
AT T & TAFT 0T T FT qWAAT
gt & | T A9 Al ¥ A9 AW F
R 7 F = & A At 7 A
T SR § ) TR WA @A
faemagT Wd W & T § 5
W FFW | fawmEye WE 2ua
AqEET ‘fﬂ‘ﬂ'go,ooeﬁ'mgl
agt qr ¥49 uF fozw =W § AR
T WA § A O g e A
¥ g fFag o
U g wA e g WifEd Afe
AT aF THHT ACE F1§ @ Ag faaw
TR A A W QA A &
wEX T & AT T o9 N T
Ferardf & & for faemage =9 Frert
¥ wed wefral 1 T FET IR
Fortt ager Y pfer @1 omw §0 & wER
g 5 o g 3wt & wwi v f arfew
T W T AT gEY L F www,
®T 6y A X F | IR AR
g wpm ar foor o ¢< mme ST A
el B 7O AE T A9 a1 TR
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FHMT & ATH H1 ¥ WA F 54
T fammg WE s & fed
% grf A faia wAeEE €1 g
E | % I e g, A
s gfc ¥ AR g &1
a7 fafeeswr a1 Sifse ik fex
T aw Ffor uemifaw o & 3
T @ FH T W™ fagw ¥ oA
afz 3@t T uF FrE A = frar 9w
At maAAE B S A oG
T A F W A & A g
fs faomaqz =9 W ¥ o gré
e ga & @ faar ame foerdr agi
F S A A T H T WG
fema g &1

ol A F fammage W FEEr
FarL§ g AT 1wl ) AhE
# waEET  tyoo § TW WM X
Faa &1 o anferd € A7 T ey
Far S o dfewr g fE ®
a1 g% fof m & S Al § T
gz 7€ F oI F§ 7 q7 qE 9L ;9
A fa=g 5t &= § o9 & | W wr
TE Y A GUTAT qgA WAWF §
I T Wi i Fwd W far
TfEd |

uq K Wit I # @ & ai
¥ 9 O N A E | @ W
T R & 5 =R urafes = &
o faee apei 7 sifm & a1 &7
B AT AE A o E, I few
frraff Aot g1 g 3R § 5
FENRY ¥ W A T 9 I T
o F & A o T v § At e
AT F 9T AT ATE AT AGH W7 B
HTE &Y AT | 9% 9 el 7 98
W ATR TET AT AT & 1 & e
e T Al qg ATE F TE 9T IS
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[ = wind )
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T TF 30 0 HIF AT TG F1oAT-
TAT Yoo rﬂwp:ﬁqw:mr’r
I ¥ g QAT § omi o< fr A
W T T A & W wer
¥ T TR WK T ¥
TAREIR &7 IF Yeo,000 T HIW
¥ owfas &1 T § T OW O
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HIEr AT IIAT & wSET U | oWy
fewmiiees @zl w1 i wC @
& X 7 F717 § % Wi & gy Ay
HIT = AE 7 W@l 9K fr T a=w
g, 7 gaw & WK 7 %7 I §
A E | AR TH a<h W1 AN
S AT I FAT FAW X g W |
qTEE E7 A € T g §

YAq ATl ¥ safew & gy §
MR gg e & 1 ot AR &

TT %
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QTHAT T AW § FAHIAT (e
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# Jaa1 &y @ @ foew e 9 e
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fA A AT 7 ¥ WS wET ¥ 9
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qX 3¢ 92 faam 93 § | ® " FEm
o w4Y qTed T 906 oUW [ T
AT i faelt, ToreT T IO ARd
o W { aga gfaay goiv o g
i A AT I IR T TR &
T AT § AT agT awAE gl &
W = § WA wEew ey &,
a7 ¥U famm &

Shri Altekar (North Satara):I would
like the Railway Board to undertake a
plan for the extension of railway
lines and re-orientate radically the
scheme in that respect. The present
railway system is unable to cope with
the passenger and good: traffic that is
already obtaining. If in the course of
the next 23 years our plan is to double
the production, then it can be done
only if the lines are doubled during
that period. that means a construction
of 35,000 miles of railway lines during
the next 23 years. We have hardly
34,400 miles of railway lines for an
area of 12,690,000 square miles, work-
ing at the rate of one mile per 37
square miles of area. In England, for
an area of BB,000 square miles, they
have got about 20,000 miles of railway
line:, which works at the rate of 1
mile for every 4} square miles of area.
Only if the railway lines are doubled
during the course of a genera-
tion, the scheme of our doubling
the national income will be a suc-
cessful one. Unless we double the
means of carrying traffic, it is
not possible even to go on with the
rest of the Plan. As an example, take
Kolhapur on the Southern Mahratta
Railway. It is a centre where jaggery
is produced on a large scale. Lakhs
of jaggery lump: remain unloaded and
ihe people suffer great hardship. The
railway line must be doubled because
the saturation point is reached in res-
pect of goods and passenger traffic at
present. Therefore, I would like to
suggest that every year there should
be a plan for adding another 1,500
miles of railways every year. Other-
wise, it will not be a satisfactory situa-
tion. If that i= done, it will double
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our railway lines during the course of
the next 23 years and all the various
schemes that have been suggested by
hon. Members from the different Pro-
vinces can be accommodated during
that period. For instance, on my side,
it has already been suggested that the
Konkan Railway, which is of national
importance, has to be undertaken and
Karad-Chiplun Railway will alsp have
to be undertaken. The Koregaon-
Satara Railway, which has already
been surveyed, should also be under-
taken. The Koyana Valley Project, at
the end of five years, will produce
240,000 K. W. of electric power. It
will give additional importance to
Karad Chiplun Railway, which will be
a link between the Desh and the Kon-
kan. On that side, that railway as
also the Southern Railway can be elec-
trified by the Koyana project.

There is also another important tra-
flic area on my side and that is the
Lonand-Phaltan-Akluj-Kurdwadi sec-
tion. If a railway line is constructed
in that area. where there are more
than 3 or 4 factories and as more
sugar factories are coming in existence
in that area, that will add to our reve-
nue and also to the facilities of the
people. So, it will be a great service
for the industrialisation of our country
if that railway is undertaken. I have
already suggested the construction of
the Koregaon-Satara Railway which
will join Satara, the headgquarters of
thie District, with the existing railway
line. The survey of the line has long
ago been made but the construction
has not yet been undertaken. All
these important railways that I have
suggested can be undertaken if we
place them in the All-India plan of
doubling the network of Railway lines
during the course of the next 23 years.
That will also help to solve problem
of unemployment, because so many
lines that will be vigorously under.
taken will engage so many unemploy-
ed persons. If the present railway
system can engage a million people by
way of workers, officers and so on,
the doubling of the route that is, add-
ing another 35000 miles, will also
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engage another million people. A
vast number of workers will thus be
engaged while the lines are being con-
structed. Therefore, I would like that
the whole scheme of extending the
railway lines should be undertaken
immediately. We have already ac-
complished the great task of rehabilita-
tion and now the next stage is that of
extension of the railway lines, which
should be undertaken forthwith.

Another point that I would like to
suggest is in connection with uniform
rates for parcels and goods on all the
Railways. I have already placed with
the hon. Railway Minister the grie-
vances of the persons on the Southern
Railway in connection with parcel
charjas for milk and ice. So far as
the western Railway and Central Rail-
way are concerned, for 150 miles the
charge is only eight annas for a maund
of milk, but for the same qugatity on
the Southern Railway, ¥t Maiils. 1-8-0.
For Navsari-Bombay, a distance of 145
miles, the charge is only eight annas,
for Dixal-Bombay, a distance of 184
miles, the charge is only gpine annas,
for Chalisgaon-Bombay, a distance of
204 miles, the charge i§ nine annas.
But on the Southern Railway, for
Bhillavadi-Poona, a8 distance of 145
miles, the charge is a5 much as
Rs. 1-8-0. All these Railways belong
to one Union Government and if it is
only one Railway Administration that
is carrying on this vast business, then
there should be uniformity with re-
gard to the charges as well. The same
concessions should be obtainable on all
the Railways. Therefore. 1 submit
that this question should be taken In
hand immediately and a prompt re-
lief given in that respect. I have al-
ready placed a representation in the
hands of the hon. Railway Minmster.

Another point that I would like to
urge is that the surcharge on the Barsi
Light Railway of 12.5 per cent. should
be abolished. The railway line was
constructed long before and there is
no reason why there should now be

7 MARCH 1955

for 1955-56—Railways 1368

an additional surcharge. This sur-
charge should be immediately abolish-
ed.

There is another grievance which I
have brought to the notice of the hon.
Railway Minister and it is in connec-
tion with the delay that takes place in
delivering consignments. The Cooper
Engineering Works at Satara despatch
engines and other agricultural imple-
ments to varlous customers and I have
stated cases wherein for months and
months together the consignments
were not delivered to the consumers.
In some cases, the delay has been over
a year or so. 1 would like that an
order should be issued that such de-
lays should never take place and that
these articles should go into the hands
of the agriculturists or the persons
concerned within a reasonable time.
Otherwise, if these various implements
reach the agriculturists when the sea-
son is over, they suffer great handi-
caps as also the manufacture whose
various articles have to be sent to
these persons. This is a point which
has got to be immediately considered
and proper orders issued accordingly.

Another point is in connection with
the care to be taken and vigilance to
be shown by the workers on the Rail-
ways. Machinery and other delicate
articles like crockery and glasswares
are despatched and they are not being
handled properly and carefully by
these worker: and at times they break
and great loss is sustained not only by
the manufacturer and consumers, but
also by the Railways because they
have to pay compensation by way of
damages. In this respect, it is highly
desirable that an order should be issu-
ed to the various Railway workers that
delicate goods should be very carefully
and cautiously handled. From that
point of view, it is a great necessity
and the question should be looked in-
to as une of prime importance.

Ancther point that I would like to
bring to the notice of the hon, Rail-
way Minister is in regard to accidents.
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The inspection of the railway line, the
track, the various culverts and bridges
should be more thorough and more
searching than what it is at present.
I said last time that the track should
be very carefully inspected because if
that is done, many of these accidents
will be averted.

Another point that I would like to
suggest is in connection with the orga-
nization of the department of trans-
port as a whole. If the Defence Minis-
try can tackle air force, naval forces
and the land forces, why should there
not be only one Transport Ministry
which would include the railways,
ship-building, airlines and also the
national highways? If all that is con-
centrated in one Ministry, the problem
can be very effectively dealt with and
eco-ordinated. I would bring to the
notice of the Railway Minister that
though this is a very ambitious pro-
gramme, means will not be found lack-
ing if the people are convinced that
the Railway Ministry is going ahead
and in an effective manner. People
will not grudge to pay high rates
then. I would ‘suggest that the tele-
scopic rates that have been suggested
now will not be resented so much.
As a matter of fact, the increase is
not so much as to create any hardship
to the people.

Pandit D. N. Tiwary (Saran South):
After the fourth leg?

Shri Altekar: No. So far as that is
soncerned, I would like to bring to
the notice of the hon. Members that
the telescopic rates, which have been
so much criticised, have not been, if
I may say so, properly studied in re-
lation to what is obtaining in other
parts of the world. 1f you go to Eng-
land, you will find that for the first
one mile, two pennies are charged.
For the first 50 miles, the charge is
6sh. 4d. on the telescopic rate instead
of 8sh. 4d. which would be charged
on the flat rate.

Pandit D. N, Tiwary: What 1s the
national income there?

Shri Altekar: Whatever it may, we
are only paylng low rafes here. Eng-
land pays practically two annas per
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mile whereas we pay only five pies.
That is also a low charge. Then, in
England, for 80 miles, it is 10sh. 1d
while on a flat rate it would work out
at 13sh. 4d. Of course, it may be said
that it is a capitalist country. Let us
go to Russia. There, for the first tive
miles, it is one and a quarter roubles.
For fifty miles, it 1s nine rouble: in-
stead of 12:5 roubles; and for 100
miles, it 1s 17.1 roubles Instead of 25
roubles. 1 would like to point out that
it works out at more than double the
rate that obtains in this country. If,
therefore, proper and efficient service
is given and if the rallways make
Breat progress, as they do, we will not
be In any way grudging to pay. The
critics look at it rather from a senti-
mental point of view than from a
practical and realistic one. But our
people are more practical; they be-
lieve in progress; they realise also
that they have to pay more for
it. If, as a matter of fact, pro-
gress is made towards better com-
forts and greater efficiency, I do
not think that this system will be in
any way against the socialist pattern
of society. If, in Communist Russia,
there are telescopic rates,—where the
rates go lower and lower as the dis-
tance increases,—why the socialist pat-
tern of society should, in any way.
object to it? Russia is regarded to be
the last word so far as Communicm is
concerned. More relief is needed by
the person who goes for longer
distance; he feels the pinch more
than the short distance passengers.
Take the case of trucks and other
vehicles. There is a high rate for
the first few miles, and the
rates are somewhat less as the dis-
tance increases. Buses ply at higher
rates than those charged by the rail-
ways. So far as my own State—
Bombay—is concerned, the rate for
the bus is nine pies per mile, while
the railway rate is five pies only for
a mile. So, the increase of a quarter
of a pie in the new railway rates will
ultimately mean an increase of 1/20th
part only; while in other countries
the difference fs as great as 1/3. I
think that the people will not take
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[Shri Altekar]

any objection for such  proposals, if
you make good progress, give larger
amenities and march ahead with great
speed by extending the lines in the
way I have already stated—doubling
the length of the tracks during the

course of the next 20 or 25 years.
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Bhri Birem Dutt (Tripura West):
After coming to this House we were
drawing the attention of the Railway
Minister to the need for opening a
railway line linking Tripura with other
parts of India. But we are getting no
assurance or anything like that in
that direction. You know, people liv-
ing in the State of Tripura have no
other way to come out of the State
except by air. The people of that
State are suflering.

Whenever we raise the question of
democratisation of the State adminis-
tration we are told that Tripura State
ig situated in a very strategic area and
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so no democratic form of government
can be introduced there. But how this
idea of strategic area is reconciled
with the negligence of the Railway
Ministry in not linking it with other
parts of India, we cannot understand.

You know, all of us have admitted
that the falling prites of agricultural
products are telling upon the peasant
population which forms ninety per
cent. of our total population. In our
State we are having such a crisis in
exporting our good: and in importing
things from other parts, as it has to
be done by air. We always get a very
serious price rise in the goods that we
purchase, while in selling our goods
we always get a lower price. The
whole of the population of the State
are on the verge of collapse. We are
seeing there only the regimentation of
the administration with the police,
military, etc. We hear so much of de-
velopment projects, etc. But unfor-
tunately we cannot feel anything in
our life.

The State Communication Commit-
tee wrote to the Railway Minister on
this matter and he replied promptly
that he will zee to it. But in his Bud-
get speech he hag said nothing about
this railway line.

I have given my cut motion. I have
tried to draw the attention of the
Railway Minister to the fact that if
from Kalkall Ghat via Agartala up to
Subroom a railway line is opened, the
whole of the State can be benefited.
And it is not of big dimensions. Pro-
bably it will be 240 miles. But we do
not know whether any survey is going
to pe conducted of this.

We have heard from this side and
from that side of the House about the
peculiar attitude of the Railway Board
and the Railway Ministry. that they
do mot look to the backward areas.
Even if a State itself remain: untouch-
ed with railway link it does not get
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any priority of consideration. That is
peculiarity of the process of think.
ing. We can no longer remain as we
are. We are suffiering much on
account of the absence of this rail
link. All the Ministers who went to
Agartala from Delhi were approached
by the people. All of them admitted
the necessity of opening such a rail-
way line. In actual practice, we are
not getting anything.

2 P.M.

As you know, the Tripura State is
cordoned off by Pakistan. We hear
some rumour that a meeting is
going to be held between these
two Governments in Delhi. I would
request the Railway Minister to dis-
cuss this question of using the East
Pakistan Railway and bear this point
in mind. Specially, I want to draw
attention to this. There is a station
by name Agartala which is probably
in the Tripura State. It can be used
for transporting goods from West Ben-
gal and Assam. It can be used as a
special station from where our goods
and passengers can have special faei-
lities to tranship goods to East Pakis-
tan. If this at least is done for the
present, we will get a great benefit.
If you look at the map of Tripura.
vou will find that there is no big river
or mountain or anything like that that
would cost the Railway Board much
for constructing this line. The area
is suitable for opening a line. 1 want
to know from the Minister why no
consideration has been given to the
qguestion of opening  this line, or at
least for doing the survey work.
When is he going to link up Tripura
with the other parts of India by rail?
We hear that there are possibilities of
opening up oll mines; we hear about
coal mines. There are some parties
moving here and there. There is
scope for developing jute and cotton.
But, nobody ventures to come to Tri-
pura and Invest any type of money or
start any industries because he has to
go there by air from  other parts of
India. This Is a very pecullar posi-
tlon. I want to draw the attentlon of
the House to this position of Tripura
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[Shri Biren Dutt.]

and I urge upon the ‘Minister to take
up this railway line without any fur-
ther delay.

In the present situation, it 15 seen
that almost every year, there is star-
vation In our State, for two reasons.
In the beginning of the reaping season,
the prices fall. The people sell away
their rice and other things. You will
be astonished to hear that this year
rice was sold at one rupee per maund
In many areas, because there was no
local demand for it. Afterwards, they
£0 to the market to purchase the same
rice at a higher price. There is over-
production of foodgrains; but these
foodgrains are not of any value to
the producers themselves. Every
Yyear, India Government Is giving
some relief aid in the form of rice and
in the form of money. But, they do
not consider the question of removing
the difficulty. The question of open-
ing this railway llne is a question of
life and death to the people of Tripura.
I have no language to express it. I
would only urge upon the Railway
Minister to visit the place and see
whether this opening of the railway
line is practically difficult. So many
new lines are going to be opened. We
hear of doubling of lines and other
developmental projects. Why shoula
not this line of 100 miles connecting
Apgartala and Kalkali Ghat, which is
near the border of the Tripura State,
be taken up? With these words, I
draw the attention of the Minister to
the opening of this railway line.

Shri M. 5. Gurupadaswamy: I do
not wish to deliver a broadside, but
only confine myself 10 remarks on a
few specific points, .

In the course of the general dis-
cussion, many Members have referred
to the Railway Board. They have
sald that the Rallway Board enjoys
sole monopoly of power and that there
has been too much of concentration of
authority in the Railway Board and
the Ministry. My lender Shri Asoka
Mehta made that point and saig that
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in the interests of better administra-
tion of the railways, it would be better
if steps are taken to decentralise
power. I, again, appeal to the Mem-
bers that this aspect of the question
should receive the utmost attention,
because, it is very important from the
point of view of improving the Rail-
way Administration, Today, the
Railway Administration lookg like an
inverted pyramid, At the top all the
powers are concentrated, At the bot-
tom and at the intermediary stages,
powers are not given. The result is
inefficiency, delay and indecision. We
have been complaining—not one Mem.-
ber, but sereral Members—since long
that there has been too much of in-
efficiency and delay in taking decisions
on policy, staff and other matters, I
wish to suggest that the Railway Board
and the Railway Ministry shoul@ con-
fine their functions and their responsi-
bilities only to policy matters. They
should not dsbble unnecessarily in the
day-to-day administration. They should
not interfere in the daily working of
the railways. I appeal to the Railway
Minister to consider this matter very
seriously and take steps to bring about
a devolution of powers in the railway
administration.

I wish to say a word or two about
the three classes which are now accept-
ed or introduce in the railways. In
some foreign countries, there are
only two classes, the first and the
second. It would be better even here
to have two classes. We are wedded to
eliminate as far as possible class dis-
tinctions and if it is not possible at
least to minimise the distinctions bet-
ween the classes, I feel that in the
existing situation, it would be better
to minimise the classes. It would not
do any harm to railway earnings or to
the Railway Administration or to any-
body if we reduce these three classes
into two.

My hon, friend Shri A. M. Thomas
made a very interesting suggestlom,
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He said that railway concessions should
be given to journalists, I endorse his
suggestion. While commending this
suggestion of the hon. Member, I also
want the Railway Minister to extend
this concession to newly married cou-
ple, the bride ang bridegroom, who go
about for honeymoon for a short
period, 1 think most of the Members
would agree with my suggestion.

Shri Alagesan: I do not think the
railways are in charge of honeymoons.

Shri M, §. Gurupadaswamy: I want
the railways to create facilities for the
bride and bridegroom to enjoy ang to
go about places.

[Sarpar Hukam Singu in the Chair.]

Now, regarding the local grievances
of my constituency, I will be {failing
jn my duty if I do not refer to them.
Mr. Alagesan is well aware of them.
I have heen telling him and Mr, Lal
Bahadur Shastri about the Chamara-
janagar-Sathya-mangalam line. Three
days back the hon. Minister assured
me on the floor of the House that they
have not finally said “no" to this
scheme, and that created in me a little
hope and I was really happy that this
scheme would not be once for all
brushed aside, This is a long-standing
demand of our people and there has
been a survey and a re-survey of this
line. The Ministry has been convine-
eq vf the profitableness of this railway.
You may be aware that there was a
promise made by the Railway Minister
once that this line may be included in
the next Five Year Plan, if not in this
Five Year Plan. So, I appeal to him
that he should fulfil this promise. This
promise is lcng-standing because it
was made long, long back when the
railways were under the control of the
Mysore Government, The Mysore
Government was contemplating to take
this line, but unfortunately integra-
tion came in, and the railway was pas-
sed on to the Centre. I appeal to the
hon. Minister to take up this line
earnestly,

1 also do not come in the way of
other lines. I am not at all speaking
in a competitive spirit. I do not want

694 1SD.
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to steel a march over others. If yom
feel other lines shoulg be taken up,
please do take them up. But the fore-
most consideration should be given to
this railway because the demand is
longstanding, it is remunerative and
you will be helping to open up a very
backward area, So I appeal to you to
consider this in all its aspects.

Another suggestion has been made
by one or two hon, Members about the
Mysore-Tellicherry line. It is a very
essential line, and the Minister may
well agree to conduct a survey in this
matter ang the decision may be taken
later on after taking into consideration
all the relevant factors. But it is very
necessary that Mysore should be linked
with Malabar, Now, there is no link
at all between Mysore and Malabar,
Coorg may also be linked by taking
the line between Mysore and Telli-
cherry via Coorg.

There are one or two other impor-
tant points which I have to refer o,
They relate to catering and railway
book stalls.

About catering much has been said,
but let me repeat and say that cater-
ing in most of the railways is very
bad, except in the Southern Railway.
I must congratulate the Minister on
the fact that catering in the South-
ern Railway is excellent. The char-
ges are moderate and I feel that de-
partmental catering will be always
better than catering by contractors.

Moreover, now there is a difference
in the rates between catering in one
railway and catering in another. For
example, in the Eastern Railway,
for one tali, or one meal, whatever
it is, they charge Rs. 3-4-0 or Rs.
3-8-0, whereas in the Central Rail-
way and other Railways they charge
Rs. 1-8-0 or Rs. 1-4-0. There is a
great disparity and difference bet-
ween the rates charged. I cannot
understand or conceive why this
difference is maintained. May be the
Government is not aware of it, or the
contractors are ruling the roost
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Shri Alagesan: Are you talking of
refreshment rooms?

Shri M. S. Gurupadaswamy: Din-
ing cars in the Eastern Railways.

About book stalls, some time ago
I had written a letter to the hon.
Minister drawing his attention to the
fact that there has been continuous
and perpetual monopoly in respect of
these railway book stalls. You are
aware that except for one or two
small firms—Higginbothams in the
South and some other firm in East
Punjab—you find in the rest of the
railway system only Wheeler and
Wheeler alone having the monopoly.
1 cannot understand why this mono-
poly has been continued for so long.
Formerly, Wheeler was a foreign
company managed and owned by
foreigners, but now it has passed on
to Indian hands, but I cannot under-
stand why this monoploy in favour
of one firm is being continued since
so long. Now, many Members would
agree with me that this monopoly is
very dangerous.

Further what is the stuff we are
getting in these railway book stalls?
It is very bad. It caters to very low
taste. Let me not coment on this
aspect much. But I am against this
monopoly being continued. Please
distribute it to other people. Let
there be mnew-comers in this field.
There are so many changes taking
place now-a-days. Times have chang-
ed and your mind, your thinking is
also changing. Let there be a
change in the system also. Unfortu-
nately, the railways in certain res-
pects are too much sticking to old
moorings. They should also change.
There are so many big changes. Let
there be a change in this also. I
think the monopoly should be broken
and it should be distributed to as
large a number of people as possible.

Next I am wvery sorry to Say that
being treated even today as the
Cinderalla of the whole system.
It has been receiving a step-motherly
treatment. And it is not as if that
the hon. Minister is unaware of it
He knows. There are so many com-
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plaints made from Members of this
House and from the other House,

I might just give an instance to
show how the administration in the
Southern Railway is working. I wrote
a letter to the General Manager
bringing to his notice a case of gross
injustice done to a particular emplo-
yee. I just said: “You have done
wrong. Please correct” The tone of
my letter was extremely moderate.
But he wrote to me back that Mem-
bers of Parliament are not expected
to interfere in the day-to-day admini-
stration, becauge there are instruc-
tions from the Railway Board or the
Railway Ministry to that effect. What
are we here for if we cannot point
out a particular wrong to the Gene-
ral Manager? Is he such a super being
that we should not even bring the
matter to his notice? It is very un-
fortunate that such a state of affairs
exists and such people are still in the
Railway Administration.

Moreover, there are very many
cases pending before the Railway
Board about the ex-State Rail-
way employees, and they have
not taken a decision since last
so many years. Mr. Lal Bahadur
Shastri is aware of it. We have dis-
cussed with him only three days back.
But there has been inordinate delay
in taking decision. I think the new
Board is trying its best. The old Rail-
way Board was bad and there were
so many complaints about it, but T
hope that matters will improve under
the new Railway Board.

One or two words about train exa-
miners, There have been complaints
from the train examiners, and through
their Union they have been agitating
for redress of their grievances about
pay etc., but seo far Government has
turned a deaf ear to their demands.
Their demands have not been met
though they are reasonable,

Secondly, even today Government
is showing its adamant attitude in
maintaining the distinction of class
II' and class I officers. We
have been saying all along that
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this distinction is bad. It was a dis-
tinction brought about by the British
Administration before, but it ought
not to continue any longer. Whether
they belong to class I or class II, both
of them are discharging the same
responsibilities and the same func-
tions. I cannot understand why this
distinction is still kept there. You
are talking of a socialistic pattern,
and you are talking of a welfare
State. For whose welfare is this dis-
tinction maintained now?

Shri L. B, Shastri: For the class
III employees,

Shri M. S. Gurupadaswamy: I am
talking of class II and class I emp-
loyees. Why should this distinction
be there between these two classes?
Under the existing circumstances, a
class III employee cannot hope to
rise to class I it is impossible for him.

Shri L. B. Shastri: It starts like
this. A class III employee is promot-
ed to class II first, and if there is a
vacancy, he is eligible for promotion,
to class I. There are many who are
in class I just at present, from this
category; they had worled in class
III for some time, but now they have
been promoted to class I.

Shri Asoka Metha
How many?

(Bhandara):

Shri M, 8. Gurupadaswamy: I want
to know the percentage of people
. promoted from class II to class L
Have you fixed any percentage for
that purpose? I was told that there
is a percentage fixed for the promo-
tion of class II employees to class I
category. But why should this kind of
thing be there? Let the whole field
be thrown open to everybody. After
all, your main concern is that there
should be efficiency, and if people are
to discharge the same functions, they
should have equal opportunities to
rise to the highest level. But today,
they are barred unnecessarily because
these class distinctions are maintain-
ed. I do not know for what purpose
thege distinctions are being maintain-
ed.
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Mr. Chairman: Was not there a
recommendation of the Kunzru Com-
mittee that there should be 25 per
cent, or some such per cent fixed for
class III employees?

Shri L. B. Shastri: It was 25 per
cent. formerly, but in my Budget
speech last year, 1 stated that it had
veen raised to 33% per cent; and
almost all the vacancies have been
filled.

Shri M. S. Gurupadaswamy: I do
not want to dwell on this point for
long, because the House is aware of
it

Mr. Chairman: The hon. Member
has also exhausted his time.

Shri M. S. Gurupadaswamy: [ am
on my last peint. Finally, I would
make a reference to the security staff
maintained by the Railways. What
are these security staff for? At pre-
sent, the State Police and the State
Authorities are helping the security
staff in the Railways in their respec-
tive regions. But now what has
happened? Has this improved mat-
ters? That is what we have to con-
sider. Every day we are receiving
news now and then that this man is
murdered, that that man has been
burgled, and so on; we have also been
hearing cases of theft, pilferage and
such other things. That shows that
the situation has become worse. Even
yesterday, we read in the papers
that a bridegroom who was travelling
from Madras to some other place was
murdered in the second class com-
partment; there were two other pas-
sengers travelling in the same com-
partment; they have escaped, and
they have not been traced so far,
but attempts are being made to trace
them. This is the sort of news we
are hearing now and then. I am
just putting before the House the
seriousness of the situation. It looks
as if it is safer to travel in third
class rather than in second or first
class, and the rvailway journey has
become more unsafe than the air
journey. After all, in the air jour-
ney, there can be immediate death,
but here.........
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Shri Nambiar: Slow death.

Shri M. 8. Gurupadaswamy:....
ihere are all sorts of things.

Shri D. C, Sharma (Hoshiarpur): I
want to ask the hon. Member how he
is comparing rail journey with air
journey. I am not able to understand
that. I want to understand the logic
of this.

Mr. Chairman: I hope the hon.
Member shall be given an opportunity
to say things in his own way; he may
give him different impressions, with
which other Members may not agree.

Shri M. 8. Gurupadaswamy: My old
teacher is too old to understand all
these things.

Accidents in the Railways have be-
come too frequent. Even the other
day, while we were travelling from
Bombay to Delhi, we were held up on
account of the derailment of a goods
train, for nearly twelve hours; and
the Railway Authorities there could
not take a decision whether to move
it backward or forward or to keep it
standing where it was. We told them,
please take us back, or take us forward
if the line is clear, and let us know
what would happen. But for twelve
hours nearly, we were stranded; there
were many Members of this House
who were ftravelling with me, and
they know well that for nearly twelve
hours, we were not told whether we
were going to Delhi or back to Bom-
bay, or we would be stranded there.
This is the type of thing that is hap-
pening. They said, we are contacting
the Railway Minister. I do not know
whether they contacted the Railway
Minister at all. But why should they
contact the Railway Minister to take
a decision on this? They should be
able to take a decision on the spot.
But unfortunately, the Railway Ad-
ministration has become a sort of
hippopotamus; it is so immobile with
no flexibility at all

Shri Nambiar: That is too harsh.

Shri M. S. Gurupadaswamy: There
is all fixity about it, and there is no
change and no movement at all. It is
very unfortunate that such a state of
affairs is prevalent.
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Shri Alagesan: There is no hip-
popotamus on the Railways.

Shri M. S. Gurupadaswamy: I would
urge that steps should be taken in
right earnest to prevent accidents.

The security police that have been
posted are not working well. I appeal
to the hon. Minister that the railway
staff who belong to this organisation
of security staff should function under
the security police officer, because the
police people do not know otherwise
what is what in the Railways.

Shri L. B. Shastri: The hon. Mem-
ber is labouring under a confusion. I
would like to clear it up. The rail-
way security organisation has nothing
to do with these matters; they have
nothing to do with the general law
and order problems, or with crimes
such as murders, dacoities or any such
thing which takes place on the Rail-
ways. That is the function of the
Government railway police, which
works under the State Government.
The Railways have nothing to do with
that. The security organisation is
entrusted with entirely different func-
tions.

Shri M. S. Gurupadaswamy: I am
very glad for the clarification,

Mr. Chairman: Now, the hon. Mem-
ber should conclude.

Shri M. S. Gurupadaswamy: The
pilferages and thefts that are going on
in the Railways have not been stopped
at all; on the other hand, they are on
the increase. There have been huge
claims, as you know, in respect of
parcels and other things. I appeal
to the hon. Minister that he should
take concrete steps to improve the
Railway Administration in this parti-
cular aspect.

Shri M. D. Joshi (Ratnagiri South):
I am very thankful to you for having
been given this opportunity to voice
the grievances of my part of the couns
try. Before I do that, I wish to say
that people in my part of the country
feel very grateful to the hon. Minister
of Railways, because my part of the
country was never visited by any Mini-
ster from the Centre till then. Last
year, we had the good fortune of our



1393  Demands for Grants

great Prime Minister visiting my part,
and only last season, our popular
Railway Minister visited that side, in
order to see things for himself. We
are, therefore, sanguine that what was
so long going unheeded will now be
set right.

We are again thankful to the hon.
Minister of Railways for the assurance
he has given us, namely that the Kon-
kan area will be covered by the pro-
posed link on the West Coast between
Bombay and Mangalore. What I want
to urge for his consideration is that
this part has remained very backward
on account of lack of communications
and lack of proper transport. The
only transport that is available is by
steamers for eight months in the year,
and by the State transport bus system
which is very inadequate to meet the
needs of our territory, and therefore,
there has been no development of this
itract. It has remained as it was
centuries ago. My hon. friend, Shri
Diwan Chand Sharma, the other day
said that India is of four kinds; ancient
India, mediseval India, British India
and Modern India. My part of
the country belongs to the first kind.
It is as it was, centuries ago. There-
fore, I would like to place before the
House some of our difficulties and
deficiencies.

The population of Bombay ecity is
near about 28 lakhs now, out
of which about 6 lakhs come from my
district. They mostly belong to the
lower cadre in the Government offi-
ces, or they are mill hands. Some of
them are employed in the
police force of Bombay. These
are mostly poor people. They want
to visit their native places either
for agricultural purposes or other
purposes, just to have a look
at their native place, to effect impro-
vements, or to do other services to
their homes and villages, The stea-
mer service that is available now
is very inadequate as well as
very costly. The bus service, as I
have already said, is very inadequate
snd if a railway link is offered bet-
ween Bombay and Konkan, or Goa
as the first leg of the whole railway
link between Bombay and Mangalore,
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the poorer sections of the population of
my district will be very much reliev-
ed.

A very important point is that the
chief erop or agricultural produce of
my part is the mango crop, the
Alphonso mango which has become
famous the world over. Several of
the mango traders have complained
to me, the exporters I mean,
that they are wvery much handi-
capped because very inferior man-
goes from other parts of the country
are brought to Bombay by railway
and the railway freight is much less
than the steamer freight. The steamer
freight is about Rs. 2 to 3 per basket
of about six dozen or seven dozen
mangoes. The total charge of freight
per mango basket from Ratnagiri
district to Bombay is over Rs. 4,
whereas the total cost including
freight charges per mango basket con-
sisting of six dozen or seven dozen,
from other parts is Rs. 4 You can
very easily see how difficult it is for
this Alphonso mango, which is very
superior to stand competition with
other inferior mangoes under such a
handicap, although it is very much in
demand throughout the world. There-
fore, the only crop that brings money
to the poor agriculturists is deprived
of a fair market on account of lack of
properi transport and that proper
transport is the railway transport.
The hon. Railway Minister was fully
seized of this matter in the course of
his tour of Konkan and I hope that
before long this grievance of ours
would be removed.

Mr. Chairman: If hon. Members
agree the limit of ten minutes may be
strictly adhered to. There are a very
large number of speakers.

Shri M. D, Joshi: I shall finish
shortly.

Mr. Chairman: I am only sounding
hon. Member as to whether they have
any objection to the time-limit of ten
minutes being enforced strictly.

Shri M. D. Joshi: I do not wish to
exceed my time limit.

My hon, friend Mr. Alteker referred
to the Karad-Chiplun line, That
would mean a penetration through the
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[Shri M. D, Joshi]

Sahyadri Ghats to the Konkan It
would be very welcome to us. But
what I wish to point out is that before
that is undertaken—I do not hope that
it will be undertaken simultaneously
with the Konkan Railway, or the Bom-
bay-Mangalore Railway; these small
extensions will be undertaken—these
links may be filled up later on, after
completion of the link between Bom-
bay and Mangalore.

It is a matter of great hope and
cheer that during the next year the
proposed extension of 1,300 railway
miles has been increased to 1,500, and
a full picture has been drawn so that
in the next Five Year Plan, roughly,
an extension of 5,000 miles of railway
is proposed. 1 want to urge for the
consideration of the hon. Minister that
this west coast railway may not be
kept as a proposition to be leisurely
considered. It should receive im-
mediate consideration and before the
life of this Parliament expires a begin-
ning should be made so that by the end
of the next Five Year Plan period, the
whole of the west coast will be linked.

1 do not want to exhaust the patience
of the House. There are several
hon. Members anxious to speak. I can-
not over-emphasise the need of a rail-
way along the west coast, and even
though the hon. Minister has given
us an assurance about it I consider it to
be my duty to place this matter
before the House.

Shri Gidwani: I wish to bring to
the notice of the hon. Railway Minis-
ter certain grievances of refugee rail-
way employees and the necessity of
the opening of a station near Ullhas-
nagar.

Ullhasnagar is one of the biggest
refugee camps in India. Two years
back I had put a question in this con-
nection and I was assured that steps
would be taken to open a station bet-
ween Vithalwadi and Ambarnath. But
two years have passed and no sctinn
has been taken in that direction. Of
course, there may be certain difficul-
ties. But I would ask the hon. Minis-
ter to see that the station is provided
at an early date.
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Then there is the question of non-
Muslim employees of Railways who
opted for Pakistan finally but migrat-
ed to India subsequently due to disturb-
ed conditions in Pakistan. Their num-
ber is very small.

Though they have no doubt been
employed by the Government, but
they have not been given the benefits
as extended to other optees for India.
They have been in Government ser-
vice for the last eight years. So the
question regarding their bona fides
does not arise in their case; nor is
there any necessity for waiting to get
any reports about them. They stayed
in Pakistan because they were advised
by our leaders to continue to stay
there, but when things became worse
and it was impossible for them to stay,
they came to India, they ultimately
migrated to India and they were em-
ployed, Now, eight years have pas-
sed. I had a lot of correspondence
with the hon. Minister; I had a per-
sonal talk with him. Of course, he
wrote to me that this matter did not
pertain to the Ministry of Railways,
and this matter was to be dealt with
by the Home Ministry. Then I wrote
tn the Home Ministry, The Home Mini-
stry replied to me only on the 3rd
March, saying:

“Please refer to your letter
dated 12th February, regarding
non-Muslim Central Government
servants who opted for Pakistan
finally but later migrated to In-
dia. The matter is still under con-
sideration and endeavours are
being made to settle it as early
as possible.”

Now, I will only read one of the
letters which I have received recently
from one of them:

“With a heavy heart, I once
again request you to do something
for us. It is in connection with
the final optees to Pakistan who,
due to abnormal -circumstances
had perforce to migrate o India
after January, 1948. Since then,
these poor men, though very
small in number, though provid-
ed with government jobs, as a
matter of grace, have not been
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treated on par with other Indian
optees. As it stands, they are hard
put to it having large families
and having no other source of ear-
ning to maintain their families
except the meagre salary given
to them. If you can kindly put
in a request to Shri L. B. Shastri

to look into their case and give a

suggestion, I shall be very grate-

ful....oooveeinn »

Shri Nambiar: He is looking into
the case.

Shri Gidwani: But I say the time
has passed. The matter may lie with
the Home Ministry. They are your
employees. If the matter is not taken
up and settled by them, the Cabinet
may take it up. After all, they are
already in your service. In their case,
as Shri Shahnawaz KEkan put it in
reply to a question, no question of
security or bona fides or disloyalty
arises. They are already in service.
One came six months earlier because
he was wise according to me—or fool-
ish according to others. The other
man listened to our leaders, stuck to
Pukistan and lived there. He tried
to live there, but when he was forced
to come here, where is the question of
making any distinction in respect of
them? Therefore, it is a matter which
should be decided immediately. Their
number is small; they are serving you
already; they are loyal to the Govern-
ment becauSe there is nothing—no re-
port—against them; they are your em-
ployees. Though the Home Ministry
may take some time, the matter is
eight years old.

Then there is another question, of
those who were employees of the
Port Trust. In all respects, they were
treated as government servants. But
here, originally, they were also given
option, but after some time—I would
not like to go into that bad chapter—
our Government were advised—I am
speaking subject to correction—by
the then Chairman of the Port Trust
that these people should not be given
option and they should be treated as
non-Government employees. So those
people were not given that option
Ultimately, they had also to come and
their caSes are also pending. They
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also want that they should be treated
as other optees Government servants;
their numbér is small. I will again
apeal to the Minister to look into all
these matters which have been hang-
ing for the last seven or eight years
and settle them finally.

Then there is the question of third
class passengers. I will not go into
many things except that I want parti-
cularly to emphasise about the sahitary
arrangements provided there. I went
yesterday evening to see the condition
of latrines and urinals and bath rooms
of third class passengers at the Delhi
Junction. I would say that our Parlia-
mentary Secretary, Shri Shahnawaz
Khan, should also pay a visit there
incognito.

Shri V. G. Deshpande: Why not Shri
L. B. Shastri?

Shri Gidwani: Whoever it may be.
It will give them the real picture of
the thing. I know some more latrines
have been provided, but there were no
urinals. There are about 12 to 13 lat-
rines near the third class booking office
but there are no urinals. Therefore, the
result is that in the early morning,
there is a rush of people and people

Shri Nambiar:.. the whole area.!

Shri Gidwani: Not the whole area.
But the passage, just opposite the
tonga stand, is used as urinal. Also,
the whole compound wall, from begin-
ning to end, is being utilised as a big
urinal. This is only an example which
gives a picture of how things are go-
ing on. I would suggest to the Gov-
ernment to construct a number of
urinals also at the big stations where
thousands of people come.....

An Hon. Member: Only at Delhi?

Shri Gidwani: At all stations. That
will go a long way to provide one
amenity to the people.

Then I would also suggest that just
on the right side a group of bath
rooms may also be provided.

In Bombay on the suburban lines,
there are only two classes, first and
third. The Bombay public have been
crying for more facilities. What are
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[Shri Gidwani]
the special reasons for having only two
classes there? The result is more con-
gestion in third class. Therefore, Gov-
ernment should also have three classes

there, as they are having on other
railways.

I would only appeal to the Minister
that small things which go really to
redress the grievances of the people
should be attended to immediately. I
would also ask him—not that I am
désirous—that so far as these ameni-
ties are concerned, the local Members
who are there should also be associat-
ed. Some way must be found so that
not only when the Committee meets
which is about twice a year, but on
other occasions also we should have
more contacts so that the grievances
particularly of the third class people
should be brought to the notice of
Government and redressed.

Shri B, S. Diwan (Osmanabad): I
congratulate the hon. Minister of Rail-
ways on having provided berths for
third class passengers, specially on
introducing sleeping berths for them.
I would request him, all the same, that
the routes on which third class berths
have been introduced should be ex-
tended and this facility should be
made available to almost all the people
of India travelling in the third class.

There are some suggestions 1 would
like to make on the floor of the House,
in respect of the Advisory Boards for
different regions. The people who
have been taken on the Advisory
Boards or Advisory Committees for
different zones have been selected
mostly from the cities and such people
have little contact with the masses and
cannot, therefore, voice the grievances
of the people from the mofussil or
from the districts. So I wish that the
people who have been selected or who
are being selected for such Advisory
Committees or Advisory Boards should
be taken to some extent from the
mofussil, from the commercial towns
and some from organisations like
third class traveller® organisations so
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that they can voice the grievances of
the general masses.

Secondly, the members who are
selected this way should compulsorily
undertake tours to know the real grie-
vances of the people and should visit
such stations wherever corruption is
alleged and report to the Committee
the corruption amongst the staff and
the inconveniences suffered by the
masses.

Now, whenever new railway lines
are proposed, we are told that where
there is a business area or where the
Railway expects more income foom
extending a new line, they take up
that line first into consideration. But
the fact is forgotten that the general
economic standard of the people, for
want of railway lines, has fallen. That
fact has to be taken into consideration.
If, in a region, a railway line is open-
ed newly, the industries and business
of that area is increased and the gene-
ral economic standard of the masses is
also increased. So, these are interde-
pendent. By increasing new lines you
increase the economic standard of the
people there and you also get more in-
come for the railway.

I had suggested in representations
and in applications from villagers
the taking up of new lines between
Sholapur, Parli, Latur and Latur Road.
Latur is one of the biggest commercial
towns in the Hyderabad State. There
is a gap of only 18 miles between the
Parli Vikarabad line anfl Latur and
if this gap of 18 miles is joined, you
can get four or five big business cen-
tres connected. That has not been
taken into consideration during these
two years. If you join Sholapur with
Parli, you join the metre-gauge link
from Bangalore to Delhi. That also
has not been taken into consf-
deration.

The third suggestion I made to the
Railway Board and to the hon. Minls-
ter was the remodelling of the Kur-
duwadi station. Kurduwadi station
is a station from where people go to
Pandarpur and Pandarpur is taken to
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be the Kashi of the south, they say.
About 25 lakhs of people go from
Kurduwadi to Pandarpur but the con-
dition of the station is pitiable. There
is one platform for the broad gauge
but there is no platform for the narrow
gauge and there is great distance
between the narrow gauge and the
broad gauge stations. We have to
walk a distance of 2 furlongs. Even
if it is raining we have to walk the
distance and suffer a great deal. So,
if this station is remodelled, you will
be helping lakhs of people by lessening
their trouble. That has also not been
taken into consideration. So, I say,
that whenever new lines are to be
undertaken, you have to consider the
region in which you are undertaking
this new line and see whether you
are going to benefit the people and in-
crease their income. You must give
first priority to such lines.

The Railway Ministry has to take
into consideration the amenities avail-
able to the third class passengers and
others on big stations where commerce
and passenger traffic is increasing. For
instance, I may tell you that Parli,
Latur Road and Nanded stations are
big stations in the Maratha regions
of the Hyderabad State. They are
mostly neglected. Third class passen-
ger waiting sheds and goods sheds
are necessary at these stations. Also at
Latur Road Station, there are no
adequate quarters for the station
staff. The Station Master has been
robbed about three or four times for
want of good quarters. They have
written to the railway authorities but,
I think, that request has not been
taken into consideration. I wish the
hon. Minister would consider this
matter,

There is one thing about the dining
car. In the Grand Trunk Express we
are getting good stuff. I congratulate
the Deputy Minister. As he comes
from the South, we get very good stuff
at cheap rates. But the same conces-
sion should be given to all people be-
cause mostly the travelling people
are poorer people. The paSsengers
travelling from Bombay to Madras
and Bombay to Delhi must have the
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same kind of cheap food in the dining
cars

This time what happened was this.
I happened to talk to a servant of the
dining car. He was complaining that
he gets only Rs. 40; and if the glasses,
cups and saucers are broken, the con-
tractor deducts money from him for
the broken crockery and other things.
So, that also must be taken into con-
sideration. The Railways must see
that the staff of the dining car is pro-
perly paid by the contractor and they
are given as much facilities as are
ordinarily needed for human beings.

Then there is another thing of im-
portance. We read in the papers that
suggestions are invited for the change
in time-tables from the different zones
I suggested a change in the time-
table twice but it was never taken into
consideration nor was I given any
reason why the change was not taken
into consideration. For example, the
Parli train reaches Hyderabad at
about—the scheduled thme is 7-30—
and at the same time there is a train
for Delhi departing from Hyderabad.
This Parli train which tfavels only 216
miles in 13 hours, has got to wait at
the nearest station from Hyderabad
for one hour or an hour and a half. I
requested the railway people that the
train starting from Parli should start
one hour earlier so that it will reach
Hyderabad one hour earlier and people
arriving by that train may catch
the Grand Trunk Express for Delhi.
But, this was never taken into consi-
deration. The railway does not lose
anything by starting the train from
Parli an hour earlier, Whenever sug-
gestions are received from the public,
they must be informed as to what has
happened to their suggestions, why
they have not been accepted, whether
they are feasible or not.

Then, there is the question of
wagons, The allotment of wagons to
different stations must depend upon
the goods traffic at those stations. The
allotment of a wagon to a particular
businessman depends upon the will
and pleasure of the Station Master.
That also must be taken into conside-
ration. Advisory Board must be ad-
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[Shri R. S. Diwan]

vised to look into all such complaints
and take the grievances of the people
into consideration. I wish the hon.

fedt wrar Wit WA R ¥ A @
RGE SRR LR e e

Minister will take my suggestions T 7E HAE 0w Ak a7 g |
into consideration and give some re- T YU AG gH AW A S qHEd
lief to the people. ﬁﬁﬂmﬂgl T T A TR

=t dyo ofrs FWNiT : qF FIEN ‘qU’ qrex g1 HIX W qAT &7 T & WK
| qre $1 H1g & 1T & fastawe gufea ‘faza’ w1 ‘foay & mar g 1 Ay
fF = welt § wwwr 7 & ar = Tadiferai ®TE oTd qW TEd w1 gay
HATOq IAC AL T | A W i A a8 & afer o ag wd 7 T S

Far W7 @ g | w9 W &S AT
=1 F 99 HA A F A § W A
WF F FTC0 AT F HAGA A A1
o= X @7 97, 9y I 9 6 6R
¥og waTem & faow § A oww W
fraror frar & 0

wa dAem ¥ R & fawg A
s S T ot 7 g Y g, P
2yl & A wq ¥ fey F fom
qE P | qF Tg 3| I 39 qa
2 f& fe= =1 o TR @y W femn
T § i a1 g s A Y =
T TES S LS AH § TN AE
e &7 a7 FrwT F99E WX g0
gl ¥ g &Y g

ot 7 wTe oWl (Fw7) : el
# & werg forar wmar &1

=t o wito Fnqi® ¢ fEdt w9
¥ qg@ wToa 2@ arn i ‘Tea 2
T ATH TSI A FATTAT | TF F a8
ag ‘Fearr & T AR = R dr
ag WY Ta9 F ‘T 7 T4T |

= o> @ e faa"r ]
FeAH TG § |

3 P. M.

= Yo oo TFwiE  : A
afer s e fafeet ) & I
forar AT g T oo AT A & fF

f& o 9 A0S o Wy g v W
3z fe=t a7 st 1 Tw yw w
smeEy fedy war & fyw™ o T9E
qg WEAT K W EEr ¥ Fo
U

qgar T F 91X FE 919 47 =R
HAY ¥ #Er 4f ¥feT 97 o 1 ==
FEY fagr mar | w= & fadh &Y T ATy
&Y FEAT WEAT § | TRY e A A
# AT g1 § 7€ € & 6 a9 frww
¥ gguae ¥ fegg wemn &1 wfw-
ST W ATAT A { FqTT F A o
R Ry AEAT S A R A
¥ foe T ¥ fear @ a7 9 W o7
F&T T o1 fF O FAT9 FaA qvA-
o =it afos deamt wr & faory
g1 AW afRmmFam d A
e ¢ fr ag X wanw f@ W@
T WL FT WG 9 F w499 F
fear o e fa9w s § Fm
e §

=ft g®o dro Wredlt : WY W AH-
o 7 i 18, wOEr o aqenr
R

Shri Nambiar; Only a special line

has been constructed to the Congress
Nagar and all facilities given.

Shri L. B. Shastri: We can make
those arrangements for other, bodles
also,
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=t ®to Ao FWTIT : HrATET ar
fat o & SfF 97 o= e @
foFar AT )

Z9Q a1 A { FZAT AT § W@
mEFwmiRags @ =iw fawg
a2 g€ fr fem swe 1 wifer €
=ifgd | affeor & faug § $oe
Wi 7 g2 A ¥ Qg ggi fad
g WA AG o T ey fear
a7 fF W St FiiE frar d a7
faege Y 3% 781 & 1 ST = W%
=TT §Y @7 § 44T g9 7 AT el &
T & T g 2WT 4T | HIT 7 @I
wfeqm Fome WTO # & W SHET
forcrar ot aga @ § | T A AT
WiAT 6T AT AT GETIATE JATH T
T & faegw fawg ol &, fowa v
wfasT T T @Y & | § R S
EfFom R & o Wi & = fd
9 #WIX UF & " W9 9 g A
FHR T 99 IH 7 § 45 I
THe w2 o foadt gfaad o =
TREST o gfaad 96T oF T A
FHL F AT B & 9 |
oF OF T AT | ZF F arLF Farerrn
WETE | T F A d et g
AT GEeg ot Ao 9Tgd 7 Iardr
frgmed s ead TR sr A 5s e
&, W wfed g agt o 7 TwEA
e | 98 FET aHaTg I FET IR
MTG AT AL M@ HFaRH
#fadm o s g | F wew fai-
o= &7 A T fowma o fe ot &
T wY ¢ W fomd e F F 7 o2
ot ferram & o 9 F TwwaT § S4f
g e frlr F Y M Y, A
Tt w1E I 7 faar @, wre fex
TAAET A § | wfea ¥ 9w &
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fod a1 =nfer ¥ faragdr o & o
I I ¥ wEr 9 ¥ fed fee
e 21 & IER sarar W o e
& WX 3w fgumr & ey e forar
STAT € | OET Y graT § TE A q
Mg mws
A § g ot 48 [gerar =@ § 1 T
ST 5T § SR w9 & i ag g Ay
T AWE A Fad o
aF w1 =W T fear W w@r g
& 5 F3 § T g A Aol wdew
w fasme 9T = & AR feaa
qH &1 RifEE F5G |

aT< a1 77 fosraw ot & fF w2
TR § WS AT w9 | g el
AT § IS aF TF 9 #T AT
Y gE AoF | T T WHR W
T & fod foge o= oft g wir
F ot 7T oy T ot faar ar | e
st g ag wa i o S aew
g g 1§ T Fe fF agt A
FIA AT AGART & WK FH ¥ 9
AT OF Ao I TE FHad

% fawg o fomd art & 4@
g frdeT s & 1| WA # fag-
AT FaRIRT IR TWF o
FifEl & I 92 wrEaAT faur ar
fFmAawaaadi o d aga
FFd G g & | IR A AR
srieT Y & B o FY w9 ¥ g =R
F oY A a9 F T AT G Tl
& F A A9 [ A g drong
TY T TAATH FT T & &1 WG |

T H UF QI AT Fg FF AGT
TG FAT F@T g | At & faAt
# 7 oF e & s, #fcw & w=x
FUET qIFT 9 T N IR dATey 5y
T 3 wifed | wg FD AT 3
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st aroe vt e (TET—gd )

WS 7 wEraw 8, f geg & far W
&1 qfcag faer omar & 1

forg 2 i it # qgw w g
¥ AR F 7 wggw <A E 6 s
faftaffdway m& sa @@ 9
TR A Ry @ f=w 5@ #®
wifrr 91 | feerd ar ag &ar €
P aTdt 3 g7 sl o i A
& R gawd § i g A ¥ 0
T i e A oA
IR T T T IS
FAT M@ | A AT AT g 7
§ T TR F qEd AW F oY A
§ I A 7 , g Fw T A
FEIATATE | WY GHIL TF qaeq A
AT F e R AT @A | AR S
AW § IAF AL F Am@E ITE A
AT AAT A AT AR A Ay §
T Ao §fF TR wiE oy
T@ AT WEIeT & |ra 4 9 T g%
&1 F T 7l # AT W AT &
WO T F AT ST T )T A
Y g aTq a1 4g & fF a8 o Fw
T ¥ Wit & 3 w19d aga TR
g % s gy ww A s
My orE g wewd fe
& 9} 9T Wt wEe & e |
et far sk d O fer et W
&Y | o T S I woh v
A feard off 3 OO 7 & T W =
i F a2 a8 wHwfaEt 7 I o6y
Y Y 2 T forear Y T WK
F fe doamt ®E

# T &< g e od g

O gt F fol woER gFT 9T &
s F9 a9 ot fF Swa gawT ana
& o dur @ O F I A A
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& o Y ooft o 7 femrmar €1
qGIT WOH qgl ¥Yo TEIY rEE
&1 T T Fg g% § e o § o
wife #7 9w & § @ P FIrh 7
W E | A R g e
& | R AT 3o e § s fr S0
/T AW FT IT TS I 97, H}S
AT 2 G T &1 T I 79! FIHH
T8 fooar mam & 1 Ay w= SATEAT € )
T AT FC AT KT TG T
qgEaTr € 0

g ar ag & fe o el sl
F AT § 99 F1 AT FO @ HF
T = gl vt w1 wAed aE
o v

qE H#AT o F FEr FoswE
W 2 & Awwd s 33 whemw
FATT ¢ W A F1 A fEar g e
IEH OF T TAAwEAT g | X O frare
HH WA CEAT AEdT § 1 SR
7z wrE< faar § fF 33 ooz et
T S0 & AL ST | e ag g §
fs #am Afed fF e 9499 § 9
HITHT g & 6 &7 § & Fr 3 ¥ -
T AT | AT W ) G AR
§ fir O st & SET 9T AR o
TR & e @R & < Wi ar &
2 T AT AT E | WO g g
fy dife wedt 0 9w 1 IER
e R ITWH g & T ez Eer
@ o § witfe 7g @ femd
qAE AL F ¥ T
3 A 7t o v o & T )
g T WY o &y AT Al gy et
# wiifs ww feme @ g1 WK
frx @ & ¥ OF Tl W W
foray AT 3 | UG WIH A IF FHAT
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FTRE | W A GreEw F
T ¢, 39w ¥ g d | wefag §W
# ¥ &1 W T WA OF AW G
NG I E ) W A ¥ A AR
G I T § wg g oA §
# 77 1A A FF AT WA T
& 9T TEAT AEA E | T TAA T8
QATHHT & | 98 WA HT a<h ¥ dre-
qTE | R AT TE@A Y S FT
f" Al ar ag & fF e 99 |t
*1 g &1 § e ey WA wRr €
& oY T 3 FAFGC o, QUTER
FIH FT WE 94T & difrre & &
feram o 1 A 7@ 39 T FTE
& ag TE Fe Wt fF = oaw
THRA H1 g2 faar 9 AR "R A
2 ¥ e T o a1 s e
E T ABECA dfE @e |
T W fear @1 @ SEwr FEw
™ § wAmEeE & wfaw  qemew
gat 1 Sfe SEET T W AT
gfew &1 4 s @ AT W E |
7z 7@ g el | T A ¥ =fr
T WRE F R GR¥ o I
FT HTHAT ¥ GHT AT | I W T
¥z d¥ez, TRUN 7E), G gT I
F gt v AR A S & FHEl
I3 @@ fi) AfedFmmaa d
afw wfafEla Fegd A W =
e wrg feod w¢ &y wf ff 1 &g o
T o $o F I TEY § WX ToT g
T ggaa g F under s §
f T s &1 ww o g2 € aifE o
WO IR AT AT R
BIOET I | GET FF A, A
FFE ST ¥ wnhaElE ¥ T A g

§ IR A g W A I 0T

e L. (A
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T A wE AwL o + wehhEy
& fod gt § | 9uH o @1T g &
aa feod ar w4 oft 7 7 fear v ag
fema s o) WRT T sw
@ T Awr S | ey
FEMEHF 31-w-ve Fqgor vg ¥ Qg
% FT TETE ATl A g2 we &
T ¥, et #7 AT g § 1
aga ¥ @fmc A gmw 41 Afer
uesfafrea % 38 & a9 & s
T @ T faw ww1 | Wi s
g T ¥ ar e @ | Fore dfee
IR TH F T g q
Hifme &

T A9ET A A1 AW § IR
wET af faw dwf frag AW
g gdwd | @g W oF @@t
R 1 R A wed |w q
AT TR E |

gy IR A FAET bAfAdT
frrerdt f ag I s T freer &0
¥4 waw 7 € e . g
g1 ¥ 3w e € g ar It
TAT FY FEC@ G GO, AT F AN
e & WK dme A g T i
I ¥ & o € ag T€ At § |
F7 AT B A qH

St g®o ao WA @ AAwEA R
fadT F & & o ?

Shri Nambiar: Previously the de-
pendants were getting the medical
facilities. The facilities have been
withdrawn.

sitvelt areReEd feegr : A Al
wg W g fF ot hafeda s we
& € df ag se faeer =rfed |

oF q & WX T AR
qresy rEE o fF T A ¥ Aw-
Argag W faw w7 o wEwAr §
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[siteet arcdwy frg)
T AR R A
s st fear SR At o d@r e
a1 Wifs I W ¥ FW
veofa ¥ aes wed | wiwmag &
AR Y 79 INOR & T o fF o 9
A gEE R A% F e @
AT @Y W A gAE A |
T AT TF TH WA F T G a1 a0
21 fagsr o= ot 49 g 9@ SIEY
gt | AL TEAFE & | ol 9% 9
T & TR FT qVeAF ¢ A faw <
Faer OF fagrd F T I T HHALE |
Wl OF FAF T FT AR &, TF AV HL
oL fagR a1 o dio FT T E 1
e a9 il § fow AT g %
fage & & R go dto 71 FHE T §
FO7 09 oy gfowa o
TR F FomataEg
oot w6 gan fF fage M go o &
W TH VT AE §EE E | R ug
Tafed fe ey St wEieT go fro ¥
& a1 7o Yo et Ft w7 firelt &, W
sfr fagre o dro 7 agR § Tofad
firaTe 1 +f @ F e w< ferat T
21 A ALH U @ A TG
gt afF dA g 9w T 7 o
a9 % gaeg WA ATl 7§ g9 qa gl
Shri Alagesan: The other day I was

7 MARCH 1955 for 1955-56—Railways 1412

=t gwawT: § 7 g aqemr
g

Mr. Chairman: This contest bet-

ween Bihar and Uttar Pradesh need
not be pursued here.

Shri Gidwani: Whatever it is, it is

provincialism.

@ WrAR aae ¢ yifareafasy |
St arewd fogr: @ aw-
I W FA AT | Tgh wET
et § fr sfafafasw &0 F ar
3 TG AT AT FAE | Agr AT Fw_
AR HUAr WA FiedteguEr v
& weET W AR & | A FT Y
T} F T 9 R S0 w9
IR A AS § ) AT guE § oA
WY % gg TAAT 4T AR &, T
O A FHIT THLL HL AT 97
TR AT FHEA T § o i e
fazara &Y sman & & forg S =71 Ffar
g =t 99 & g o e 1 Wi
oY GET A FOT a1 WOE qeEd
TR | FGE gAT A WIORT A
fast & fd o ar (U goTR Aol
# TS 9T | IF T FY
It FT IF AEFW 1 OF gfew faer
ST | A FTE WIH /TG F OG-
e T X ) i oA

o w7 g fe o fawr & fod o
e wE (F e 9 anfs
| A A FT FET & 9 |

giving the figures regarding people
from Bihar who are employed on the
Mokhamma  Bridge project, both

gazetted and non-gazetted.

sitwelt aroRsady fawgy @ W O
wiwe & o e Ag fed o wwT )
T 78 d99 f6F oG A & sodr
wereft garA & fod S g

st fawfa s (9o 7 99T
w1 WAy oft amen awd & f v 7
fagre ¥ fras st @@ M@ &

T Ar # a8 sy @ 9 fE
foreT 91 g% & waT ag faw wr &
R 3% 5 H 59 9 FT &= A @A
e fF R AR T i e E gy
TaE FTWRE

Pandit M. B. Bhargava (Ajmer
South): We have been discussing the
Railway Budget for the last two or
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three days. So far, whatever might
have been said by my friend on the
right side, it cannot possibly be denied
that during the last seven years there
has been marked improvement in the
railway administration in every branch
of activity., Over-crowding has dec-
reased, wagons and coaches have been
made available and so far as the pro-
duction of locomotives, coaches and
wagons is concerned, we are making
great progress. We are heading to-
wards self-sufficiency. It is expected
that within the next 10 years our rail-
ways will be self-sufficient in every
possible way.

But, notwithstanding all the progress
alround it cannot be denied that we
are yet very far from the ideal thing
that we want to see in this first class
national concern involving an in-
vestment of Rs. 860 crores. In
America there is a mileage of
1,27,000 miles, while in India, we
have yet only 35,000 miles. The vast-
ness of the country and our popula-
tion require that our programme for
general improvement must be speeded
up and an extension of 4,000 to 5,000
miles of railway during the Second
Five Year Plan is by no means a very
ambitious or even satisfactory pro-
gramme,

Now, Sir, there is one complaint
that I would specifically draw the at-
tention of the hon. Minister to, and
that is, the Railway Board in its deve-
lopment programme has adopted a
policy, which I respectfully submit,
appears to be to better develop the
areas which are already well develop-
ed and to ignore the areas which are
either under-developed or un-develop-
ed altogether. In a big State like
Rajasthan, or Ajmer in the centre of
it, which is perhaps the second big-
gest State in India, development of
railway communication is very wvery
poor.

[SHRIMATI SusHAMA SEN in the Chairl

The area covered by rallway lines
is very much less in comparison with
the States like United Provinces or
Bihar, but still we find that in the next
Railway Budget as also in the future
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programme these States are given top
priority while the needs of other
States which are already either un-
developed or wunder-developed are
ignored. For example, there has been
a cry from Rajasthan and Ajmer for
the introduction of a railway liné con-
necting Kotah with Nazirabad. It is
only a matter of 120 miles and for the
last 5 or 6 years, even when the Bri-
tish bureaucracy was in power, a sur-
vey was made and there was a gene-
ral feeling that the railway line will
be introduced. But, for reasons better
known to the authorities, it has been
placed in cold storage. My respectful
submission is that, looking to the needs
of the area, looking to the importance
of the track which will connect seve-
ral industrial centres, this line is very
essential. There is Bundi where there
is a cement factory and which is
known as the granary of Rajasthan.
There are other commercial places
like Deoli, Kekri and Sarwar. These
are important places and if they are
connected there can not be the least
doubt that even commercially the re-
turn will be quite good. Therefore,
it is only the vested interests who are
successfully in holding up this
programme and my submission is that
this should not be deferred.

Simi'arly, Sir, I was surprised to find
that in the list of tourist centres the
name of Ajmer is not included. Short-
ness of time does not permit me to
bring to the notice of the hon. Rail-
way Minister the importance of this
City. Looking from every point of
view, historical, religious, architectu-
ral or any other it cannot possibly
denied that if there are certain cen-
tres to be developed as tourists cen-
tres, Ajmer’s name must be included
there. I fail to understand why it has
been ignored, because right from the
time of Prithvi Raj up to the British
period, Ajmer historically has got a
number of beautiful and architectu-
rally famous buildings and other things
which have been visited by many
people and the foreigners who have
paid a visit to Ajmer have always
spoken very high about that place.
Therefore, there is absolutely no rea-
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[Pandit M. B. Bhargava]
son why Ajmer should be excluded
from the list of tourist centres.

Then, Sir, in the case of the pro-
gramme of renovation of existing
stations also the State of Ajmer and
also Rajasthan have been ignored. A
station like Beawar which is the first
woollen trading centre in India and
which has got a number of textile
mills and pressing factories, is in a
witetched condition and in spite of the
fact that for years people have been
crying for improvement to that sta-
tion no improvement has been effect-
ed. The platform is still kutcha and
uncovered. The waiting room and
waiting hall for the third-class pas-
sengers are in a wretched condition.
Near the station there is a raflway
crossing where traffic is held up for
hours together and there has been re-
peated demands for the construction
of an overhead bridge there but with
no result. I respectfully submit that
this is a first-class commercial and in-
dustrial centre in the State of Ajmer
and there is no reason why those
stations which are already in very
good condition should be further im-
proved and others which are in a
wretched condition, even though they
may be a good source of income to the
Railway Administration, are being
ignored.

Sir, a couple of days before, Shri
U. M. Trivedi brought to the notice of
the hon. Minister the injustice that has
been done to the loco workshop at
Ajmer. It was the only workshop in
India which produced finished loco-
motive engines in 1918 and up to 1985.
Not only metre guage but broad guage
locomotives were manufactured there.
In the governmental report and also
the Wedgewood Report yvou find that
both from the point of view of effici-
ency as well as from the point of view
of costs, it was opined that the
engines produced there could very
well compete with imported locomo-
tives. But, still the idea of developing
Ajmer as a loco workshop has been
given up and its claim ignored. The
entire locomotive manufacture is being
confined to Chittaranjan and I respect-
fully submit, apart from other consi-

7 MARCH 1955

for 1955.56—Railways 141 6

derations, it will be strategically a
blunder to concentrate a key industry
entirely in a border town in these
days of aerial bombing. Therefore,
I respectfully submit that the claim
of Ajmer as a first class loco workshop
should not be ignored and it should
be developed at least as a stand-by
for the production of locomotives in

case of emergency. That is all I have
to say.

Shri Tushar Chatterjea: Sir, in the
short period of time at my disposal I
will only briefly mention Some speci-
fic problems mainly relating to the
Eastern Railway.

The first point that I want to bring
to the notice of the Ministry is about
over-crowding problem that is in the
suburban trains of Howrah. The
over-crowding problems has been
dealt with in an exhaustive manner
in the course of the general discus-
sion, but I want to draw the attention
of the Ministry to the special type of
overcrowding prevalent in the sub-
urban trains that run from Sealdah
and Howrah. It is true that to tackle
this overcrowding problems in the
suburban trains plans for electrifica-
tion are now being undertaken. But
the point that I want to mention is
this, that we people in the suburbs
of Calcutta cannot just wait tjll the
electrification plan is complete. The
problem is so pressing just at the pre-
sent moment. When first this ques-
tion was raised it was said that on
account of the shortage of coaches
this problem cannot be tackled. Later
an the question of electrification came
up. It is true that for a longstanding
solution this electrification must be
resorted to. But I want to draw the
attention of the Ministry to one speci-
fic point. It is this. Did the Minis-
try try to study the problem of over-
<rowding of the suburban trains of
Howrah? Is it not a fact that the
number of trains running at present
from Howeah to Bandel or up to Bur-
dwan is even less than the number of
pre-war days, although the popula-
tion has increased much more smce
that time? So even at the presem
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mement this overcrowding problem
can be tackled to some extent if the
number of local trains is increased a
bit.

Also, there is another problem that
we are facing. We experience that
the speed of these local trains has
come down to a great extent. While
three or four years back the train took
only one hour or one hour and fifteen
minutes to cover a distance of twenty
or twentyfive miles, these days these
trains take at least one hour and
twenty or twentyfive minutes. So,
for every hour ten or fifteen more
minutes are being taken. And you
should appreciate that when thousands
and lakhs of people go daily to Cal-
cutta for atiending their affice and
when this sort of daily movement of
passengers is very frequent, unless the
speed of the trains is increased the pro-
blem of overcrowding cannot be tackled
efficiently.

So, even supporting and appreciating
the plan for electrification I will ask
the Ministry to look into this problem
more carefully ‘and take up some mea-
sures by which some immediate solu-
tion ean be found.

Shri L. B. Shastri: The hon. Member
is perhaps aware that we propose to
set up a committee to go into these
matters.

Shri Tushar Chatterjea: It is because
of this that I want to pointedly draw
the attention of the Ministry to this
particular issue.

Then on the question of passenger
amenities I want to bring to the notice
of the Ministry some very specific pro-
blems. There is no lavatory im the
rakes running from Howrah to Burd-
wan. Attention on this problem has
been focussed for a long time and, as
T know, repeated representations were
made to the Ministry and assurances
were given from the side of the Minis-
try fhat the matter will be properly
tackled; but as yet nothing has hap-
mened. Then. in the trains running
from Howrah to Khargpur or beyond,
even in second class compartments the
switch-boards are always found to be

694 LSD.

7 MARCH 1955 for 1955-56—Railways 1418

broken and im such a condition that
it is really very dangerous to handle
them. On a number of occasions I
personally have experienced this, and I
think this matter must be gone into
and immediate steps taken

There is inadequate staff for cleaning
the trains. and this difficulty is parti-
cularly very greatly experienced in
stations like Bandel Junction, The
number of train cleaner staff is very
inadequate; and passengers experienc-
ing difficulty in this respect sometimes
complain against the cleaners. But as
a matter of fact the cleaners are not
to blame. The number being less, they
cannot cope with this work.

I want to draw the attention of the
Ministry also to the fact that in some
stations which are stations of the dis-
trict towns such as Bankura and many
other such stations there is no raised
platform although it is a junction and
thousands of passengers come to the
station daily. Due to the want of a
raised platform the passengers, and
particularly lady passengers have to
experience difficulty,

Now I come to a very important =sub-
ject, namely the question of Govern-
ment's taking over of private owned
light railways, particularly of West
Bengal. About the Baraset-Basirhat
Railway the Minister has said that a
survey is being undertaken and some-
thing will be done. If that is dome it
is well and good. But I also want to
point out to the Railway Minister that
the condition of the Bengal Provincial
Light Railway is much worse, and
that question should also be taken into
consideration. You know, and the
House also might know. that in this
Bengal Provincial Light Railway there
was a sirike going on for a long time.
Why was it? It was for two reasons.
Firstly, the employees of that railway
are paid so inadequately that it is in-
conceivable. Only twenty-three rupees
in toto is the lowest monthly emolu-
ment of an employee of the Bengal
Provincial Light Railway. It is un-
bearable. And the management is so
inefficient that not only are the em-
ployees paid inadequately but the
condition of travel is as bad as it
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can be, For all these reasons there
was a continuous demand not only
from the public but aso from the
employees that this railway must
be iaken over by the Government. And
unless this is done, this railway will
one day collapse. And if it collapses
then the entire area covered by this
railway will be affected wervy much.
There are no other proper means of
transport, and the entire village trade
of a part of Hoogly and Burdwan dis-
tricts will be affected if this railway
collapses. So, along with the question
of the DBaraset-Basirhat Railway, I
would request the Minister to take into
consideration the question of taking
over of this Bengal Provincial Light
Railway also. If the question of profit
or loss is raised, I think that is a wrong
policy. Without going into the question
whether the railways yield profit or
sustain loss, I think in the interest of
the public, Government should make it
a policy that all these light railways
should be takem over. When develop-
ment programmes are being undertaken,
when new lines are being opened, why
should Gaygrnment allow these already
existing lines to close down causing
immense difficulty to the people?

I shall just mention certain of the
employees’ grievances. I do not want
to touch all the sections of the em-
ployees but only the questivn of the
Assistant Station Masters of the
Railway. T want to bring to the notice
of the Ministry that thev are really
in a very distressed condition in so far
as their pay scale is very low. Taking
into consideration the duties that they
have to discharge and the responsibility
that they have to shoulder about the
safe passing of trains ete. and having
regard to the fact that they are trained
in all the aspects of traffic work. their
pay scale should be a bit higher than
what it is today. I hear also that a
number of recommendations of the Joint
Advisory Committee to remove the ano-
malies have not been properly impile-
mented: upgrading of cabin men. per-
centage of promotional posts, upgrading
-of scales of pay and other things. The
leave reserve of operating staff is very
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inadeguate and on account of this
sometimes, A.S.Ms. trained in all as-
pects of traffic work are forced to do
the work of other staff. It is a stand-
ing grievance of the A.S.Ms’. that al-
though they are qualified in all aspects
of traffic work, they are not given pro-
per pay, and sometimes they are forc-
ed to do higher jobs without being
given adequate pay.

it fegren g (fore s
afeawr) ¢ wES FEE F 97 TR A
4 9gHT A9 HHE F WA o gHT
21 WS wiE F a9 At SgEEw
FIE, T FT w7 J|; AT
B W T woAT fawe v fn
T o 4t f 9w f= w7 e
® T & a9l |, WS HIT qH a9
§, w8 7 %d faard q3Ar | AfET
T ST G N FE W W AT
72\ famerd oft | a8 w0 F g9 gEEAr
I TTEATEI | B F ST, FE T
T | W R S A i g
FA AT 2 1 IWE A ¥ ¥
mmﬂm\'ounﬁﬁ
qEAR g 1 T A firw # ey
¥o TH AEATC § | AW Wawl ¢ fF
7z &Y f @ F1 awF @S g@ @
THET FHIETET o SWAT ST qHAT
21 wa mmam 4 i geAt w1 qaw
THH S0 | 7 7 @ w1 fegmer avmar &
for 7o AT F waw S G Sl &1
ST &AW & ST g Sy g
ST FT Fq9 W § I9 F TH AL 37 w7
%% & 1 W L3 A &E & §1d
U AU & AEAL FT ATAAT 37 &
&1 Ay St AT FT Q300 § 1 WA
T ot T A1 I Afy ¥ wEw
& A AT W Fg I 9 T ag aAra-
Tl Rr  HET g AT & %
TAT TR AT I E FC IR | T AT
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AN FFEARFTATEE
HIFH A 9T IAFT HH /I Y Fmar
& # zafad gard wmarw A q9-
aré &9 gr e & |

U UF qE a1 ATEAT & gt
FT FT0 g1 W E A OF 7 7§ ATEA
FAT FTFTH G @IE | GWA WA gL
wfawn fodt § war o ==fawr w1 &m0
U fear o A gedt o af s
qaré a1y | AfE gEeT Erew g Wt
TFAT € | AT AT TAA T T A7
af et vt & 7 Forr wmet & i el
AT T g 1 WL I AT & §
|9 FEA ATE FAE SEA A OATE-
T FY gaar a1 qg S 7L IFAGT
wr sfus gfear fasr sa7 a=g § 1
i g &G 8 s
% A ATEA FET § a1 IAHT WL
&0 419 F1 T §Y 499 1 a1 509 I9ar
1 & g1 W | Sfaa arag ar
UEN @E T B GEEA & (A4 ATEA
T A fee safam &1 faare s
st A wre qgE & fad et
FET TEL § a1 IHH §7 ag9T AT
Fr gl TEr fEl AR F EE @
waw faar wmg arfs safam 7 aw9w
o g4 g1 s AT A S g W
&%

1 i § Ay § W f oA g
FgT 9% AT g1 fiF MeEgT W) A=
farF A= F ga e a=< g TEgR
& & w2y oftww & 9K fJfam &
3 WA @ aF X AFC F AR
wEaR gl qfomm g € fw
8 T@TE & wTT MTEYL § 47 9
g1 TS E R EE W aww
¥ @} oran & o 7T UF &, W Ow
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2 A Mg A FF o § q@ql o
T i T & 9 W) J|fEr ¥
A ¥ W § IEW AT a6
T ffar om0 1 wEAT W @y
F affr g+t & o fiw ¥ e A=
g | T I H T wERT
oI F4r AgET 71 = e A
g1 afer &= §IF & a3v MaarT
AT & | TREYR F w4 § 1 A
FT AT o< § | qE F A B
HTS T a9 qE1 FT FgF1 AT mar )
T FEAE e oaw oF § oA A §
wfed a9 &Y fwa a7 I & |
ST 4 TR o O G g § | S
# g 4w 9 @R FEwarew
TEYT § w31 OF AR § gTT $C
o § | Fg W) el F 5 F
TR A O IGF F F S[ow foFar qr
Tufad J=aT § QT 41 HIT J9a7 AT
T GAT Y AU AL A gwfew &
TN maE N A5 o § T
fewar gF0T 3 1

T I a1 gfeds § F0EE &
ALHE | FITF & AL { 0F FA42T
ZaTL AT WEET F ¥ 83 ¥ Fw
T AT TF I TS AT e G
wTEd | g WTEa § 6 #ré G S
o fF gT oot g auw 5 SO
TRt & Farfas IEAT A faeeft )
fFTsI A s gg s T
&1 Afew gt § 5 e 7 W
aa & et gf & FF o aw g A QY
A 7S (oo Tt | W g A
F e feaFa gar g | g9 WFN &
qF WAt 9 E fF gw 3wt fawmfar
X | gW 394 *ad & fF fawfor &
wTR TE g, dvEar & w1 g o
afew T A F e 7 Oy Teaegdr
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[+ Fegre fag)
& T § R dvaa ¥ 3y w6 g
foet 9§ €1 SwT FT e | W
T A AT A Fgr ot f6 R &
T | am faw & o0 o Fee a=r
far o | A A WA AR F
I ET W FY 4§ | OE e
g 5 3= o o aaw 5 w97
arg § aY wex A far s | gEw
it # fawrfar # se@ 78 93 it
g famfar &1 wEar  faeest
aifed | W =Ty wwm few
s @ g I A +IE) "W
TF d2 HeE e &1 e @
212X uw gawar € f5 owee SEe
fargrfea &, 0§ & a1 g%t A0 faw
st A1 foaat o= 7@ € a1 Swet
g faeniy 1w Sy feerr T g
ST FT AAT 9T G § IHA A TG
21 zofad saFt e a4 aifgd 5
AT F gL UF WiEAr ag gaw fF afz
g TR AT AT F AR F I9qF
SR AT FEFT ITAT AES AT AT T |
afe 9@ F1§ AT F 9T T
& a1 3T A & A9 F ag "<g g
% 5 ¥ og= gy at § W o7 e |
Mr, Chairman: There are many
speakers left, and the Deputy Minis-

ter will reply at 4-30. So, I would
request him to conclude.

=1 Tagraw fag : One minute
more, and 1 will finish. 5@ & &9
uF fude & 59d WE 9 wgey &
o AFed T AEar g fE
MrEqy & $se mfear @ wfaw
gt & 5 3z mfsai 7 oF Famg
oA T g & A W g R
fafesr e & an werE ¥ ogd av ar
wgrE & ag mfgat ¥ gt Afew
o7 mfeat & Fs T F1 F9 341 9T
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ardy § 5 adr adt mfvat @i gl
1 AREE wd gE & 1 2@ gE WK
IF Gar gt mfeat o=y g &
T gHEar 5 oo wwv & @
FOT 7@ a4 & T, afew mied &
faafasr & 9w ond g€ o, 9%
o & fem i o & 7§ e §
5 gt e = @ W) 1%
sfgwrier e mieat & @O F
T A A E |

o H OF Gréy | g2 7 a9
o = feEer |Sgar § 1 9
a/E #1 0F Fa AfFs F=E O/
&2 g€ oY, M @ g w0 Y, feea
& T a1 W AT e fae g
a1 w1 @R fema S Y 9 91,
o A9 TP 7 & F famfaa | ara-
fodi & Wy g, S 3 ¥ 3R
foFar AR goa mE S F & g )
qg T 6 AT AT E | S
AT F1 T g 5w Fa = f
T | gE AE WA F FTH L AT )
AT B AT AW T IF ME F
g &3 a1 frary 78 o, are faras
& =H 97 W) TR fame A 8@
[T 7 AT TG Y I A F A9 A
FoIg § UF a9 T e &7 9 fegerax
FT faar mor AR I A F1 AE A
FT fem mr 1 # aE s fw oS
HA I T FEATE AL 199 HiY-
Frfcat &y ok 7 g ¢ W WA g
fF 79 o< T yead A g S e
g ¥ w0 aR W A A
AT ¢ o o fd et &R ar
& & anfe areft &vi F wgfaaTa o
Shri Jangde: On a point of clarifi-

cation. There are many Members who
have not spoken so far either in the
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general discussion or the Demands
for Grants. They should be given
first chance and those who have al-
ready spoken should not be given
chances.

Sardar A. S. Saigal (Bilaspur) vose—

Mr. Chairman: I think Sardar Sai-
g3l has already spoken on the Railway
Budget.

Sardar A. S. Saigal: Yes, but at
that time after four or five minutes
you were kind enough to ring the
bell and asked me to sit immediately.
If a Member is given ten minutes, then
I request that when you are in the
Chair the same time should be given
to other Members also.

Mr. Chairman: Yes, he may speak.
WX Qo UHo WETS @ HWATAT

Shri Sinhasan Singh: I have not
finished, I have one or two more re-
marks.

Mr. Chairman: I have already
given more than ten minutes.
st fegrem fag : 950 woE
79T )

WK Qo Qoo OFTS : TH IAH
¥ o ff gaTR 987 #Y o9 W /9
T AL ATAT T a1 SN o9 R
g U A ¥ T &, faoet
e, TEAE, AW RN,  S9
TEq # § WEHICE a1 7 T g
ag weEy 19 AET & | W oW A ey
T gv@ § 5 g, qfee
¥R AR deNe ¥R # 9 ARl
Afew 3v  ofaw & wrfed &t fF
arfaEl s g #f gfee & wEw g )
g I FH AEMEF T I ¥ oI
ST IHH ST § TAFT ST F AT /A
2 | T wfafem & a8 o 7= fF 72
e afads A7 g gea afags w
TR T T T I | 99 R gw gEd
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i arge e afaRe w1 e §,
AEAT F1 A AWA A ST AT
T Y ¥t gATe PR, e a, W} grEad
T F1H F §, a7 AT qw g
& AR F 7E quww f o At ¥
FT IFT T @1 A fF 7@ 9T A -
#fes &= == W & Fur 9% afew
grm ?

T AT AT H g Y FFAT A
fs MERF ¥ Shorw AT AEOT BT
AT & I A qAeg (el §,
ag aga #9 §, 0O AU @A § | T6h
afaf@a Iar &t dafar owrew
foear °r ag w7 g far maw &
W WEAA AT qGET AG o §
afe 9t ST WEE d ATESS W1
Zafem qarew  faen wifed a2 &
fommr 8 1 a® St gura O ®1e
t " = e wodw T
g d de
# ZE T wET g §, A I AFR
R ffer § dvr & oW
oA E AR W AR R WE faom
W #f 7w oI aw fadw
=T 3T aifed | T9E a1 €Y e
7 77 ot FE g 1A FAACET FY
e faew W) @awar fegw Gy
T 7g ¥ feAi 9X gy 3% e
F WX TRE WA FT Hearwe foaeEw
arfed | 37 T FT FATT TEA IR
faretan ar Affw SoF ag 9w 99 F7
7g ST Aew § foar @ e §
g g fr ag sgaw e s fod
T fear o | FEdEE A A7 oS
FHETE & ardEl X I foafas
2 ol efedda e 5 fm sm T d
T W IT A F qarfaw qveary
et fed |
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[F=R To THo HE)

s wfafea & s == 9
1 ¥ g § AR 2 g
# ah feen WMEAr § 1 W A
F1 qg AT AT gAT W A1 TG
7 F Fg 9% @7 SEar e 3@t 9%
A FEAC AH G I FL AT | T
wF @ W § W TR T,
AT v v T ¥ v ¥ WA
wE &, qE ¥ 2 #1 OF § fwin
FETagd g€ &1 @ 9T bl
§ for sz & A F dEd
FLF AT AP

T §T9 "G H HGHT A A
ifear fege S=d wvw ot g &,
IaET a3 feArmn AME | 98 wiRE
& A 28 WY FI IEET I H qgTH-
qT ATHE T/ gE 47 W qgl 9 A
T a6 3 4, 7 =g g R awra
WE A i it wERy 9 Sl
9T MR FLAR I 5 O S Sy
oW sk fMfaarag £ sz sfm & f
& A e sfaa § & F2 9% 29
IR QU FL HA E |

ame & @ra § a7 s s ower
gATY gl 9 Y FTHRA § TR WT
1T ¥ g9 F HaTEE ITH R 9
Eafert fese wraTfid & & & T 47T
forar omar w1, SffT o= 9% o sATE
M 7 Fear 9 1 o9 WA A
FT 4 g9 & a1 A 7L wHwan f 3w ax
i T wwe far S, @ g S
NfFFRaddfar s g N
ST AT WX 99w Agan feEmr
g WE AT AT A g w1 ww
¢ ofs fove g & s &
StITRI I T A |
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HE g9 gy FATfahaTT o
qafeas a3z & e ¥ 9g we &
fF #ff maw w fere dfeT @S,
STt ST FTH 9§ a8 sfema A e
F¥am 3 (s) #R (2)F Tfaw
ool AR F FHATG §, Tatay fewe
T wTE &7 o gafaw w4 feax
frar s fed | A T oA S
W oSRwE 4T gat ®ER 9ged
gl, Im@r 1 SEET  gERI  FAW0
Fifgd | oS 39 & @ afmar 7 7
9 F Fraw  falt fFew &1 SEww
Hie afafee 3a%1 78 faaar & 1 98t
der fedw  starzz +@ ¥ ar #
w7 T & fferr Tmaa
e femie w1 qE ¢ ® ®F 1503(2)
Y WEAT F TR AU FYET F
fgares @ a1 eqdr w9 = A
% | gz felr feme 4%
9% graT ¢ a1 Jaw! fewe & 1 0
foriardr awafrae W9 & 9o &9
F1 o0 I 3N Tfegg

77§ smwr e fammer ¥
TATEAR T TR 3 FT G I
g o faamge 7 dwt s o
qOT & I|F FHANE & w@wEd o
i fqerr A g o o fr o we
W@I% @ar g ®I w8t 9 f& g
fadreT ST € 1

FAF AT ST FAEE § ST
qetfgen #X oF faq w9 g7 o
a1 IO AHE F A, W TT AR
AT gV i At o T A § I
a9 fear wfes wwT qgar
& s F g g i aw W site s
faar avdt 1 e Y |q qrdr ¥ oA
N A 3 q & oy fafwen et &



129 Demands for Grants

ag X F AR | A FATAT T -
g a1 9 = & s ¥
Y 4T 91T |

TWE §TY JIG F Ag FAT AT
irgaEaiga o Fm g F
TRAME R ET AR N E
wTE § HrF Ay S s &, S
o9 F @9 X feA § Wag o
FORT TG § | e wdW d AT g
FraaT § fF X uF Wit e | Ta
& o1 SEwT grer Wrd At war § A
FHY AT S A are g, S e
# g a@ ¥ A AN E 1 H
g g fF deed =R & A 9g g
2 99 9T WA "EEg A S HR |
7z Ifaa 7@ & fF o @ W4T Ten
2 & 3T 78 Fedww faar wma ¢

e agde ¥ S A oA g
f& faemagR wesr AT w1 @A
v&dt & fomer frs & @Y saw
£ THF a9 F G X HA e
F IFA TSI § | WITHT T €IF
I HTIW AT ATE @A G
WTFT AT WA A &, a7 wE e
FTX A § W AT 9@ WA o
IE AT FHATET BT ® I9F a9
WY 9%F W § IART WA A K PTE
fawr gt | T U=l & g1 & woer
AT WA K@ § W w1 w7 g F
#7 9= oF gaE fed § wf e
[T O AR KT

4 P.M.
St 7Y w1
IR TR IRGATEARIC |
TR 4K 780
AT AN AT | qET
X A LA A e AT AR,
& W AW FW@E | W AR
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o faodr freat % s fafa @
€ 99 W99 Zfes qg @ @ |
forer o< gt 0% 7@, ™ WK a9 d
O 1 & T ST A W g & e
q froal F @9 =i 2 &

Q% HIAA G060 WE 9 gl
|

st ot wRT : F AT &
& o feodi Y, 9t 4 & TmA
# @ & agm f5 oar gfew g3
g1 afer warr, R S aER
B ¥ Fror € 3 wwear g fr oot S
q WO ATEAE FT A &7 F AGSAT
F wrarg FT faar | 9 7 w5
AT St AgT THIL A7 g §Ewl a8
A g% 6 4 aga §8 F4, e A
AfFT AR AT s | &
=T g § F /O A9 W 39 wia
gRIT FT GARIT HA A H@T
99 TN a9 I T g fF =R
¢ W ag wT fev, fer A f
T AT ifeAT #Y g ¥ 9w 15
FeT & qgAT ¥ 912 I9ar § gL AN
ATRE

wit ATy g (o aar 7= ) -
T AT g

s AT =T WA 0 F S aredr
St F safaae o w9 A T @ E,
¥ A FeT AR § 6 @D
g1 W ferd F sy gwn S
¥ ag felt 7 aow R fgafeea @
AT Fafd S # 9EH F AR 9
T™ | TEE WW AR A A §, e
feelt wrx wEF § | oW & gy
&% W St qger ZhT et o 7 e
R fm w owwr e sw
feoray T, AT SHET S@ T
¥ W A FW Fwr 2
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¥ [IAA 6T 98 AT T
fear & 1

ot 7 o1 Tl F e sem
fs a8 9 S0 y@e afe § guia &
o I B T § w9 giaad 29 §,
o fod f&F so o F9%a%, 99-
G TET WL G G2 o S
% Tnfz &t O F2Y & 1 AT
ST ¥ g § fafe w0 ¥ F g
g & s s s afe 8, aga
gt § | T gL 3 F AT g
AT, FEUAT AT e & & I,
# gaman g, W w1 ofdfeafs ¥
iE {T AT E | AW g fama]
T TE | T F §07 oeaa
f 4 g AW aga W R
[T gEAT 4T, ST AT § el aga
FH ST qEAT 91, SN (6@ AWM
= #t amfiai aga o= 4f | G
T T & q1F IT A=A & 9w
a7 w, afdfenfa =t &g & o€
it 39 fa &7 49 & 99 EE &
F FE FAl ¥ AT I | TG T
L L]

“We are looked as conguered
people.” .

#y fafewr awr gfea o1 fr
F 4, 44 & 7w dgF TATHE €W
AT FEIE | AL 9T O A
fo amar & 1 Ewww w fan, Awt
F AW F7 T2 =7 & T W) ARy
ST W T ST TEIEET & T |
T fF a8 & SF FT qIEE FH A 59-
fag gad afasrdd w1 g foar mar

¥ T FA § U T gNT F
w3 § Fg &, wied & 3@ wgm
f& oo AT Z FT dgET FX A )
gz F ATeq AR ait Y §, W
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M F o, W% 9 @ i o § a
[TET |, T A TH FT ATET ST Y
arAdr g )

"R 998 we”

T & I AT wEEE STHAT
wErRa ¥ frawT & wre § e o
% FE A AT HIFIL T® ATEA
FT I & & ford = qunk ey
# 2@ § fF ave & & 55 AT
i T e | o F e arelr
S § AT ), I Fgrar e ar
= fam o fodte sy fednly | o
FETT JIAT & F T AL, IAFT AW
& faar wan, ¥feT it a5 aw =W
9T AT A3 F

st geo Wto WreAt : WIGH T
F AT 7 997 AL &, w9 2fed fr gEd
& a1 7€ FITIL [® AT | I T®
forar & s wawr & e @ T &0

=t WAy fog : A9 qeT 9@
& AT 78 )

st A ww Tl @ wX W
I AT FEd § A WU T A 99w AL
foreg amar 77 & Fe Tz & =Rl A Reelt
arg feumoe & W= @ # 9@ W@
T T § | awEw W A W
Tt Y 7Y WEET AR A% T awe
& # 7 gt o e § FoR @ W
fomras< 39 & & wgi o< fE s
|9 argew <1 § 9g0 o IqET  qEAr
TWE 9T & |

o Fafemr  (foen smeswigE-
I 7 &§O—gF): 39 | gex fo7
Y, AT TAT @ T |
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=Y gEe wlo mEAY : W ®F
AT FT 7 A@F | IH I FIH qA
@ & W FEwE T TE g g |

st 7 o i o F g A
AEISE ®T T A1 & fod WA A
& g1 § o o 1 forer @i &Y mrare-
AT g, AT w7 faq wfEfeda @7
IeCT § 99 @ & fag, I 7
& & fod, 39 & wrow & fog, ag o
T &F FT ATA FCIEE | AfFA A
Feal § f5 W w59 ¥ afas
R N afA g frgmm g
IAF I FTH T T § AT ;T
ot =t s wwEr w1 @S
FaAT FIAT | A IART TEEE W
ATIEE IF F ATH ¥ I I &AX Fq&T
HTET 4T 7139 & (o w1 oy T e
|9 A4 § WK 98 T A& A &
S | W e S 9% IuT W
ftrar agr @ E IE91 Ao S T
FIfoE | WY B TG qTNL HT B
@t gfrar 7 & wax #fears a=i &
fod oTq FT FE AT A FEAE K HEA
& fog o< 7 § wits o= gwa
S § 9 W T R R F#fewee
¥ S9q AT A8 & 1 WY I a=rd
FT FTETOT ¥ T w4 € e
W HIY 9% F9T9 FEqEAS A O
1 @9 ¥ FICA AT T A A
FA At FF 1 g F & ar o
a5 T A

Shri Alagesan; May I just interrupt
for a minute? A sum of Rs, 25 lakhs
has been provided in the Budget year
for the construction of the Fatehpur-
Churu line, So, it is already there.

Shri Nand Lal Sharma: If it is al-
ready there, I thank you for that.
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Shri T. V, Vittal Rao (Khammam):
It is in the Supplementary Demands
for Grants.

Shri Nambiar: Still you can say

that you want it to be done soon.

= 7 =s @R wfares
srECRrEfeT FT 9a A s qve
IS @IS | TAT FITE F 9T 7 727
mfedt & arey wEwdr & T & 1
Y g0 =it W99 &9 & O ¥
ST ATEH F Al B A § ol av
AW T WY § R AN A wew
FT A9 @A & A FE FE FE FT
T ot 9y &, afe g 1, fasie-
FT A WAEE A 5@ W afaw o
oW A4 @ | W oww A e
TE AT TFS AT AR TG TR F AR
T FH A T ITH AT FA2HA 414 |
wTawT e i v wwae o fr A
FE T IA TN AT D TR
W, gl T A e q4, e
T H T FA g A1 a8 a9 THT |

% wrg ¥ fee =y f=mr =mgar
§ IgIX € ATET W ATH | A
o Igaen fear, w9 gaw fad
YA TR WE | AFgmg o
TET Y AT TEE (4 TG T a0
FT FATT & AT 9 FTHL F AW FA
1 A E | T FTF TH WO @,
WIT WY & FJH g at sar a9
W TG FT qATCE |
Shri I. Eacharan (Ponnani—Reserv-
ed Sch. Castes): The hon. Minister was
good enough to point out in his Bud-
get speech that so far as appointments
of Scheduled Castes in the railway
services are concerned, the position has
improved. We welcome it, but there
are no data regarding that, and so it is

not at all possible for us to take it
for granted. The hon. Minister also
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.stated that Scheduled Caste Members
have been taken on the Railway Ser-
vice Commissions, I do not know whe-
ther it is so in the case of all the Rail-
ways, or only on particular Railways.
S0 far as the Southern Railways are
concerned, the Scheduled Castes are not
getting their due representation. It is
noi kngwn how many persons have
been recruited, whether all their appli-
.cations have been fully scrutinised and
they have been given their full quota.
The Secretary of the Service Commis-
sion himself confessed on an occasion
that the rules and regulations regarding
.appointments of Scheduled Casles are
on paper, but they will do as they
pleased. When this is the situation,
how can the Scheduled Castes believe
full justice has been done to them?
As regards class IV posts, the vacan-
cies may be adverlised in all the re-
gional languages in the local press.
Sometimes these advertisements do not
reach even the Employment Exchanges.
The Exchanges complain that they are
not getting information about these
vacancies in time, so that they canmot
contact the applicants and ask them to
get in touch with the appointing
authorities. In these circumstances, 1
would request the Railway Minister to
appoint a committee in each railway
zone to examine the working of the Re-
servation Rules. If such a committee
were appointed to look into the matter,
there will be some improvement.

Shri D. D. Pant (Almora Distt.—
North East): The speech may be taken
as read and another Member given a
chance.

Mr. Chairman: The hon. Member
will be given five minutes only, as
there are other hon. Members anxious
to speak, before the Deputy Minister
replies,

Shri L. Eacharan: As regards the new
railway lines, the Kollengode—Trichur
railway line has been surveyed four
times. The Deputy Railway Minister
has seen this area and realises the
importance of its early . construction.
The State Gommmt;bag recommend-
+«d It for inclusion in the next Five Year
Flan. I would request the Minister to
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give high priority to this line, in the
next Five Year Plan.

Shri M. D. Ramasami (Arruppk-
kottai): I am sure the hon. Railway
Minister and the Deputy Minister will
be in a position to anticipate what I am
going to speak on this occasion, be-
cause I have been repeatedly making
a request for a railway line for Arrup-
pukkottai. Several representations
have been made to the hon. Minister
and they have every sympathy for the
claim which has been put forward.
But I find that we have to encounter
several categories of priorities which
are being brought into operation just
now. Unfortunately Arruppukkottai
does not fall in any of these categories,
In this connection I am reminded of
ihe plight of a young officer from
North India who was recruited for one
of the Central Services and posted to
a place in South India. He served
there for five years and after confirma-
tion he applied for a transfer to his
place in North India. He did not
tucceed. He was looking forward
to a transfer for six more years
and after twelve years when he
was poSted to some corner in South
India, he made a strong representa-
tion. He was then told that people
who have been posted to a station
cannot be disturbed for five years.
This only aggravated his difficulty.
The same is the plight of Arruppuk-
kottai now.

The hon, Deputy Minister has been
pleased to visit Arruppukkottai and
find out for himself the situation and
the need for a railwav link. Recently
the Municipal Council of that place
waited on a deputation on the Minister
at Madras and represented its case. The
hon. Minister was kind enough to pro-
mise that consideration would be given
to their case. I hope he will remember
his promise and try to see that the line
is inciuded in the Second Five Year
Plan.

It is heartening to see that in para-
graph 43 of his Budget speech he has
said:

“The programme has to be pian-
ned on a big scale not only to meet
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the needs of our developmental eco-
nomy but also to open up new
.areas which so far have remained
without rail transport facilities.”

The case of Arruppukkottai will come
under this category, if not under the
other categories of prioriiles referred
to. I hope the Railway Minister will
be kind enough to give priority to the
claim of Arruppukkottai which has been
waiting for the last so many years. Not
opnly will a rail link benefit the town,
but an area of 5,000 miles east of
Arruppukkkottai.

Recently I understood that the State
Government in their first batch of re-
«commendations have suggested the
.connecting of Manamadurai with Tuti-
«corin. I welcome this recommendation,
but having recommended it, I fail to
.see how they did not consider the im-
;portance of Arruppukkottai, Arrup-
mpukkottai can be easily connected
with Virudhunagar.

Next I wish to emphasise the need
for overbridges in Virudhunagar.
‘The main line cuts Virudhunagar
town before diverting to Tuticorin
.and Trivandrum. The road from
Virudhunagar to Arruppukottai
cuts the railway line in two
places. The traffic on these roads is
held for hours together. This problem
is increasing in its magnitude and the
Municipal Council of Virudhunagar
have represented to Government that
it is very essential to provide owver-
bridges on these roads. I would re-
quest the hon. Minister to take this
point into consideration.

Then I wish to refer to the narrow
gauge line from Kurduvodi Junction to
Pandarpur. One hon. Member re-
ferred to the inadequacy of proper
platforms and other conveniences,
But I had an occasion to travel in that
narrow gauge line last year. The
carriages are rickety—they are worse
than rickety tonga—and jotting is
unbearable. A pathetic incident oc-
curred on that occasion. A fully
filled up vessel tumbled on the foot
of a passenger and cut his tows. I
think it-is high time that the narrow
gauge line is converted into metre
gauge and taken over by Government.
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Shri Alagesan: Many points- have
made by hon. Members and I do not
think it will be pogsible for me to cover
all the points that have been made.
But I shall try to reply to some of the
important points raised, especially in
connection with staff matters.

The Tribuna] is now sitting. Per-
haps the House is aware that it was
constituted in July 1953. The Federa-
tion was able to finalise all its demands
only In December last, and the Rail-
way Board also has submitted iis side
of the case. Now, the sittings of the
Tribunal are likely to start soon and
go on until the work is over. Shri Nam-
biar seems to be labouring under a
misapprehension that the number of
issues referred to the Tribunal is not
large enough. It is true that only five
broad issues were placed before the
Tribunal, the first of which is redistri-
bution of grades for various categories
of staff decided upon as g result of the
recommendations of the Joint Advisory
Committee. That is, that ques-
tion should be reviewed. I under-
stand that under this alone many
items—perhaps about g hundred or
even more—have been placed before the
Tribunal. So it will be realised that
there will be no dearth of subjects that
should be gone into by the Tribunal and
it will fover fthe distribution of grades
etc. Of course, it cannot be claimed
that under the pretext of distribution
oY grades, all staff should be upgraded
or should be put in higher grades. In
fact, I understand that one of the points
made by the federation is that
only four per cent of the total strength
should be in the grade of routine clerks,
viz, Rs, 556—130. All these things will
be gone into by the Tribunal, whether
that percentage is fair or not. But, as
the Minister already mentioned in his
speech, even if, over and above all these
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things, any additional terms of refer-
ance are found to be necessary to be
made to the Tribunal, it will be done
in consultation with the Federation.

Then, Shri Nambiar referred to the
diceiplinary rules, and said that there
should be complete overhaul etc. This
guestion has been reviewed from time
to time and only in 1952 certain modi-
fications were made in consultation with
the Federation. This gives large scope
for the employees to represent their
cases. I am told. unless it is a case of
grave misconduct—in the presence of
either the General Manager or the
Heads of Departments, the person con-
cerned has always the right of enquiry.
He card appear in persom before the
authority enquiring and he can also
take the trade union official with him
and all these channels are open to him
for representation.

One important concession that has
been made in this connection is that
If it is a matter tha: can be taken to
the General Manager, he can always
place his case before the Rates Tribu-
nal and they will be prepared to consi-
der it. Even so. I should like to say
that if further simplification is possi-
ble. in these disciplinary rules, we can
consider it and come to a decision
in the matter.

Shri Nambiar also re!erred to the
Security Force. that the Watch and
Ward is being sought to be turned in-
to a Security Force and that the main
function of (he Security Force is to spy
on trade union activities. I do not
know from where he got that impres-
sion. The losses that the Railways
have been sustaining over a number
of years with regard to the payment of
claims are well-known. We have been
taking steps to counteract that and to
reduce these losses It is with a view
to achieve this purpose that the Watch
and Ward is sought to be reorganised
and put on a more efficient basis. If
I give the claims payment figures, that
will be very revealing. Though there
has been a reduction this year—1953-54
—yet the losses are huge. In 1952-53
it was Rs. 3,18,00,000 and in 1953-54, it

7 MARCH 1955

for 1955-56—Railways 1444

was Rs. 2,89,00,000. These huge losses
to the Railways have to be prevented
and we have been taking necessary
steps in that direction. Ewven if we are-
going to arm the Security Forces, it
may not be that the entire force will
be armed. It will be only a small per-
centage that will be armed. I should
like persons like Shri Nambiar to co-
operate in this matter and see that
this step of ours bears fruit and the
Josses are eliminated—if not eliminated
at least reduced to a considerable ex-
tent.

Coming to the question of catering,.
I should like to say a few words. I
am grateful to the hon. Members who
commended the departmental catering
on the Southern Railway. All of us are
happy about it and it is our intention
to bring about such a state of affairs
on other Railways too, so that cheap
and wholesome food will be available
to the passengers. Of course, we tried
to standardise the menus. It is not
vessible, that naturally, my Punjabi
friends may not like much of rice
in their food. There was a com-
plaint that there is too much of
rice served on the Southern
Railway (Interruption). It is not pos-
sible to standardise the menu through-
out the country because it is difficult,
but a step has been taken to standardise-
the menu on a regional basis and we
desire to push through this depart-
mental catering. But, hon. Members
who are interested in the spreading of
departmental catering would have
noticed that the one objection to this
that has been raised by some others
has been that departmental catering
leads to losses, and the figures on the
Southern Railway were naturally
quoted. In the year 1953-54, the loss
was approximately about Rs. 4} lakhs
on the Southern Railway and the posi-
tion is more or less the same on the
ex-RN.R. section of the Eastern Rail-
ways, where we have departmental
catering. So in order to reduce these
Josses certain steps were suggested and
it is in that direction that, I think, the
Southern Railway has taken measures
to reduce the food bill of the employees.
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I hope this will not be mistaken or
misrepresented and it will be taken in
the spirit in which it has been done.

Shri Nambiar: It is a small reduc-
tion which will give you nothing.

Shri Alagesan: It is in the interests
¥ the employees themselves and in the
interests of other railways. In the areas
served by other Railways also this de-
partmenta] catering should succeed and
we should be able to carry it on without
sustaining losses. I do not mean io say
that it will be possible for us to com-
pletely wipe out the losses, but we
should see that it is brought at least
to a minimum. That is what I bhave
got to say with reference to catering.

Shri 8. C. Samanta: (Tamluk): May
I know whether monopoly catering
would be abolished in the Railways at
once?

Shri Alagesan: I hope my hon. friend
has seen the report of the Catering
Committee where certain directive prin-
ciples have been given. They have
been called “directive principles”. I do
not very much agree with that expres-
sion but they are there. We have re-
commended certain limits to be set
to the holdings of contractors so that
the present large sized holdings may
be considerably reduced and it does
not result in monopoly.

Shri Sinhasan Singh: May I know
when this will come into operation?

Shri Alagesan: I may inform the
House that we propose to take action
to implement the recommendations of
the Committee without loss of time,

Shri Sinhasan Singh: Has no defi-
nite date been fixed?

Shri Alagesan: No definite date has
been fixed but we will be doing it
s00m.

Shri Nambiar has spoken about con-
firmations. We have asked the Railway
Administrations to speed up confirma-
tions. Of course, there has been a cer-
tain delay because seniority lists had
not been finalised. Now that they have
been finalised there should be no diffi-
culty in going through these confirma-
tions.
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Shri Anthony who has been very
amiable in his criticisms of the Railway
Budget this year has raised certain
very relevent points. First, to take the
question of pension. He himself said
that the railwaymen may not be the
best judges in this matter. There, per-
nzps, I thought he gave away his case.
In fact, we cannot take a step which
is not acquiesced in by the railwaymen
themseWes. This question was gone in-
to not once or twice but several times
whether it should be provident fund
or whether it Should be pension,
whether the railway servant should
be pensionable servant. One thing
is that railway service is a little-
risky. It will be wvery unfair to
people who die in harness or who
have to quit the service. The pen-
sion rules and the pension arrange-
ments may not be as favourable as the
present provident fund rules. That is
one consideraiion which has to be taken
into account and it will also be noticed
that the Federation before and even
now is not keen on this matter, that is,
thai we should change over to pension.
I think, also in the case of the class IV
staff the present arrangement will be
more advantageous than if it is con-
verted into pension in view of the in-
crease in the rate of interest from 3
to 3.25 per cent.

Another aspect that has {o be taken
into consideration is that Railways be-
ing a commercial undertaking, the
dues relating to retirement benefit ete.
are discharged currently and there is
no liability that is held over. At pre-
sent the liabilities are fixed and they
are discharged currently and this is a
desirable thing for the working of the
Railways which is a commercial
undertaking. These are the only
things that I should like to say about

@it. But, a solution to this problem
will be to induce the railwaymen to
buy long-term annuities after retire-
ment and the Government have
already introduced a general annuity
scheme which can be availed of by
retired railway employees,

Shri Anthony was complaining that
staff are made to work up to 150 hours
for the first two weeks and then given.



447 Demands for Grants

[Shri Alagesan]

-very much longer period of restto pre-
-vent their getting overtime, for the li-
mit of 54 hour work per week averages
©over a month. The railway staff are
liable to certain fluctuations in their
work and their working conditions
have to provide for this, but I am sure
the extent of fluctuation cannot be such
.as to require a railway worker to do
in a week and half the work which
,Jhe has to put in for a whole month
.and then keep him idle for the remain-
Aing three weeks.

He cited the case of motor men and
they being without assistants, their
duties are arduous and they should be
“reated on a par with steamn locomotive
drivers. Anybody that watches the work
of these two categories will clearly
see that the duties of the motor men
are not as arduous as those of the
steam locomotive drivers. At best,
‘they are like tram car drivers and
sthe scale allowed for them is Rs, 150—
Rs. 255 plus mileage allowance. To ask
that they should be treated on a par
with steam locomotive drivers is not,
.1 think, a reasonable demand.

Shri Anthony then referred to dis-
-crimination between guards and drivers,
~particularly in respect of running allow-
-ance. Running allowance is not meant
merely to pay for the cost of food, but
.is part of the normal wage for the ad-
-ditional resposibility shouldered. The
duties of the driver in .charge of a
“train are more difficult and onerous
than those of the guard. The difference
in the mileage allowance between these
two categories has always existed and is
not a new feature. The drivers them-
selves would be the first to oppose any
‘idea that their duties are similar to
those of the guards.

Shri Anthony referred to the ques-
“tion of officiating allowance. I mayy
.say that this question is also before
‘the Tribunal and one of the issues is
‘that the officiating pay should be ad-
missible to staff working in the higer
grades without the imposition of any
minimum time limit as to the duration
of the period of working in the higher
grades. I think that issue covers the
point raised by Shri Anthony. Now
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officiating allowance is paid if the offi-
ciating period does not exceed 21 days,
but the limit of 21 days has recently
been increased to 42 days, though there
are certain exceptions to this rule, The
rules also provide for officiating pay
being given to running staff without
any restriction in respect of the time.

I come now to my friend, Shri Tho-
mas. He was pleading for concessions
to journalists. My friend, Shri Guru-
padaswamy, also pleaded the cause of
Jjournalists in the matter of the grant
of these concessions. I am glad to tell
both these hon. friends that concessional
mileage coupon books for first and
second classes at reduced fares are
issued to Press correspondents accredit-
ed to the Headquarters of the Govern-
ment of India at Delhi for journeys
totalling 1,000 miles performed on a
business connected with bona fide Press
work and the 1,000 miles must be cover-
ed within 12 months. The price of the
first class coupon book, calculated at
the rate applicable to second class,
comes to Rs 83-8-0 per 1,000 miles. Si-
milarly, the price of the second class
coupon book is calculated at the rate
applicable to inter class mail fares,
which comes to Rs. 54-11-0 for a dis-
tance of 1,000 miles. I think this will
satisfy my two friends who pleaded for
concession to journalists.

Shri M. S. Gurupadaswamy:
about bride and bridegroom?
about the new couple?

S_hrl Alagesan: That will have to
wait until Shri Gurupadaswamy as-
sumes charge of this portfolio.

What
What

About P.T.O. concessions, the matter
was raised and I told my friend that
he will have to raise the matter during
the discussion on the General Budget.
This P.T.O. concession was granted io
Central Government employees, not
Railway employees, in the year 1948
and then after a year the concesslon
was not allowed to continue. When
the P.T.O. concession, which was grant-
ed in 1948, was withdrawn temporarily
in 1949, Railways were also asked to
fall in lUne and in deference to that, the
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P.T.O, concession that was previously
avaflable to gazetted staff—it was 24
single journeys per year—was com-
pletely stopped and in respect of the
class III and class IV staff, the conces-
sion, which was 12 single journeys, was
reduced to six. It is not as if ihe class
IlI ard class IV employees on the Rail-
ways are without the concession, but
only it has been reduced to six single
journeys per year. The whole gques-
tion can be raised with reference to the
Government employees as a whole.

Shri Nambiar: Cannot this be restor-
ed to the original level in the case of
Railwaymen?

Shri Alagesan: It will not be fair to
restore this in the case of the Rail-
waymen alone when the whole ques-
tion has to be tackled with reference
to all the Central Government em-

ployees.

Shri T. B. Vittal Rao: The Railway
employees will get the increase if the
others get it.

Shri Alagesan: You can wait and see.
1 do not know what the decision will
be on this matter.

Shri T. B. VXtal Rao: When it was
withdrawn, we were told that one of
the reasons for it was overcrowding in
the trains.

Shri Alagesan: That has to be taken
into consideration. Although over-
crowding has considerably lessened, it
has not completely vanished.

Shri A. M. Thomas: I believe the
Railway Ministry is sympathetic to-
wards this problem.

Shri Alagesan: If the problem is tack-
led in a sympathetic way for all the
Government employees, certainly our
sympathies are there.

The question of employment of Sche-
duled Caste friends in the Railways
was raised. I can say that as far as the
Railways are concerned, we have issued
very strict instructions to the Rail-
way Service Commissions that they
should see that at least the percentage

694 LSD.

that has been set apart for the Schedul-
ed Caste ana Tribe candidaies is reach-
ed, and with a view to achieve that,
we have asked them to advertise
separately for Scheduled Caste vacan-
cies, so that they can tackle it separaie
ly without mixing the Scheduled Caste
candidates along with others. We have
done that. But still, I am sorry to

Shri Matthen (Thiruvellah): .Are
backward classes also included?

Shri Alagesan: No. Still, I am sorry
to say that the percentages have not
been reached. But I can give the as-
surance to my hon. friends that we will
do everything that is possible in this
direction and see that the full quota
of Scheftuled Castes cand:dates and also
the Scheduled Tribes candidates are
recruited for the railway service.

1 ‘hought one piece of information I
could given in this connection, though it
covers only unskilled workers. 1 have
gol some of these figures relating to
the past six months. Recruitment in
the Golden Rock workshop was T30 out
of which Scheduled Casles were 111,

Shri Thimmaiah (EKolar—Reserved
—Sch. Castes): What railway is this?

Shri Alagesan: Southern Railway.
Then in the Perambur Workshops also,
which is again on the Southern Rail-
way, out of 422 recruited, 101 belong
to Scheduled Castes. This is a percent-
age which is much more than the res-
erved percentage of 12%.

My friend. Shri M. S. Gurupadaswa-
my, raised the question of book-stalls.
This question has been gone into by the
previous Central Advisory Council and
also by the National Railway User's
Council and a decision has been taken
that those who have given satisfactory
service need not be disturbed. There
is no reason to disturb them. That is
the decision of the Council. But if
others are willing to come forward and
open stalls in stations where there are
no book-stalls at present. certainly
their case can be considered favounr-
ably. But it is also true that when we
advertised on the Southern Railways for
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certain = book-stdlls, thére was no res-
ponse. The concerns are not willing
to undertake this work whi¢h perhaps
does not bring them profit so easily
and so early. That also has to be tiken
into consideration, but as far as we are
concerned, we are prepared to enter-
tain applications with regard to sta-
tions where there are no book-stalls
at present.

"Both Shri Gurupadaswamy and Shri-
mati Tarkeshwari Sinha raised the
question of class II officers. Various
steps have been taken and I thought
we have been able to produce satisfac-
tion on this account. In fact I thoughi
this question has been satisfactorily set-
tled because my friend, Shri Frank
Anthony, who always raised this ques-
tion did not touch upon this guestion
this year. I thought that is the proof
that this has been very satisfactorily
dealt with.

Shri Nambiar: 1t is so.

Shri Alagesan: The percentage of
vacancies, as the House knows, has been
ralsed to 33% per cent. class II offi-
cers who have been officiating in the
senior scale for more than three years
are to be retained in an officiating capa-
city without having to revert. Where
the continuous officiating service of
class 11 officers in the senior scale
falls short of three years by less than
three months, the shortage of less than
three months is condoned, provided the
work of the incumbent in the senior
scale had been satisfactory. The age
restriction of 50 years for permanent
promotion from class II to class I has
been removed., The offictating class II
officers who were given only one year
weighted seniority in the past are now
granted seniority to the extent connoted
by the initial pay fixed for them in
class 1 or half the continuous offi-
ciating and permanent service in class
II, whichever is higher, subject to a
maximum of five years. I think wiih
all these steps being taken, our class
‘11 friends should have no. cause for
frievance.
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Shri Gidwani raised the question of
a station to ‘the refugee colony of Ulas-
nagar. Perhaps he also knows and he
has been representing on this matter,
that two stations have already been
put up. The queStion was with refer-
ence to another station, and the site
for which has been chosen. But the
Bombay Government is not able to
agree to that site. They recommended
a different site. So, the whole matter
is under consultation with the Bom-
bay Government and we will be able
to have a station soon. I can say that
much to Shri GIdwani.

There 1s another point to which I
should like to refer. I ihink Shri M.
S. Gurupadaswamy referred to it. I
am sorry that he has disappeared sc
soon. He wrote a letter to the General
Manager. Southern Railways, regarding
an employee and he got a reply that
such things should not be taken up
by M.Ps with the General Manager.
This is a sore question and I should
say that the number of representations
with regefd to staff from Members of
Parliament and other has been increas-
ing. My friend, Shri Anthony, would
bear me oui when I say that, because
he has been himself making a number
ot representutions and it was not always
possible to satisfy him and to send him
satisfactory replies. Instead of Mem-
bers of Parliament writing to the Heads
of Adnmnstrations, they can write either
to the Minister or to me, but even
there, 1 should think the number of
these representations has been increas-
ing at a very rapid pace, and
it has not been possible either
for me or for the Minister, to
keep pace with those representa-
tions. One effect of this has been
to create a parallel channel of repre-
sentation with regard to staff grievan-
ces. Though I do not say that hon.
Members should have no interest in
staff matters and that if a particular
case of injustice is brought to their
notice they should not take it up
either with the Board or with us, hon.
Members will realise that this sort of
parallel channel for taking up stuff
grinvances introduces a certain amount
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of indiscipline in the ranks which will
not be condueive to the eficient working
of the railway.

Shri Gidwani: Supposing the higher
officers refuse to forward applications,
for reasons best known to themselves,
what is to be done?

Shri Alagesan: I shall be excused if
{f do not go into the defails of these
things. 1 only want my hon. friends
to broadly appreciate that there are
difficulties in this mode of representing
things and they will bear with me when
I say that, if necessary, they take only
such cases where it appears to them
that something which is very, wvery
unjust has been done. I do not want
say anything more on this subject.

Mr. Chairman: Will the hon. Minister
take more time?

Shri Alagesan: 1 shall be closing
within a minute, Several hon. Mem-
bers have been again pleading for the
construction of more lines, Shri M, D.
Ramasmai had already saddled me with
a promised. Of course, we would like
o construct as many new lines as pos
sible and within the means available
and within priorities that are siruck.
I can say that it is true that the Mad-
ras Government has not included the
line mentioned by my hon. friend in
their first batch of recommendations.
Perhaps they may again recommend it
in which case we may be able to look
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into the case. With reference to the
Chamarajanagar-Satyamangalam line,
1 would only say that as soon as the
survey report of the Banglore-Salem
line is received, the two lines can be
studied and proper decision taken.

Mr. Chairman: [ shall now put De-
mand No. 1 to the vote of the House.
Several cut motions have been moved
under Demand No. 1. They are all
well-known to the House. So,‘l sup-
pose I need not read them. Does any
hon. Member want to press or withdraw
any of the cut motions?

Shri Nambiar: I would like to press
all the eut motions that I have moved.

Mr. Chairman; Then I shall put all
the cut motions to the vote of the
House.

The cut motions were negatived

3 PM.

Mr. Chairman: The question is:

“That a sum no: exceeding Rs.
42,43,000 be granted to the Presi-
dent to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day
of March, 1956, in respect of Rail-
way Board'.

The motion was adopted
The Lok Sobha then adjourned till

Eleven of the Clock on Thursday, 10th
March, 1955.



